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FORM NO. 4 

( See Rule 42) 

Iti The Central Administrative Tribunal 
GUWAE-IATL BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

• 	p1icant(s) 	k /A 

• 	Repo dent(s)  

Adocte for Applicant(s)  

rt 
Advocá e for Respondent(s) 

ccc_ 
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• Not 	f the Registry 	f 	Ddtè
[ 	

Order of the Tribuna' 

2.2.01 	Present : The Flon'ble Mr Justice.DN 
(Shillong) .Chowdhury,Vice-Chairrnan. 

/ 	 Heard Mr S.Sarna,iearned counsel. 

,eci4 	 for the applicant and also Mr RC.Pathek, 

learned Addl.CG,S.0 for the respondents. 

Application is adrnitt;ed. Issue 

J A -H 	 usual notice.Returnabie by four weeks, 

List on 8.3.2001 for written 

further orders. 

Mr Sarma, prays for an interim order.  cet  
Issue notice to show cause as to why t1 

im2ugfled order dated 12.1.2001 pertaining 

to the transfer of the aoolicnt Shri. 

Chandra Mohari frcn Centr-.al. Southern 

Assam Social Forestry C-ircie,Guwahati 

• to Lower Assam S.F.Circis,Bongaioaon 

shall not he suspended. Returnable hy 

12.2.2001. In the meantime, the order 

of transfer of the aooljca 
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Notes of the Registry 
	

Order of the Tribuai 

2.2.0J 	remain susoended till the returnable 
Shillong 	date. 

List on 12,2,01 for further.  o±der. 

Member 	 V ice-Chairman 

pg 

12.2.01 Respondents No.2 and 3 have filed 

their written statements. Respondent N0.5 

also entered appearance and submitted 

an application stating some of the 
devei.ppments. Service 

respondents yet to be received. Mr B .K. 
Sharma. learned counsel for the applicant 
prays for 7 days time to file' rejoinder. 

Prayer allowed. 

List on 23.2001 for fur .  hr-rder. 

i'zord r4r B .I( .Sharma, learned counsel 

for the applicant on the interim relief 

prayer. Also heard Dr Y.K.Phu1an, learned 

Sr .Government Advoc ate, Ass am for respon-
dents No.2 and 3 and Mr N.Dutta, learned 

counsel fàr respondent N0.5. Considering 

the facts situation the interim order 

dated 2.2.01 is directed to continue 
till 4.2.2001. 
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232.01 
	In view of the order pissed in 

M,PNO.51 of 2001 this 0.J* is fixed 

for hearing on 13.01. Till, date the 

interim order shall continue. 

IL 
Menber 	 ' 	Vjce-Chajan 
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Judgment pronounced in open Court, 
kept in separate sheets. The application 

is dismissed. in terms of the order. 

No order as to costs. 

Member 	 Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNj 
GUWAkIATI BENCH. 

O•Ae/.Xe No. 	51 	• 	2001. 

DATE OF DECISION 27-3-2001. 
••.. , • • O .0. 

&j Chandra Mohari 	
PETITIONER(S) 

	

Sri ]3.K.Sharrna, S.Sarma. 	
ADV(CATE FOR TJ-E 
PETITIONER(S) 

VERSUS - 

	

UnIon of India & Ors. 	
RESPONDENT(S) 

Sri A.Deb ROY,Sr.C.G.S.0 for respondent 1, 
Sri Y.K.Phukan s, Sr.Govt -Advocate. Assam for respondents 2 & 3, 

.opn4entNo.5 tnd I  ADVOCATE FOR THE 
Sri K.N.Choudhury for respondent Mo.6. 	RESPONDENTS 

THE HON'BLE MR JUSTICE D.N.CHow1JFfup, VICE CHAIRMAN. 

THE HON'BLE MR K.iC.8HAJMA, ADMINISTRATIVE MEMBER 

l Whether Reporters of local papers may be a11oed to see the judgment ? 

.2. To be referred to the keporter or not ? 

14hether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be.circulated to the other Benches ? 

Judgment delivered by Hon'ble Admn.Member. 



CETRMJ ADMINISTRATIVE TRIBUN)L,GtMAHATI BENCH. 

Original Application No. 51 of 2001. 

Date of Order : This the 27th Day of March, 2001. 

The Hon'ble Mr Justice D.N.Chowdhury.Vice-.Chairman. 

The Hon'ble Mr K.K.Shazma,Administrative Member. 

Sri Chandra Mohan, IFS 
Conservator of Forest, 
Central Southern Assam S.F.Circle, 
Guwahati. 	 . . . Applicant 

BY Advocate S/Sri B.K.Sharma, S.Sarma. 

- Versus 

1. Union of India, 
represented by the Secretary to the 
Government of India. 
Ministry of Environment and Forest, 
New Delhi. 

2 • The State of Msam, 
represented by the Principal 
Secretary, Deptt. of Forest, 
Government of Ass am, Dispur, 
Guwahati-6. 

The Principal Secretary. 
Deptt. of Forest, 
Government of Assarn 
Dispur. 
The principal Chief Conservator of Forest, 
Assam, Rehabari, 
Guwahati-8. 

Sri B.N.PathakIPS 
Conservator of Forest, 
Northern Assain CjcIe, 
Tezpur. 

6 • Sri Shashi Kant Srivastave • IFS 
Conservator of Forest, 
Northern Assam Circle, 
Tezpur. 

By Sri ADeb Roy,Sr.C.G.S.0 for respondent No.1 
Dr Y.K .phuan,Sr .Govt • Advocate • Ass am for respondents 2,3 & 4 
Shri D.K.Das,Advccate for respondent No.5. 
Shri K .N .choudhury, Sr .Advoc ate for respondent No .6. 

• SHARMA, ADMN .MEMBER, 

In this application the applicant has challenged the 

impugned transfer Order No.FRE.51/96/140-C dated 12.1.2001 

by which the applIcant has been transferred from the post 

of Conservator of Forest, Central Southern Assam Social 

contd...2 
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Forestry Circle, Guwahati to the post of Conservator of 

Forests, Lower assam SJ.Circle,Songaigaon and has prayed 

for setting aside the order and continuare in the previous 

post. The grounds on which the order is challenged that the 

transfer is not in public interest: it is mala fide and In 

arbitrary exercise of power and in violation of Governments 

own policy. 

2. 	It is stated that the applicant belongs to 1984 

batch of Assam Meghalaya Joint Cadre has just completed 9 

months in the present place of posting. The order of trans-

fer is sought to be implemented before consideration of the 

applicant's representation. The applicant submitted repre-

sentation in the matter of transfer and posting and deprivati 

-on of promotion. In 1995 the applicant was transferred from 

Karimganj and was posted as tputy Director, Manas Tiger 

project at Barpeta Road. Before he could join the same was 

c ance lied • The applic ant Was given posting as Planning 

officer-Il in the office of the PCCF, Assam, Guwahati. This 

order was again modified by posting the applicant as DF.O.. 

Hailakandi. The applicant could not join this post since 

the incumbent did not give charge. By order dated 10.4.96 

the applicant was posted as DJ.O,,Aforestation Division, 

Hojai. From there the applicant Was again transferred as 

DPO. Gosaigaon in August 1997. By modification of the order 

the applicant was posted as Planning Officer-tI. By order 

dated 24.12.98 the applicant Was promoted as Conservator 

of Forest. Thereafter by the impugned order the applicant 

has been transferred to Songaigaon. It is stated that the 

respondent No.5 Sri B.N.Pathak was initially proposed to 

be posted at BongaigaOri and somehow before that could be 

finalised the applicant was transferred and posted to 

I 
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contd..3 
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songaigaon to accommodate respondent No .5 at Guwahati. 

There was no proposal for his transfer as he has completed 

only 9 months in the post against tenure of 3 years. 

Because of frequent transfer the applicant has been deprived 

of his salary for considerable period of time compelling 

him to take legal action. The applicant had approached 

this Tribunal in O.A.247/98 for consideration of his case 

for promotion as Conservator of Forest. It is submitted 

that on account of legal action taken by the applicant the 

respondent No.3 is bent upon to do harm to the applicant. 

The applicant has cited the case of his pending T.A. claim. 

This claim has been pending for more than 2 years and 

relates to his visit to Delhi in a case concerning Government 

of Assam, which had come up before the Supreme Court. 

Aggrieved by the order of transfer the applicant submitted 

a representation on 25 .1 .01 • The Controlling Officer of 

the applicant viz. Chief Conservator of Forest. Social 

Forestry, Assam recommended the applicant's case for 

consideration. If any officer is transferred before the 

completion of tenure reasons are required to be recorded. 

No reason has been shown in the applicant's case. It is 

also stated that the applicant is proposed to be released 

from his post by 3.2.2001. 

3. 	Mr S.Sarma, learned counsel for the applicant submi- 

tted that the applicant has been subjected to frequent 

transfers. He argued that mala fide has been alleged against 

respondent No.3 who has not 'filed any affidavit. It is also 

argued that respondent should not have disposed of the 

representations of the applicant when the matter was sub 

judice. He also referred to the record produced on behalf 

of the Government of Assam and referred to page 114 and 116 

of the note sheet and submitted that there was no proposal 

to transfer the applicant. Dr Y.K.Phukan, learned senior 

Government Advocate, Assam who appeared for respondents 

\ 
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No.2 and 3 argued referring to the written statement filed 

by respondents No.2 and 3. It is submitted by respondents 

that the applicant it held the following postings during 

the last 3 years : 

"1.Conservator of Forests, 
Central Southern Assam,Social 
Forestry Circ e, Guwahati 

2.Coriservator of Forests(Border) 
office of the principal chief 
Conservator of Forests ,Assam, 
Rehabari. Quwahati. 

3.planning off icer-II,Office of 
the principal Chief Conservator 
of Forests, Assam,Rehabari, 
Guwahati. 

31 .3 .2000 till date 

from 24.12.98 to 
31.3 .2000. 

from 16.1.98 to 
24.12.98." 

From this it is clear that the applicant has completed 

about 3 years in different posts at Ouwahati. The represen-

tation of the applicant Was received by PCCF and the same 

had been rejected on 9.2.2001. As the applicant has completed 

3 years at Guwahati he Was due for transfer. The tenure 

mentioned by the applicant is related to the station and 

not to a particular post. As to the deprivation of salary 

for certain period, it is submitted that certain periods 

required to be regularised either by granting leave or 

granting joining time, on account of applicant not joining 

the post to which he was transferred. This matter is under 

consideration of the Government as well as the matter of 

retrospective promotion as Conservator of Forest. 

4. 	The applicant had also included the name of Shri 

Shashi Kant Srivastave, as respondent No.6 • The respondent 

No.6 has also filed written statement. He has stated that 

by Notification dated 12.1.2001 he was also transferred on 

promotion as Conservator of Forest at Tezpur and the order 

Was to be effective from the date of his taking over charge. 

He has prayed for the vacation of the interim order issued 

( 	 contd..S 
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in this application, so that his promotion can take eff5ect. 

Respondent No.5 Sri B.M.Pathak has been transferred in the 

place of the applicant at Guwahati from the date of taking 

over charge. On account of the interim stay grantedi in this 

case respondent No.5 has not been able to take over his 

charge at Guwahati. Respondent No.5 has also moved a Misc. 

Petition on 12.2.2001 pleading that since the applicant's 

transfer has been stayed he continued as Conservator of 

Forests, Tezpur. Respondent No.5 has in the meantime taken 

over charge of Conservator of Forest, Tezpur, with the help 

of Deputy Commissioner in presence of Magistrate. It has 

been submitted by the respondent No  .6 that neither in the 

original application nor in the Misc .Petition 45/2001 

respondent No.6 has been made a party. He has submitted 

that as he was not a party to the proceedings before this 

Tribunal he had no information about the interim order 

dated 2.2.2001 of this Tribunal. However, on coming to know 

about the subsequent order dated 12.2.2001 of the Tribunal 

in M.P.45/2001 by which respondent No.5 was ordered to 

continue as Conservator of Forest, Tezpur he has not been 

discharging the function of Conservator of Forest. Respondent 

NO.6 has supported the submission made on behalf of the 

respondents 2 and 3. Dr Phukan submitted that the transfer 

was approved by the Chief Minister, who is also Forest 

Minister. He also submitted that there was no mala fide in 

the disposal of the representation of the applicant as the 

same was addressed to respondent No.3 • The representation 

Was disppsed of on 9.2.2001. Mr KN.Choudhury, learned Sr. 

counsel for respondent No.6 submitted that the applicant 

had been in Guwahati from 16.1.98 and conpleted 3 years. 

The normal tenure at a station is 3 years. The respondent 

C 	
contd..6 
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Mo.5 who had been transferred from Tezpur in place of 

the applicant has also completed 3 years at Tezpur. He also 

submitted that principal Secretary wrote a letter that the 

order dated 12.1.2001 should be carried out by 3.2.2001 

as the promotion of respondent No.6 Was effective from the 

date of taking over charge, he assumed the charge on 

3.2.2001. 

5. 	W'e have considered the submissions on behalf of the 

parties. The record produced on behalf of respondents 2 and 

3 has also been perused. Though mala fide has been alleged 

by the applicant the applicant has not been able to establish 

as to how the order of transfer dated 12.1.2001 is mala fide. 

The applicant had completed 3 years at Guwahati in different 

postings. The applicant was due for transfer. There is no 

rnala fide, if the applicant is transferred on completion 

of his tenure. 8iilarly placed person have also been 

considered for transfer. Sri !3.N.pathak who has also 

completed 3 years at Tezpur has also been transferred and 

posted alongwith the applicant. The Tribunal normally does 

not interfere in matters of transfer, unless these are 

mala fide or arbitrary. The departmental head carrying out 

transfer knows best suitability of officers for posting. 

Judicial review of transfer orders is not barred • If the 

transfer:order is found to be mala fide or arbitrary, the 

same can be set aside. The transfer of the applicant on 

completion of 3 years at Guwahati is not in any way punitive. 

It is a case of normal transfer. As the applicant has not 

been able to establish that the transfer order Was arbitrary 

or mala fide the application of the applicant fails. No 

interference is called for by this Tribunal in the order 

dated 12.1.2001 as prayed in this application, 

ft tc 
contd. .7 



p 

-7- 

In the result, the application is dismissed. Interim 

orders passed in this case are vacated. 

There shall however, be no order as to costs. 

K.K.SI{ARX4A ) > 
ADMIMISTRAT lyE MEMBER 

D.N.CHOWDHURY ) 
VICE CHAIR14jq 

U 



}3EFORE THE CENTRAL A)M:rN'IsTRATIvE TRiEUNAL 
GWAHAT I EENCH 

Title of the case N 	 OA No.5 /2001 

EETWEEN 

Chandra Mohan 
... Applicant 

VCT., SUS -, 

tJn ion of I nd I a & Ors 
Respondents 

INDEX 

SL 	No Particulars of the documents . 	 Paqe No 

 Application 1 	to 	11 

 Verification 12 

 Annexure-1 J3 - 21 
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 Annexure-5 - 

B. Annexure-L - 

 Annexure-7 .. 
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THE CENTRAL ADM I Ni STRAT i YE TR:r. EftJNAL GUWAHAT I EENCH 
GUWAHATI 	

V 	 V  

	

(Applion 	under 	Section 19 	of 	the 	Central 
V 	 Administratlon Tribunal Act, 1985) 

V 	
flA No 	I 

E I WEE N 

crVj Ch and Ta Moh an 
IFS, Conservator of Forest , Central 

	

Southern, 	Assam, 	S F 	Circle, 
Guwah at i 

AND 

1. The Union of IrTdi a, represented by 
the Secretary to the Government of 
India, Ministry of Environment and 
Forest , New De :l.hi 

. V - 

2 The State of Assacrt 	represented by 
the Princ: ipal Secretary, Dept 	of 
Forest, Government of Assam, Dispur, 
Guwahat-6. 

3 The Principal Secretary, Dept 	of 
Forest , (3ove rnmen t of Assam Di spur 

IL The Principal Chief Conservator of 

122/ 	
Forest 	TT ASSa , Rehabar i (3u,a't i -€3 

p5. Sri B,N. Pathak, IFS, Conservator of 
011— 	 Forest , 	Northern 	Assam 	Circle 

•T z pu r. 

0,00 r 	 • 	

SV7 V ,  / J 

	

- 	 Rejoncents 

DETAILS OF APPL ICATION 

PARrICULARS OF THE ORDER AGAINST WHICH 	THE 

APPLICATION IS MADE: 

The present application is directed • açainst arT 

order dated 12 I ,2ø1 by which the Applicant has been 

transferred from his present; p1 ace of post inçj in 

arbitrary and c:olOLtrahi e exer(: ise Cf power.  



NA 

2• JURISDICT ION 0 F THE TRI_E4UNAL 

The Applicant dec: ares that the subject matter of 

the application is within the jurisdiction of this 

Hon b 1 e 1 r I bun a 1 

3 • 1. I N I TAT I ON 

The 	Appi Ic:: ant 	dccl ares 	that 	the 	present 

appi ication have been •fj led within the 1 imitation 

period prescribed under Section 21 Of the 

Administrative Tr:ibunals Act 1985. V 

4. FAC::TS OF THE CASE 

4.1 	That the Applicant Is a citi%en of India and as 

such 	heis ent i tied to all the r'ihts and privi le9es 

as guaranteed under the Consti tLltion of mdi a and iaw 

f ram e d t he r cu n d e r 	 V 

42 - That 	the Applicant is presently posted 	as 

Conservator of Forest, Central Southern Assam 9  Social 

Forestry Circle at Guwahati. He is agreived by his 

transfer to Fongaicaon by the impugned order dated 

12 1 .2ø3i 	even before camp 1 etion of 3 years tenure 

postinq 	In fact the Applicant has completed only 9 

nine) months In his present place of postinc 	Adding 

flSUi t to the injury, now the App:l. ic:ant is soucjht to be 

released towarc:ls imp 1 emert;at ion of of the order of 

transfer even before toneiderat ion of his 

representations 	now pend incj before the 	competent 	V 

authority 9  hence this oriçinai appi :ication, 

43 	That the Appi ic::ant is .ari IFS officer and he 



belongs to 1904 batch of the Assam-Meghalaya Joint 

Cadre and he is posted to the Assam wing of the said 

Joint Cadre Initially the Applicant was appointed ir 

the rank of ACF and in due course he got promotiOns to 

the higher grades of DCF and CF 

• f 
44 That the Applicant states that going by the 

sequence of events, it appears that the Applicant, has 

been subjected to various harassments in the •matter of 

his pOsting and transfer 9  deprivation of promotion from 

due date 9  deprivation of salary, non consideration of 

his case for promotion with r'etrospective 	effect 

inspite of the order of this Hon 'ble Tribunal etc 	it 

was In the year 1995 the Applicant was transferred from 

Karimgani and was posted as Deputy Director, Manas 

Tiger Project 9  Barpeta Road Before he would join 

there, the same was cancelled and the Applicant -was 

given ppsting as Planning Officer II in the office of 

the PCCF, Assam, Guwahati This time also the order was 

again modified and the Applicant was posted as DFO 

Hal lakandi However, the Applicant could not take 

charge of the post, since he was not given charge by 

the incumbent there. A ll these development took place 

within a span -of 3-4 months In modification of the 

earlier order, another order dated 104.96 was 'issued 

posting the Applicant as DFO, Afforestation Division, 

Hojai This time the Applicant could join there 

However, within a year he was again transferred as DFCI 

Gosaigaon in August 1997 This order was also modified 

and the Applicant was posted once again as Planning 

Officer-II By an order dated $41298 the Applicant 
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as promoted and posted as c:cnservator of Forest, 

Border. •TheT'eafter, by an order dated 20. i$99, i .e. 

even hefore c:ompl etion of 1 year, the Appi ic:nt  was 

transferred and posted as CF in hi ; pent p1 ace of 

pOStiflQ 

Copies 	of aforesaid orders are annexed 	as 

Anne xure-1 Be 

4.5 That the Appi icant has hardly completed 9 months of 

service in his present p1 ace of posting. By the 

impugned order dated 12.1 .001, the Api icant is ncx 

sought to be transferred to Boncjaigaon. 

A copy, of the noti. f ication dated 12. :1.2001 	is 

annexed as Anne_xure-2 

/ 4.6 That the 'Respondent No. 5 was transferred from his 

present place of posting and was posted as CF (Ht) at 

Guwahat i. by a not if icat ion dated 25 .7. 2000. However, 

the said Respondent thd not join the said post and his - 

order of transfer was cancet led by a noti f:ication dated 

15.9.2000. Thus the notification dated 25.7.2000 was  

not given effect to in respect of the Respondent No S 

Copies of the not if icat ine dated 25 7. 2000 and 

15,9.2000 are annexed as Annexure--3 and 4 

respectively. 

4.7 That the Applicant states that to the best of his 

/ 	in format :Lons initi ally it was the Respondent No, 5 who 

was proposec:I to be posted at Bongaiga In by 	the 

Government . However, for the reasons best known to the 

0~ 
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Respondents inc lud :Lnc the Respondent No. 5, the said 

proposal which had eventually attained finality in the 

/ relevant ii le was suddenly chancted and the Applicant 

was pici<ed up for post incj at I3onga.içtaori on transfer 

1 with the sole purpose of accommodet I nç:j the Respondent 

Nc. 5 at Guwahat I It has also c:ome to the knowledge of 

the App 1 icant that there was no proposal- for his 

transfer hay incj recjardtofac:t that he has completed 

only 9 months of his service in his present place of 

post ing and that since the tenure of posting is 3 years 

he was/is not due of such transfer. However, th i.rs 

started mov inc in the opposite cli rect ion at cost of the 

Appi ir ant only to accommodate the Respondent No 5 

Thus 	there Is no public interest 	involved 	in 

transferrinc 	the Applicant but it is the private 

interest which has out weighed the public interest. 

48 That as already stc:ted above the Applicant amidst 

the 'frequent transfer order has been deprived of his 

sal cry for a considerable period mak incj a grievance 

against which the App.i irant has taken legal action on 

his -failure to get the grievance • redr-eased - 

departmentally. Further inspite of the di rec:tion of 

this Hon ble Tribunal by an order dated 8. 1.99 passed 

in OA No. 247/98 filed by the Applicant for 

consideration of his case for promotion as AF with 

retropecti ye effect rtoth incj has been done so 'far. 

Situated thus the Applicant has taken legal art-ion in 

this matter also. All this have naturally attracted the 

wrath of the Respc:ndents more particu). any the 

Respondent No. 3 which has now culminated- to the 

coal 



impugned order of tr'ns'fer dated 12nj. 2ø3i 

49 That the Ape? icant states that the Respondents more 

pr'cul'rJy the Respondent No,, 3 is bent upon to do 

harm to the Applicant In this connection the incident 

of the App 1 icant a cjc:ing to the Supreme Court for the 

purpose of tak ing steps in 'a case invoiv ing the 

Government of Assam may be referrec:1 to The Applicant 

was deputed to the Supreme Court by his control 1 irig 

authority i.e. Pcc:F, csam for takinc steps in a case 

:invoi vinci the Government of Assam As per the said 

directives the App? icant went to New Delhi and did the 

job there Accordingly post 'facto approval was sought 

for from the Respondent Nc:) 3 by the Respondent No 4 

covering the period of visit of the Appi :i.cant to 

Supreme Court The PCCF had wi-i ttn letter on 7 i299 

which was preceded by another letter issued in February 

1999 However nothing has been done so far for the 

Respondent Non 3 and the Applicant has been deprived of 

his T.A.etc for the last two years But on the other 

hand in respect of other similar situated officers 

prompt action was taken granting the post 	facto 

approval even before receipt of progress report 	In 

another incident map ftc of the request of the PCCF by 

his letter dated 30 10 99 for dccl aration of 	CF 

(Ec3rder) as Drawing and Disbursing Officer 	(DDO) 

towards ut iii sat ion of 'funds the Respondent No 3 did 

not give such approval resulting non ut 11 isation of 

funds allotted and meant for compensatory 

afforesta,t ion Be it stated here that the Applicant was 

a CF (Border) at the said point of time and he held the 
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post till 8.5.2000. 

Copies of the letters dated 6.3.99, 7.12.99 1  

25 1.99 and 30. 10.99 in the above context are 

annexec:I as Anne :eJj'  5 respectively. 

4.10 That the Applicant states that, being aggreived by 

the impugned order of transfer the Applicant has 

submitted the representation on 25.1 .2001 before the 

Fespond en t No. 3 through proper ch anne :t iii e 

control I :ing authority of the Applicant i e. CCF Soc lal 

Forestry, Assam has by his letter dated 29.1 200L 

recommended the case of the App 1 ic:ant for 

consideration. 

Cop i es of the represen tat ion and rec:ommerdat ion 

of CCF are annexed as Annexure-9 and 10 

respectively. 

4,11 That the App]. icant states that as per the policy 

dcci sion of the Government normal tenure of posting it  

three years and if for any reason an incumbent is 

requi red to be transferred before completion of three 

years detailed reasons are requi red to be recorded. 

Howeveri in the case of the Applicant no such reasons 

have been assigned and he has been made the vic::tim of 

the ci rcLunstanccs only to accommod ate the nearer ones. 

In the above context the Applicant relies upon 

the Government c :i rcu 1 ar dated 10. 12.84 wh ich has 

agin 	been 	rel terated by 	issuing 	further 

ci rcu]. a r s i 	ai±yex'd 
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'L 12 That the Appi icant states that when the 

representation of the Appi icant is still pending 

for consideration by the Government, there is a 

move now to release the Applicant from his 

present p1 ace of post incj by 3 ..2 2øøi In such 

eventuality the Appi :ic:ant will suffer irreparable 

loss and injury. It is under this circumstances 

that the Api: 1 icant has come under the protective 

hands of Han'ble Tribunal 

413 That the Applicant states that going by the 

equence of events it is crystal clear that the order 

of transfer of t 	App:l. ic ant though innocuously worded 

but in 	fac:t the same is not so, btt is founded C)fl 

arbi trary and colourabi e exercise of pcwer 	Same has 

been issued not in any pub 1 ic interest but to 

accommodate the Respondent No 5 There is .bth mal ic 

in law as well as in 'fac:t The transfer order has been 

issued with an oI:l ique purpose This is a fit case to - 

interfere the order of transfer and also to pass an 

interim order as has been prayed fore Be it stated here 

that the Appli. cant is still continuing in his present 

post and he has not been released The Respondent No 5 

has also not come to take over the charge from the 

Applicant However in view of the recent development 

under whi:h the Applicant is likely to be released by 

322001 has 'forced the Applicant to move this Hc:n bl.e 

Tribunal seeking urgent and immedi. ate relief. - 

5. er•oLwms FOR REL EE w i TH i.. EGAI.. PROV I S I ONS 

5.1 Fo rthat 	prima 'facie the impugned order of 

transfer of the Appi icant is not sustainable and is 
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liable to he set aside 

.2 	For that the impugned order haying not in issued 

in any pub I Ic interest but having been issued to  

accommodate the Respondent No 5 9  the same is i. i able to 

be set aside 

5.3 Fof' that there being ma). af ide and 	arbitrary 

e x e r c :1. se of power on the part of the Respondent No 	3 

towards issuance of impugned orc:Ier , same is liable to 

be set a side 

54 For that the impugned c:'rder of transfer being in 

violation of the Government 's own policy derision as 

enviaac:jed in its circular dated 1012E34 and the 

subsequent ci rculars thereto and the Applicant hay trig 

compi eted only 9 months of service in his present p1 ace 

of posting the impugned order is not sustainable and 

liable to be set as:ide 

5.5 For that there being mal ice in law as well as of 

fact, it is a fit case to interfere with the impugned 

order, 

56 	For that in any view of the matter, the impugned 

order is not sustainable in laws 

The 	Applkant crave leave of this 	Hon able 

Tribunal to advance more grounds both legal as 

well as factual at the time of hearing of this 

case 

6. DET i is OF REMED i ES EXHAUSTED 
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The Applicant declares that he has no other 

alternative and efficac ithus remedy except by way of 

filing this application 	He is seeking urgent and 

immediate rel tef 

7 MATTERS NOT PREVIOuSLY FILED OR PENDING BEFoRE ANY 
oTHE:R COURT 

The Applicant declares that no other application, 

writ petition or suit in respect of the subject matter 

of the instant application is filed before any other 

Court Authority or any other Bench of the Hon ble 

Tribunal nor any such application writ petition or 

suit is pending before any of theme 

B REL I FF8 BOUGHT FOR 

Under the facts and circumstances stated above 

the Applicant prays that this application be admi tted 

pecords he cal led for and notice be issued to the 

Respondents to show cause as to why the reliefs soucht 

for in this app]. ication should not be granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

ELi To set aside and quash. the Annexure-2 noti f ication 

in respec:t of the Applicant and to allow the Applicant 

to cont inue in his preset post 

82 Cost of the app lication 

83 Any other relief/reliefs to which the Applicant is 

entitled to and as may be c:eemed fit and proper by the 

Hon 'b 1 e Tribunal 
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9, 	INTERIM ORDER PRAYED FOR 

Under the facts and circumstances of the case the 

App 1 ic:ant 	it 	is 	most respectful ly prayed 	that the 

Hon'hle 	TrihunI 	May 	pleased 	to stay/suspend the 

Annexure-2 	notification 	so far as the. 	Applicant is 

concerned 	with a further direction 	that the 	Applicant 

be allowed to continue 	in his present post 

løi, 	a 	 it 

The application 	is fi I ed throucjh Advocate 

11 	PARTICULARSOF THE I 

i) 	I.P.O. 	No 
ii), 	Date 	 011AWN 
iii) 	Payable 	at 	Guwahat :i 

12 	LIST OF ENCLOSURES 

- 	 As stated in the 	Index 
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V E R I F I 	ç 	i 0 N 

• 	 I Shri Chandra Mohan, aQed about 44 years, son of 

Late Rac4hubi r Singh, presently work in as Conse'vator 

of Forest, Central Southern Assam SF Circle, Guwahati, 

do hereby solemnly affirm and verify that the 

statements 	made 	in 	paracraphs 

are true to 	my 

knowi edcie 	those made in paraciraphs 	zq 

are true to my information derived 

from records and the rests are my humble submissions 

before this Hon 'bie Tribunal 

And :t sign this verification on this the ft- day 

of J-+-e-pJ 2301 
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GOVERNMENT O ASSAM AN; .:: 

F QEST 	OEPARTMEN ;::: DIS'PtJR -. 
	ç E 121 

-. 
ERQ 

- HYjFICATION- - 

Dated Dispur,the 16th Dec'95, 

14  0
___ 	

In modification of this Department 

Notification No.FRE,23/91/220 dated 2-11-.95, Shri Chandra - 
Nohan,IFS,Deputy Conservat' of Forests, is inthe 
iriteret of pub'llc service, transferred and posted as 
Div 18 i0nal , Foregt 

with effect from the date he takes over ctharges vise 

Shrj DiliKumer DastDivisional Forest Officer 
.'. tQnaferred. 

• .2 L9 LiO_A : on relief, Shj Dilip Kumar Das,Djvjjonai 
"Forest Officer., Hajlakdj Divjsjon,Haj1akdj is in the  
interst of pub1jc4seje transferred and posted as 
Div isjona1 Forest Off icer;'FasDjj3j on,Haflong with 
effect from the date he takeS over charges vice • 	
Sri J•SeBey,Djvisjonai Forest Off1cer,Congo1jdatjo 
liVi3iOn,Haf1ong is relieved of the duel charge. 4.  

I 	 Sd/ C. K. Sharina, 

Addl.Seorétary to the Oovt.ofAssam, 
Forest epartment s Dispur  

Methj No.FRE.3/9o/pt/l50_B, 	
.Dated Dispur,the 16th December'95. Copy forwarded to :- 

1..be Att Generej(p)As5 am 
. The Prinjp 	Chief Consejt 	of Forests,Assaffl,RehabjGhy_,I 3. 

The Principai Chief Conservator of Forests(5F)As3am,GUwatj_24 
Ch1 Conservator of Forostw(Tarrjtorjal)AssQmRj h Road, 

5. he Cosevator of Foresta,Southern Assain Cirole iills CircJ.e,Haflong, 	 ,Sjlohar/ 

Chandr Mohan IFS ,Depuy Consrvaor of Forests, • 	0 ThaPrinjp ai âhjef Conservator of Forests,4sm, ehab i j,Guwahatj8. 
hri.'ljkar 

Das,Djvjsjonai Fret Officerpffailakandi Division, áflakandj for necessary action. 
Sirj 

Joy Singh Bey,Djvjsjonai Forest off 
icer#Consolidation Division1 Fiaf long. He 

is directed to hander the charge of F.R.S.Divi s i oli  I-iaf long to Shri Dilip Kr.Das,as and when he reports for 
ioining' The Officer -on-

-Special Duty to the Chjf Minister Assam for favo ur  of information of Chief Minister. 

1O,The P.S. to the Minister of StQte(Ind,)Soojal Forestry and 
WjLII Lf,Jam for favour of information of Minister. 

11 .The Deputy riroctorvAsnamGovt .Pre 
s,Barnunjmajdafl,Guwatj_2l for publication of the 

above notification in the 	 0±' the Assm1zett ()  
th off ior, 	By der 

Add1.Secretatohe GoVt.of Asam, 
Forest 0o tment,Dispur. 

a'  
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NOflFICATION_.  • 	 . 	
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. 	'.)y;• 	;i 	 . 	

D 	 Aprt1195. 
The tranafer order issued v id,e NotificatIon 

O.FRR./9Q/pt/15O,..A dtd, 1&,12.96 
in respt of Shrj Dilip r. 41 	Dsa,Djvjsjonal.rc,zeat Off ioer,i(ai1aiandj 

Divi'& i,aj]akandj Is ll  
}Phareby canoellgd with immediate effect and untilrt,.tjiex orders. 

In modification of this Departmert4not[I'joatj •t •_•__-I- 	 -- --- 	 - 	 . 	 . 

N0.FRZ,3/90/pt/150 dtd. 1 6.12.95, Shri Chandra Mohan,IFS,Doputy 4 	 •.4I 
14 1

t J41 COnsorvaLor of Foteth, in in the interest of public nerviie 
,trahsferred and posted as Divisional Forest Officer,Central Aesam 

Divlslon,HoJaj with effect from the dote he tokes 
charges  4 	 vice Shri B.B,Nobjs,Djvjsjonal Forest Qfficer,Nngaon 

' 	South Division)jojaj, xeJ.ived of the dual charge. 

Sd/-A.B,Roy Choudhtjry, 
4 	 Deputy Secretary to the Covt.of Assani, 4! '. 	 Forest L Department,Dispur - 	 •' 1 	 4 	 4 	 _ 	

4 

emo;4,FR2 .3/90/Pt/161.43, : 	Dated DI8pur,the 10th Aprii,1996, , c Copy.iforwarded -to :... 
T 1.' The Accouiytant 

2, The Principal Chief Conservator of Forepts,Assam,RehQbarj OuwahatL,. 
• Sj -Chantha,.Mohan IFS may be directed to report joining immediately, 30114 Chief 4Consqrvg 	of Foreetn(T & Admn)Aam,Rajgarh Road,Ghy.3, 
Th Chief Conservator if Fore8ts(.E.& W.P)As8am,GuwJat,_24. 
The Coneeri,ator of Forost Southc?rfl Asnn Ciroln,3,wffl07t)1 Aatnrn Cjrojo ,Te?pux fills ?dircle,Ifoflong. 

• Shri flhlip Kr .Don,Dtvi 
iona. forent Officor.Uj1nkni,dj )ivit1n, Hil&ccinUi. 

7.. 3hri Chatidra MOho.n,IFS,Deputy Conservator of Foreeta,C/Q The Principa: 
Chief Conservator of Forests,Assarn,flehabarj Cuwahatj..8,1e is directed 
to join in his new piece of posting 1mmedieiy and to submIt the 
roport of compliance accordingly, 

80 Srj B.B. Nobjs,Djvjsjonai Forest °fficer,Nngaon South Divi3&on, 
I-Tjaj,Ho is directed to handover charge of Divisional Forest Officer, 
Centr Asoam Afforestntjo Div i8ion,flojaj to Shrj Chajra MhaxiIFS as od when he rQprts for o1ning. 	 ,- 

9. S1ri Joy Sin1iBey,Djvjsjonal Forest 
°fficer,Coo1jdatjon DiV1io, • HaV,ong for informntjo,  

• 101 Officer.on..spØj 	
Duty to the Chjf Nthjst9r,Aám ffte fuvoth f informatIon of Chief. Minjstr. ii, The 

Deputy Director,Mnam Covt.Pre Bnmuntmai4n0;1j1 f'r favour of pub1joj 	
of the above notifijt ion in. the nezt Jail  of the Assam 0izett, 

12.• :Pnrsoflal file of the Offioers. . 

By order et, 

\ 	 (i6 Dpu1 Søoretnry to thu 	Aqsnrn, P 

- 	4 	4. 
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GtflJERWMENT OF 1SS0 
FOIET OEPARTI1ENT :i:::::::: DISPUR. 

I 	 I 

JRS BY THE GO VERNOR 

.1 	
- 	•jLTiFlcTIci1.. 

• 	
- 

Dated Di'spur,t,.the let Iugust/.97 
'' 	'..J' 	•. 

Intha .ntecut ol''publc anrv3.co, 

Shri R.N.Brahrna, D.F.04 9 <aciu on L pivisiop,' 4I 
• rnPo1rrB1atd po'stdas DCLF• (PUb'1iiiy)etto'chod 

to Chief conservator 1 pfForets (Soc 	Fora str y.  

As3om, •Gutaahatit with erfoct.,from the dato of tckinr 

over cjarge vice ShrI K.N. Pegu, O.C.F. transferred. 

	

1 	 - 	-  

______ 	., 

Govt, Notification No.FRE 135/O/255, dt 16!"b'97 
• 	- - 	

' Shri K.N Pogu,D 4 CiF, (Pub1c.Lty) atLchdd to Vlo 
thif Con 	iatbr of Fo'ret& (Social 

Guw3hatj is transfoocJ -jd pos.todae Q.C.F 1  a4ached 7  
to th6 Cnsaruator of .  Forost sp 	Asm 2ircic, 
Tc2zpur with effact f'-rom the data of taking.ovar.chara 
ngainst the existing vacancy. 

: Iitha intorot of public service, 

Shri £handra Plohan, IFS, Central Mssarn AiSf ores t a ti on  

Division, Hojoi is transferred and posted as LLF.D., 
•. KachugonOjvjsjofl with offect From the duto of -taking 

ovor ChQrgo\i1cvshrj R.Th. Orshma tranoforrod, 

____ 
	In partial ModiriCa t ion of tho 

Govt. Notification No.FRE, 2/91/Pt.II/136..A, 
dt. 17.7,97 1  Shri S. Nayak, D.F O O, Sonitpur East 
Division, E3lswanath Chariali is transferred and 
posited as Divisional Forest OPicer )  Central Assam 
fforestatjan Div1jc, Hojai with affect from the 

data of taking over charge vice Shri Ch3ndr3 floha, 
IFS, transferred. 

Sd!— H. 5'onoual, 
anir11issj,-)er & Socy, to thu Govt *  of ssam, 

At 	 i-tivAa-30~ 	Departn- ent, Oispur. 
1' 

i'UoaZj 
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UANNEXURE T. 

GOVEHNNENT U f ft 	
£ I ç 

FUE5f [A:Pw1TP1UJ T 	40 it 	UI S'Lifl4 

JLY2JI. 
tJUTIFI 1M11 UN 

Oated L)isiur, tha 5th OccrnLer/7 

- 5hrJ U.U,S. 	 , Divji1 Forwrit 

(Jifiicir, Eturn i4jjrn Wilti Li?€i Uiv.tion, Ookakhat is  

prornotud to the rank or Conoxvotor or F twit3 and pOb'td 

as 	
N 

Consorvatbr of Forosts (Ji1d Lif) attchod to thF. 

chiftr Cürorvotor or Forastt (Wild LiPi;) Assam, (UUuhOti 

itiLh jit , roct rrom th 	i:o or Uiking ovur chtrij vicu 

5tiri M0C1 flalakar,I .F.b., Chitf' Lonsorvotor of oruts 

(Turiitoriol) , 1%snh is riliuvir1 of the odditional chnrgi, 

JFftEjLjQ 	:— Shri P.5 4  O.s, Uirtctor, Ptan Forct 

School, Jniukbcri, Guuahiti is in On inuruat of ptt1i 

anrv..cu br3nPurrud ;ird patd cs DivisiQnrl Forort Qff'icur, 

Estirn Asirn wild Lif'u Diviiion, 3okikhct tIith if'f'ect 

fLutn thu tJ.iLt3 ut' tikirj ovur rh) 	vic;u 	hi N • U.S. 

Tuntii, 	 prufflot:Ld. 

Iuf:r:51J96/90e -- In tho inturt of public 	rv.cJ 	hr 

O.O Nobia Pl:inninq (Jrricer—II 	attcchuii tn hc Of'PjCti 

' F th 	P 1flC1pVl Chiul' L'on:iv:to 	ol' Fr5t , frn 

I,JLI1(It.i 	.j trriif't;'r.d 

 

and poLd ca 1Ji/_..J.cJnOl Furuit 

• 	 .. 	r , 	(: IchL%jUOn •). VI :IOfl 	ith jt'1'ct ii(.)l11 thL Ujt.t ci" 

1 --il , ing uv•j: ch,r(1u a'juins 	thu cxi atinj v;icnncy. 

-. In iur;i1 rnudiiictin of 

	

Nu fiI 	fl/J/Pt/!—fl, dt 	Shr.i. 
• 	 f 	

(i in 	f' 
--------------.••••..•••••••••• 	— 

Uh;ndr' Hch3n ,X .F 	. I i pot.d n. 	I1rirrj 	f'icur 

	

t :chr1 	Q th 	a 	Of 	h! 7rj,r1ci'J)1 C.hi rf' Lc)n3,rv2l:cJr 

cP FLlrufI!;n,7 

	

	 3hii 	.I). Nohi 	;rmiThrrud, 

Sd/— H. Sanbtjl, 
Commissicinur & Sucy. tc thi1 ('ovt of •4crn, 

Forrs 	Jpzrtrn.i , J 

CLi.tth. 

/ 
/ 
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A NNEXJRi _3 

GUn10111JIT LW A6,30 

	

FUflE3T up1Tr,;T 	: DISPUR. 

\

ORDERS 

J&TIFICT.1 UN 

D3td Dipur, the 24th Dcumbr,199B 

I1FL,HL. 51/961116 	:— 3hri Chndr Moh.an,IFS (nR-i984) p1{nnir' 
-- 	 , tLir1)d Lo thi Pr) flClp 1 LhinP Conprvtr Of 

Foruii, J3!m, 1jLJU ih 	i-0 	t rnput 	ii y 	cirnfflW1 In n?1l ci ,f a 

nc (iurvtOr OP Forut: in th; 	c1u or puy 0? ,i6,400 

45U.-2U 000 und poOtJi 	Conrvt0r oP ort5  

oNicd of thu pjCip3i Chjj? Cunzi:rV3tOr p roroutu, MEIurn, 

(Uuhnti vicu Lihri U.P. Pnthy,iFS, ConuurwtOr 
or Foru3ts 

(Uuvulopmdnt) ruliuvud from th 	dditiOfloi choru. 

Sd/_ H. Sonow)l, 
ComrissioflLr & Sucy. to tha 'Ljovt- of !sm, 

Fori.st Dupertmuflt, Dispur. 

flurnu tjo.FREI. 	 Dt:ud UI 'jpur, thu 240 Ducmbui', 199 6. 

c:opy to :-- 
1 • 	iIu 	n t; n t (.un u r.). (A&E) , 	urn , aol tO1) 	Giiwjhzti— 2B. 

? 	Thu Principu1 Chi:uf Conu rv: iOT of 	uuto, sumL.i:rn 	RiiIut.)1i 

3. Th UnLOr ucrL)tflry Ln thi ovt. of I rnlin, Mini ntry uP nvi ronuint 

nnd Foço3t,ParYVarOfl E3how:m, L'.1t 	CompluX, LotThi 1ond, 

N i)U Di1ii- 11 000 . 
4 • Thu Comnii. uionur & ocrot' ry tu thu Uuvt: • of Mli1.uyn * hilinng. 

5, Tho Chiuf Conurvrtor of Forst 	(5ii'iii Fo' :utry), /\com, 

Loo N:rnc1 
6. Thu Chiid' ConsurvtOr a? Farwt (i.iUdli:)3 ,\scm, Ruhobri, 

7 	Thu GIiiP ear trvntor or r1t 	(Turritori :l) , Irn, PtmhoZr, 

8Th ChIuf Consritor o For3ts Hs;wrch 	ducotion 3fld 

Jc 	'i.' c 	P lMn - 	; 	.i 	 •; 	-24 

ii Lon u . r' 4  ' L n r 0 V F ir • 	: , 	 • .. . 	. 	 . 

11) 	U.. 	1ndv,Ir'3, 	on 'it3r of Fort s (DuvLlopmtnt) 
Liiuuhot. 

11 	hri Chndru fofin,,tS 1  Pinnin Ufficur—Il, offico of thu. Principl 
(ThJ. 	ruotor uf' For 	r , 	f h3bri $ Cuurjhn ti-80 

• 	12. ]h 	i.1Lvi;Ionn1 	urjst t)f'i',ic;r, 	• 	. 	* 	• 	. 	. 

	

I 	* 	I 
13 r P 	to thu ilini r t'jr Foru&; , 	, Di spur t  UuijuhtiG for 

inPomton of 	•riini 
P 	• to thu Hi. n. iL 	, soc' .. 3 (w ut ry, 	U t1 1 fl. Lii bpUX, IaUW h oti 
f'o: !nformitiun or thu fin! 3tr, 

• P & 	a thu [ir.i t r cP 	Forut , iuom ,. Liipur , Luuh ti-5 
r)r inf'Orriuti()fl or thu N13 ni •Lr, 

1( 	PI.i 	to thj Ciiif 	ocrjt::ry 	hoim, Iiinpur, tut,,hiti—G for 
ituriution of thu Ltu uV 	c:rt:ry. 

17. Thu U;iputy Diructo: T  I:um 	Pri3. l3omunimoiUr:n, 
uu4huti-21 for ub1icoti2ri o thu jUovo MotiPicotion 

i it •tiu 	c? th 	:i 	:z1;ttu. 
i . Piirso jiltil Eilu of' th 	Pf'i.c.r3.1 

Eiy iriiur uc , 

I 

	

Joint 	crty to th 	ovt1 of ssom 
O4pnrtmunt, Dispur.  

1 



•ANNEXLJR  
GOLJEflNMNT UF A;1Ji 

FIJRL5T DE1ir 11 e'JT 	,', 

ORDERS OY THE U(JJERNOR 

• 	 NiJTIFIC,\TIUN 

Dated L1inpur.th 20th Decernber,1999. 

NOFRE.143 	;— In the interest of public 	rvice 

the pct of Conservator of Forests (Border) presently 

attached to the Principal Chief Conservator of Forests, 

As,sam, GiJj:hati is hor.by w t.hdraun and attached to 

the Chief Conservator af Forests (Trritorial),Iasam, 

Guwahati with immediate o?foct 0  

.LL.93L143-iI :— On buing withdrawn tho post of 

Conservator of Fur3t3 (Bordar) from thu office 

of th5 Principal L'hiof Consorvator of Foru&3t3, 

Mesam, Shri Chandra Muh3n, IFS Coriarvator of Forests 

- (Bord3r) attochod to Principal Chaf Canoi3rvator of 

Forosts Ms am is in the intorst of uublic St)V1CO 

transferred and posted as Consovator of Furcsts, 

• 	C:ntraJ. 	Southorn Mam Social Forstry Circle, 

Cuwhti vice Shri HJ1.I OHbuy,IFS. Consurvotor of 

Fjrosts 0  

In th3 interest of public srvicu 

Shri 	Ou'ey,IF3, Consurvator of For;sta, Central 

Southern Assam Social Forostry L'.trclo,Guwshoti is 

transforrad and post d as Conservator of Farosts 

(Bordar) attached to the 1.hio? Conswvotor of Forests 

(Territorial), /asm, Guw.]hotj vico 3hi Chondra 
Mehan, IFS r  Conservator of Foreets 

3d/- i 	Join, 

Commissioner & Socy *  to tho,  Govt, Jf issnm4 
Forest Duparttnunt, Dispur. 

Contd •1. 



/ 

	

MamJ No.F 	6/90/143—C 	
c1 Uiour,iho 2OLI1 DJcmbr,199Yd 

Copy to : 

	

i) 	Thu Accountant Gonarl i&r), A.325dIM, U lLol, Guur4hatl-2 8,  

ThL Principal Chif Lun'rVat0r of rjrsts, A'nm, Jhob3ri, 

,Guwahati—B 

Th SLcr tiry t th 	uvt 	f' [luyn 	iy 	Fr ru b 	Cnvirunmcflt 

d:jpertm.nt, 3hi1long 

Thu Ciii ? Consurvatur of For 3ts (Sod l Furtry) 
Nurung1 Ru d, uuunati-24 

5)Tnu Chif Ln3rvntOJ a? Fur tc ( iir), is', r h3barl, 

Cuwohati-8 
Thu Chiof Consurvatur o? Furusts (T.rrit.:ri.aJ), ;',353m, Panbazar,, 

Guuahiti-1 

Th ChiLi? Cans JrvotJr ii F )r , 	 rfl LdL :atiun 3nd 

Wurkin Plan, Ass., 	Guwahti24 

Thu Undir 3ucrutnry to thu Govt0 i)f India, Ministry of 

Envirunrncnt & Forusts, Paryavuran 8hawn, 	 Cumplux, 

Ludhi Road, Now Dlhi, 	110003 

T h u- 	Cufl3arvaturUfFfJUStS,..fr4 . 	. ... 

. 	. 	a 	• • .a 	* 	c 

	

in) ,. Thu D1visionl Frot Uffi car, 	•. 

0 	• 	0 	• 	• 	0 • 	0 0 	 0 

Shri i' .M 	ftihay, I. FS, Cnaorvator uf Foru ; u Control. Thiithorn 

i33arn Suci ul Faruotry Ci.rclu, t3uu'hrii •'i,, 

Shri Ch jnd' 	1 ihn, IS Con 3'rvdt 	jr 	t j (Ow j 

attocud to 1;h3 Princi pal CIuf 	irrvatOr of Fc)rosts, J4S3r]m, 

ihabri- Guwhat±-8 

Th P. S to th Ilinistur, F root 	:sarn, Disjur, Guuht1-6 

for information of thu r1inistor0 

Th 

	

	to thii 11inistr of Stuto, F iru3t, As im, Dl3pur, 
S for inform cian 1 th iInctLr0 :Guwahat

15) 	Thu P S, to tio Chiuf •Sucrotury 	os m , Lii .pur, Guuohati-6 

fur in? i.n j. n of t u C'ii ul 	cr )tOl y 

Th 	Uopu y DLrct ar, !39 n L vt 	3 ro33, [3 r1iOniJ iiJin, Cuw lhdtl-2 I 

'for publication in thu noxt isui a? tho iuoii Gozottu. 

Parsunal Fib0 

i3y ardor utc.', 

Joint Sacr:t 	't3 th Govt, a? k3som 
,Furost UJportiu.;nt, OLapur. 

t. ,' 



A NNEXUR! 	I 
I 	

GOVERNMEt.IT OF ASSAt'i 
FOREST DEp/.C1E1T : : : : DISP1JR 

2!)2t;Rs 13Y T1E(;O,jTQ; 	. . . 	. . 	. . 	. 	. . 	

, -OTIFIC_ : , 	• 	• : • 	• . 

Dated 	Spur,the 12th Jnuary,2001. 

Vsu,IFS(RR1gO5) Dvijon1 Forest Ufijcer a 	Ofl SOUtflDIvjsjoj Hojal is promoted to supertime Scale of Is. 	the rarflc ot ::oflscrvator  ofForest in the Sc1e of p;iy of Rs 16 1 40 0..4502,500/... P.M. -3nd postod as Conserwtor o FOrests(Developrnent), In the Office of the . 	Chief C6nervto: of ForestsReserch,Eductjon nd Working 
S P1nAss,Guwahtj with effect from the d.ite of t3king over charge vjbe.shrj D Mathur,IFS,congervator of Forests relieved from the aui charge. 	

: ___ 	 : ShrI 5. K. 3rjvstav,ip (RR-1905) ,Divjsj'nj. • 	Foes.t Officer,g:3oTl DiVisiOfl,Nagqn is promoted to5uertimo r( 	Sr;1 of I.F.S. in, the rtrik 	 t if Conservaor of Forests in the 
\ 	piy saleof Rs.:[ 6 , 4 00_5020,00c/2.4 and poted • 	\\  

ConSprvator of Forests,j6therji Assam Circie,Tepur with • 	effect frm U-ke date of taking over charge vice Shri  
of Forests tr -msferred. 

On relief, Shri B. N. pathak,IPS,Conservitor of • 	Fore.sts,i4t1 1  A$sm circle,'rezpur is in the interest o. • -. 	puMjc seijce trsferred and oostd asorser'tor of 
• 	Fclsts,Cth) rel Southern ASs.m Soci:31 Forestry Circle, / GU 1,1 0 1-1- :1 ti with effect from. the date of 'taking óvr. charge vice 

Shrj Ch-3flcira Mohan, :EFS ,CQO•SrVCtO1 of .Forests 'transferrd. 

NOFRE.9Z4OC: O reJjef, 51 i'Ch.ndr t4oh ,IPConsv•or of • 	
Forss ,Cntrai Sout:hern As.arn Social Fores try Cicle, 

• ••• 	Guc - hatj is in the interest of public service tr.ansferrcd and posted as CQnserrtor of Forests, Ior Ass.F.CLrc1c, 
Qnqaiqaon with effect. from the dat of tak.tngbv 	charge 

vjc Shri M.M. Sharm,IiS,conprv .itor'. of ores:s transfu'r,red 

Shrj M.$1. °  Sharme, IFS,Corisertoof Forest Lor Assam S.F.Cir1c,13o'najgaon is in the inteest • 	
of othljc b.rvjc; transferred 'id posted's • Principal, North, 	 Rangers' C01 gë,Ja1u] 	i,Guahtjwit effect from f:he du of tkjnq over .ch rqe vice Shri B ,B. 
Dh-ir, :EFs ,Priricipal tran sfarrcçL 

/ and in the interest of public srvic2 
: On reliefi:hi services of Shrj r3.J3. J)har.;IFS, Princip-J., 1orth Est Forest Pnrs ' 

Guwahitj are p].ced at the disposl of Karbl Ariiong Autonnous 
Cou1c31,Dj1 	for his potiva as Consrvator of Fore'ts, 
Xe rhi. AngInq, DL phu qa:i nst the exis Linc V c 1ncy. 

NO.FflE.j/,• : Shri B. } ahma,IpS, Conservj;or Ot Fote.sts on. 
return fr)rn J.uve is in th interest; of public •scrvico. 
tr1rsforrec1 and p(Dsted as Conscr ,etor o Jorst;s, 1 torn •arn CirclC,jorJ•). -Ij-  with effect fromth. rht.) of tkjno • 	

''.'r':; 1  . 	;" 	:. 	: - r - 	 rvtr'r-r. Fo:ts 

[hJ;; 1f1Oi.j f i• 	this D:n :i r t(1CI 1: s er her NL.fjct-J 
 

2cc 

• 	• 	'1 o3 •;: 
"I 

fr7 

' 	•. 

• Con td ./2. 	• 

- 	• 	, 	• ' 	• 	. 	• 

/ 



. - ( 2  

NO.FIE.5i/14O 	: On r1if, ' ShI 1). 11.rprs.d, IFS, - 	
Conservr of Forests, Estetn Assarn Circ1c,Jorht is in 	• 
the interest ofiiub1jc service' trnsferrcd and posted a s . . 	Conservator of )rQsts(Wj idlifo) attached to Chif'Cbnsrtor 

S. 	• 	 ffecbfrorñ the d te I 	
h assumes chrrq& a9VASt tho Lxistinq v3Cncys 

sd/_ A. J -uin, 

PLincip ] Scrc't - ry to Lh (ovI;.of 'Asnam, 
I 	 For 	t UP]-) 	iJ U 	fl3fl ,sIYd1 

Mio 	
•: : 	. 	ed .Dispu, the: 12th 	 .: 

CopY Ø - 
1. ' 'r 	CCOuritnt 

' 	2 	rrj.i, Princip1 Scr:try to the.Govt.ôf MecJu1i.y,oreg'b Ad Eu vi rornnnt Dpt , ShiI . lonq .. 	 - 
3 4 The Pinc:Lp.i Chief c2onscr ito of Forests, 4 	The P jfl(JJ)j Chicf Co2rvi or of for$ts,ovt.oj MqhI iy, 	' ShiiJ..png. 	 . 	 . 	 . 	 . 	 . . 	 . 	 ' 	 ' 	

0 5 	r)r 
Cnic( COnctvor of Forcsts(3F)ss4G61240 

6. 1'h2 Cli] of Consr 'tor of For 	 tI-8 ' •7. rrb. Cli:Lef .Consrcytor of 
• Th' Ch L f Consarvitor of ror t3 , R 	rch , LdUC i C)U 	' )OL)c ing 

' . I 	.The. Undr S'crc3 L3:y to • the Covt ;of IrIdj,Mjiyj t.ry of 1nvi ronrn@nt & 
OE(2S ts, P r yavriri r3h -iwe ,C.G • 0 .Cornpiox, Lodhj Toed,Ne DIhi-111003 1. The Priricipel Seer e.try,;K:.bj Jgloflq Autonomous Counci :L,Di 	with • 	 1 requSt. to :1. sSue noti ficti on of posting of Shr;L B ):3  .flhir, IFS 11 The Conservt')r of Forests, 

12 Shri B.i\T.P?th,IFs r.F Northrn 7ssm Circle, Tezpur. 
13. All B.B.Dher, iFS,Pr1ncipelJrth E - st Forest Rngers' College, JoJ.ukbrj ,Guweh ti-14 	 - 
14 	Shri. MM.ShTrIflr,TF:, C. F. / LQ\/ 	ssrn SF Cl UClQ,13oflqjrl)fl. fl)rJ B. C •Thmi,J 1S, 	lO.ve) ,C/o P .C.0 .F , C3hri B. 	rpresed, IFS I C.F. ,E'S.tcr.ri. ,ssrn Circlo,Jorh it. , 	: Shri - Chnndra, Nohn, IFS,C1. ,Centrl Southern Assni S.F.Cic1e, 

GuWahitj..1, 
13. S1UI 	7.V3 U,IFS I TJF0,N,On South D±Visjon,}0j;j is directed to Prr 	

for t1dnq over chrqe of his Ow ss iqnmont nf'Ler 	: h ThdirA over ch.rqe of II 	South Dlvi sion to the eniornios t 
A.C.F. of the Diviv%n.  

19  Shri S K. Sri yes 	IFS, UFO, N gon Divjsjün, N eon;Jle is di rected 
to proceed for tkjnq over chrc of his new ssi.Ccimnt ofter 
hindin g over C ii L ' 	of N191on ]) in to the , SQnOrmost ACFA Q.the Di. V I I on 

29 . ..'j:uir lTd V1SjO - ] .Por:si; Officer, 
2
1, The P .S to the Ci:1 i-lzLn I stor , ssm, Di spur for fevour of' 

l)EIu - biri r)ft.h 	Chi.i Ninister. 

	

• 22 
rE1. P.S. to the Minister of State Forests,;ssom for fevour of 	'S  Information of the Ni ni. ste r 

73, uhn r 	: i o the chief Sacratiry,A. n  t ThL I 1V)UL Of tnL im ition of the Clefec i: cl:. 	V. 	 • 	• 
4. The Deputy DI l 	r,cU 	sui 0eV L. 	 u ,0wh ti-2l for,  pijljjft 'tien of th : eotjf Ic tj.en in tho nest is sue of the AsS em 

25, Persenj f:i]. 	.1 
Hy cr(1r otc,, 

• 	 Joint - S ecretry t.c the Gvt:.f Asu, 
, 	rost Uypa r tmant,Dimpur  

- 

• 



- 	 - - 	 - - 	 . - 	- 
1 	

C 
-- 	Jj 

VIP 

GOVR 'NT OF .3SN1 	. 

	

FOR'T DTPRTEP 	DIS'Ufl 1
0, 

ATTNI 

cl Dipu,th eb 25th Jil7,2000 

flO.1tE96/Q9/24 	. Cnrcptriation from 	 dleputation to 

hio parent Chore, Shri Sjurnsh Chn, IFS, C(?nbIvator  o 
For tCrmtr a l) is to the interest of.pub3±c revico pote1 

S COnCerva'Or of oret', Ccntr1 A31 Cjrc1c,Guw&ti with 

effect fronr the date he tahes overchr9esjvice  

IF3 	tr 	forrid 	 - 

143 Withoit prejudice toncperi1inc23ecisiprr'in 

Contertion with the stay order di. 1642)00 oE'th 

Gauhtj Hjg Court in 4?(C) No33OO/OOOn 	ariIer 	ci 
of,  Sri B. nrehrnt,IFS,Conservator of For est tl, Southern AVIani 
Circle,Silchar dtd. 221512000, Shrj V.D. .Adhi1cri,IFS, 
Conrvator oE Fo3S, Cent 1i- - AsaTn 	c1e,witJjs irx 

1C 	 )1 	tIJjC 	 truufcrre.r! tr 	o3teC 
onser "jtor oj ?or t ( 1 V1oomen€) in -the offic& of j itile 

ChiefConseritor of Foet, Rese.arch,Eucatjon nWorking 
- : 	 '),a 	with effect from the date ha takes over 	argeS 

vice S?ri D. M?1tLur,IFS,- Conservitor of Forest3, relieved of 
1:he dual clirqcr.  

U_/-k-! 	3hri. 5.1<. eri,IFS,Conservator 0f-FOroSt3()!.Q) 
- 

i i.n the inter;t of public service, tran-sferr&1 

	

e:cJOrtJt or e? orit,or t- rrn 	CicJ ,ierur with 
cm the d:Le at tkin' over chirqc ' 	zhri,  B -IL 

COr;ISrVtOr 	For vs t2 awsferrc 

Shri.O. N.. P.thek,IF3,Conservthr.of FprestS, 
- 	- 	. 	- 	------ 	-.'t- 

(outhern Asarn Circle,Tezpur is in'the
,

jnteret.iôj 	bJ.ic - 
CQrJ 	trtn;forrd and r,stc.i s. Conscrv&;or. ,f FoeSts(1.0) 
with effect from the dtc )je ta)s over ch - rgsV3c 
Shi S. 1<. en,IFS, Corervator of Foret j. 	 trnsfered. - 	 . 	----------. 	

- 

- 	 53/... A. Join,  

	

& Sccy. to -the (ovt.of .A 11 ; 	- 
- 	 oret DnprtnentDjsp ;i .r 

	

- 	- 	
.I 

- 	rt)n11 	P/2] 

	

- 	- 



GIJVflhJ(1L1T OF I1 JJJIf.1 
FiJHi.jT J4..PIT11(NT 	 JI JPUl 

Jj tad ii .) ur 

WN 9k 

13:h 5ptmnbor,2OOO. 

Conrv+or 	O f 	Faras..s 	(t31 	Jar), 	7 l'..L3Of 	tile vCh.i6i 

of 	rOL3...2 	(Toiritora1), 	L3orfl,GulJahrti ' 
i  

• 
4 	 4+ 

is 	t1iv.d of 	k1ho 	car 	or 	Co 	;erv 	i"oP,Fort 

ot) 	wi 	h 	a 	c b Pr.)m 	da 	Th? 	hnng OvOr 

tO 	nab10 	him 	O 	join 	11&O 	(1W 	OLL 	lJ(flOftt 	aO 

Oir icLar 	in 	tho 	(tin! 	ry 	or 	Tii1 	'(3 	5 	1131d 	ü1Iii. 

1 
.96JQ0j249 	- 	In 	fflOcjiP.jcjjn 	 L)ov. 
NotiPicior 	fio. 	96/00/243. 	25.?,2D01J, 	:hri 

ur&i 	chOndLF5 	(1978) 	is prr 	d to 	iipnrimo 
sc31oOP 	1ØF.J 	and postod as 	Cono 	vca.' 	oP.,'uts 
(3odor) 	in 	to 	oPricooc' 	the 	Chc' 	Cn or'b 
Fr1 	(Toni 	r i j 	j S j3(jCuuaj 	14t 11 'fc{ 
Orom 	ths 	d3a or 	taking av 	chthr 	vjc 	Ore 

4 	 4, 
3uby 1 IP., 	Can.orvator 

an his appointrnnt 	on Contral 	dpu3ion 	Jiotnt 

	

- 	 + 	( t 	U 	I 	, 	I 	• 	tI,., n 
	

the (in. 'Lr/ 	or 	b1 	:rp1 	ILii 	O&1hi • 
, 	r 

• 	• 	'•• 	 \ 	 •• 
TXr)P'ardj. 	iflruop)C'3hrj; 

J. 	i\dhikari ,IFS, 	Censorvitor 	oP 	 6anta1 'S + 	 • 	I an 	Circlo, 	Uujah.j 	iosued 	J,io 	ia:jon
. 
 No, 

Ff. 	g 	/ 130/24 3—.., 	dL cf. 	. 	'-000  
I 	!, 

H 4 rc. J,l5/13Oj24cJ...fl 	Un 	h 	pron,n 	o 	up 	lwn 	wno 
of' 	1 .f•,s, 	in 	thu 	rdnk 	Of' 	Cnnjrvjpr 	nrjor(3,t3nd • 
on his rt'vorsion 	rrom 	Contra& 	pu].i on 	thI3 roy  of 
3ri 	3ursh 	Jand,IF5, 	Co 	orva'ar 	o'Far. may, ba 
Pxxd noti inally 	n tho superin ' 

.i 	 off 
with 	oPticc 	ran 	tti 	Jatu 	Dr 	lii,g 	nxt 	Jin.djata 
junior 	Shri 	T,T.C4 	Ilarok,IFS 	(RU173)10 	romotej 
.2, 	2.1.12.93. 	• 	 .. 

_9 L10 CTrnsPcr a 	das x 	udvi J 	Lovt, 	
jft 1JoJL. 	96/BO/243.8, 	d.o. 	25.7.2000 af1d 

110.1 	- 	9618P/743C 	 n , 	Jtd. 	25.7.2000 i 	r 	p'ct 	of' 	Ii!! 
5rj 	i.. 	5nri 	tIS, 	C 	 oP 	iar 	(Ii. Q. ) 	a[d 



.." 	. .,. 	 : 	2 	; 	• 	: 	. 	• 	' 	.. 	,. 	' 	•; 	: :;: . : . 

1 	N 

	

P.-It 	(i:vD. 	.' 	rJr('tL, 
. 	.,.. 	 . 	' 	

Ld 	 • 

p 

	

Wom 	Lirci. ', 	Tozpur 	f&,'Li.v1y 	a LP 

•; 
• ., L;Jy 	cnc.311Gd. 

;I• 
. ' 	. 	. 	 . 	 . 	 . 

. 	,. 	L'onnii Manor 	A 	•cy, 	 •v:, 	0,P 	slasaM, ;iH1 	• 
rcijt 	)L{)3r • 41Jnu, 	Jipu. 

N 	iio FId,INL. 	9 6/40/2-01 	JaLd 	Ui 	pur 1 	IN 	1h 	rnbi ,IThO. 
opy 

 
t C 	- 	j 	

I  

Th 	,ccoUnLnL 	Cn3'd1 	(&E) 	ttj 3jfl, , 
y 

 Tho 	Cammihiiannr 	& 	icv. 	to 	thi 	ON 	? 	IL..ii 	jr or1 
Ji. 	pLii 	, 	JtjJL.L—(S. 	 I 	I 

j) tho 	principal 	1J,ir'r 	Con3OL 	i...O1 	O 	CJL 

• IN 	Cii1' 	Conurvaor 	or FOro3S 	(Tor:Y.or.ta1), 	;sarn, 
PunWjzo' , 	uu;f.zi-1 . 

 The 	ChiorCn3uruor•or 	Foras 	(3i.a1 	For.3try),1ss.Ufl,. •; 
Zoo 	rIoini Mad, 	LutJ:ti.-4. 	 '• 

(5) Th3 	Qu.of' 	Lon'srvn.or or 	ir WS (uiuir) , 	som, 
R 	 UUjj-8.  Onhari , 

7) ThJ 	Chia:jC 	Consarentor 	W 	Fox' 	(fl 	 r:IIcninr1 	nnTJ , 
JIi 	P)nh) , 	siini• 	iutjIintj-24, 	' 	 ., 

(3) Shri 	CP. 	Halddr, 	Unde. 	- 	cra1y 	i 	uOVt. 	Ct' 1t1thj, 
//1ifl1sry oP 	Lnv.Lionnent & Pcre ts, Paryv9L an 

L'.GJJ 	Ctnplx, 	Lodhi 	flad, 	Ww 	J3lhi 	110003; 
The f1iniory 	oP 	Tria1.rrai •.. 

N ow JjJhj 
1 U) ihri 	Wash 	01nnd,tr5 0 	Coti bar VtDr 	oP 	bro, 4 c/o 

Principal 	Chi3P 	ton3crvatr'o( 	For 	ts,.,sm,'ehabari, 

11)7  H. 
,/ 

Dr, 	flM 0 	UUiOy a IF5, 	Con'rvitor 	or 	
Fo r'sRdjrituifal);

b1.doi), 
of'fic3'OP 	the 	,hcP 	Con 	riaoraPFcriists  
sarn, 	Panbazar, 	Cuuohat-1 0 	He will 	rport 	Por 	duty 	as 

Diroctor 	in 	the F1mnitrv 	oPiTribol •f'Pcjs, 	plew 	Delhi 
irnmnodiotuly, 	 .,• 'I • 

 NO 	L, 	, 	dhiary,IFS, 	Fonâurvothr 	o' ;Fo:s, 
Ankral 	j3o:1 	Circlo, 	Gui ihiti— 	1, 

 Whri 	S.K.3on,IFS, 	Con3orvoo 	of 	 (u..), 	9f'Pico 
of' 	the 	Principil 	Chiffi' 	Conoorvator 	P 

• flohabarj , 	Cuw&ij.-3. 
 3hri, 	B.N.Pithk,1rS, 	Cn.irvotor 	of' 	F:ot, 	• 	•, • 

IirtIi):n 	n33orn 	Ci.rclo, 	rtzpur.  
i) Shri 	0, 	Mathur,IFS, 	Consorvntor 	of 	Far 	o,arch 	and 

Lduc.on 	Circ1, 	Oasl3tha,tUL1Ia..A 
16) The 	p.s. 	to 	tha 	Chi2f' 	i1inj 	tar, 

?nr 	in?ormyjon 	of' 	th6 	Cij.jf' iijn 	sor. 	1h 	.; 
1 ñ Thij 	hd 	shn 	Ni ni;tr 	of' 	Watu 	F' j 	a 	Offl 	Di 	)1JL 

lt.IIJ);ij_6 	('OL 	inf'ntinn 	0tho 	Mini 	ir. 	' 	 • 
11.1) rh; 	uJcitI;y 	Jiroci:o:, 	Assa m 	i:vC. 	Prazd, 	J3ajnirnjiJin 

I Or 	pUiiCd.ifl 	of 	Lh2 	u0w rjoLi.11cnt 	on in 	th3 n'L 	i.35UP 	W 	the 	Assam 	6,7o.LO 
10 P 'ron j1 	Fila.ar 	tho 	rCf'c 

Ir 
. rdar 	YK., : •••.• 

• 	i ,•. ••'.,••_'...-_•-'.___. 
. 

. 
lunt 	iucr 	:o'yto 	th." 	doW 1 •  of 	•nni, 	:IH 

Forzi t3t 	'crrn'iY • 	•Jj 	pu1 . 	 I • J . : 

• 
H 

• ... - 	• 	: Vol.'•--,'• 



2. 

JAIN 1-IANSARIA &CO;• 
• 	 ADVOCAl1 tjptrin: coui 

SAGAfl AIAI1iMENTS, 0 ilIAIc MAI1G I  iEW DILI tli w 001 
r1ON : 33fl7G2.338U)30 PAX 33070 

Ref No..JH/1003AS/1909 
	 March 6, 1999 

The Principal Chief Conservator 
of Forest, Assairn 
Rehabari 
3UWAHATI 8 

Re: 	Stilt N0.2 of 19813 
State of Assarn V/s Union of India & Ors 
(Assam Nagaland Border Dispute) 

Dear Sir, 

W had discussions with Shri C M Sharma, Conserator of Foret Border, 
Aèsarn on 27 February and 5 Mrch, 1999 on the above suhjoct Sri 
Shar ma al3o gave inc a report nepnr od by hit ii i jardinçj enciojclimc t lu 
Assam territory on the Nagland Asam border by the Government of 
Nagalard and the Naga people. As per the said reort, thereare 87 Naga 
villages which have been established in the Assam territory by encroaching 
the reserve forest area of Assam and in almost 11 these villages private 
institUtions like Church, L.P. School, Markets etc. have been eslablIshed.  
Ii the jit filed by the State of Aarn in the Supreme COi.rrt n li.l of 00 
villages have been given as the area encroached In the Assom territory by the 
Naga people and the Nagaland Governi-nont. We would require the details of 
the 57vilIages which are estabUshed in the Assam Territory 11.q per the sold 
report. We will also heve to ostiblish that all thes 87 villages are part of 
Assam territory and that they have been encroached by the State of Nogaland 
or the Nage people. 	Wa have oxplalned to Shil Shrnio is to the documentation required for this purpose 

Once the details are made available, a joint meeting may be organised with all 
(he concerned departments of the State Government, so (hot a comprehensive picture could be established. 

We had detailed discussions with Shri J C Goswami 1  Joint Secretary, Border 
Areas D?partmant of tho Governmi( of Main in the case and the rne(erlal 
I'oquiroci have also boon expiniimd to him. You may, tlieroforc get In touch with Shri Goswami also, 

Thankinçj you 

Yours faithfully 
lor MIS JAIN I'IANSARIA & CO. 

\/lJ Y I lANSAlIi\ 

P1D(NCE. SUNIL K. JAIN 0-127. EASt O 	4tA5l t HW Ot u-r 	fi IQNI5: 643913t1, &17c'035 VIJAY HANSARIA 0 16-F. lIAr,)? 	 :v: l)1Jil. 110 0t rlONI:S 	6135r715 6960250 
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.:ANNEXO_;r• 0 	 -•-••----.--.__-.-•-- 	___________ 

GO'LiNMNT OF ASSA1 
O1PICE OF THE PRINCIP 	CHIP.1 'CONSEVAT 	OO1STS:ASSA.M 

EHABAIGU?/Afl:8' 	 : 

NoR3046/8/NLB/ptXI, 	Dated Guwahati 	.7th 0ecember/99 0  
To, 	

/ 

The Cornissjoner & Socya to the , Govt6 of Assam, 
Forest Departnent, Dispur 
Guwahati6 

Subs– 	Filling of Af'idavit in connection With Ho'blø 
Supreme Court Suit T$,No1/9 and 2/88 

rtofi– 	 ottor 	 from Border Aroaa Deptt, o  Dispur and 
Dtd0 232-99 fromForest DèPartment,;ojspur,. 

Sir, 

With reference to above quoted lettCrs 0  the 
under8ignedws directed to take steps for fiingaffjdavj 

in the Supreme Court of India, relatedwith Assam Nagaland 
Boider 0  Iji anticipation of Covt approval for shortage of time,-  
ShriChanraMohanI 	Consertor of 
instructed for fil–ing the said affidavit in the SUpreme Court 
of India, New DeJi 

The report related with the filing of 
affidavjt alongwjth the copy of letter dtd 0  6.3.99 from Shri 
V. Hanarj 1a, Advocate p  Supreme Court o India wore furni 	to you vide letter NoøFG"4 6/5/Ap/pt..I1, dtdrl 6.-99 -. 

Therefore you are reques ted kindly to accord 
post-factG aoproval on the visit of Shri Chandra MOkafl,IFS 
Conservator of Forests(Border) to travo1ew Delhi ±n -  this 
COflfl(?CtiOn 

Yours faithfully, 

(2 

(LAN) 
PRINCIPAL CHIEF CONSERVATOJ OF FOREST5 

A S S. A M 



	

• 	

0, 

• 	. 	

. 	 __ 	 __ • . 

• 	r.; ()V FIR111 NI bM 	OF 'V3 Ah 	 . . 

NO. FRS-i4/U/Pt/256, 	Ut] Di8pur, the 2th 	nr 

F V Ffl 	 3 i d A a 	M d E Ufl U fl ACM, 
Joint 3ec:retary to the Govt1of A5arn. 

.,7The Principal chief Conrvor of. .rst: 
A8sm ?  Reh&)rlri,GuwhtiI3, 	. 

Sub 	Permission to trve1 to New fllhi In 	ctior Wt11 
contempt. Case iigainst overntnent of Nihdo 

Sir, 	 . 	 . 
• I am 3irected to rer to th ththject citc ;hov" 

• 	nd to say that the (overnmcnt have given ex-J..)os 	a C t o .  
&rova1 on t 	viit of Shri R. M. flUbeY 	,COSVtO ol! 

ell 

	

C 	4) 	nL1 JctlLIoyl1 () c r1r ,qwnhL1 6 L i . 	r 	 . 	••• 
1 t (t t.. h 	y ) i mo t iiei p JOI wi t h Ui 	o rn 1' i  tii p 1 

1 

C 	 nti c0v1li ro f. 	41inçi 
ot 1i2 	i11 the Supierne CUtt o Thiia. 

Yours faithfully, 

• 	. 	•• 	•••. 	 Joint SecriiT.to th (vtof A'rn 
• 	•• 	• 	• 	-.. 	 )eptrnent,1)ipr 

lic?mO N}. FRS. 4/8e/pt/256-, • 1)ed hispu, Lil e  2501 

• 	 copy fOr)rded to ;hri • • M. Dub(n, IS Crth 	mri • 
Southern (SF)Citcl,uwitj... 

ly nruirr rtc 

/ 

• 	 •Thtn t 	crotry t:n :tThi iovt. 
FoE •3t I)tii: Lwn.t, 	3Jir 

• 	 S 	 • 	 • 	 - 	 • 	 • 	

• 
• 	 • • 	 S. 	

• 	 • •j 1 
Sc 	 :. ... ... . 

• 	 S  

• 	
S 	 •:.. 



ANNEXUR. 
- 

.GERWNT OF A SSAM OFFICE 
OF Tjfl. PRINCIpAL CHU CONjVATQFt OP. PURL'? A$AM 

No*FGXSpI-,f Und/Coinp-Af f tji lo GwYahatithe 20th Oct/99 
To, 

The Commissioner & Soc 	t th Govt of AEim, Forcj DOPrtmont, DipUr 
Guwahatj6' 

sub: 

 

Declarciti . on of D.DQ in, répecj Of Noda' Offj 	Cop satory Afførttj0 
GQVt 1Qtt 

S1r 	• 

With refexence to abov 	quoted letter, 
I am Submitting the .prpoal to declare the i Conrvtor of Forest(orr) curn Nodai Offj 	as Drawjr 	bisbursing 
Officer in rpoct of utiijpIon of fund under CoIprato 

i Affoiestatjoi 	don6 eJjer vido 

dtd11197 •• 	 . 

Art o ar)y dction is rouosted 

Yours fait 

P. LAI-IA14) PRINCIPAL Ciflj CON$EtVATOR OF 
ASSAM 
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• 	 Ui•''i. 	. ki'l 4:*k.:; 	 t\ 	i' 	 ;L •i1c,L, 3UU 	%Si4 

0/1  

• 	 r'u 	CICL:U He ri-i 

Dt 25/1/2001 

To, 

The Princi,al Sccrctiry, 	-' 

Forest Oc:j r tme flt, 

Throuh-Th chlef Conscrvitor of Foret, I. 
 try 	:fn, (hIwi.1tti_24 

C 3 ncu1ijtj 	of r': , ) Jlsf- cr Crier., 
4 

Covt.Orders :1F.5/96/140_c, t•i.12/01/2001 

4D 

W ith ruEercnce to the dbvo, i hnvu the honour to 
stcitu Liiut it is uit di ztros s ing for me that the jovL.has 
trdnsEcr,d me to vi esturn knnim 6 0cjjj Porc s Lry Circ1e 
lJong ,li go on within all i1or1inou1y short trio ot M. no (9) 
m0IiUs,1uch to my dismuy, J. hive been si n gularly rjLvcn this 

for ttie 1st fe yur it my be montionod here that 
iInonj the OftICOLJ tr•3n3 2t rei by the •iOtiCLC.tj0 under 
r(rcncc,I wn the oflly person beinj tr3n .-, forrol nfter such 
a short tenure of 9 U1lne) months 	 the rest of all 
6fficer5 hv c om1)1 (2 t 1  more then 3 (Three) years in their 
present postings.1rjj0, 	

as trnsferrj from the post of 
Car. (3order) to thc present post of Conser/ator of torests, u!1tr1 Joub rn 	rn,S .F' C1 rd 10 o Ullwabtj_1 even before 
Com) LL 	oC onc(t) ye•lr.fhcse Erucuent trnsfer 	irci not 
oaly  d~,mor a lisilIg  and hum.jljatjnj to me,but they flre al s o 

the Occcpt.j princi?1 	 of security of teure • 

	

	\\ • 

to tu ojj £n uu puLlic 	
n 

 mt est 0 rt- j5 absence of 
socuiy Of tenure oidy harrns the. iO'-Lurn public intereL, d Sit smothers initiative Jni zeal of tne officr 1 j have stcrteJ tn a),. i ng  all Out efforts to tOt Up the mangejit at 
the fiei ivi dni otimi 	the ue of scarce rcsources,which inciu4e furidz -31.so,in the boat 1nc 	of the 

• 

 

	

By frujc1 UJC of funi 	nd m0b01j5j 	resource, I hV3 ChaLlged the Auctla 
office bui11ing into a 5_pucca 

structure an 	oL rep.jr-j Lhc: JuCro-pit offi,cf.,  vehj 

• iti 	 • 	 C On L- 2 



NOW&W10 f. unctio ll i lly  ç1 tnu oLicu worc i rcleivcly Ornootth, 
ily senior Offtc(rs of the Dep 4 rtment are also fully satisfj 
with my performance and 	

ma at such 6ta9a,w 	I have boon trying my revel boat to bring about 
perceptible ChAnge*tantOmounts not onl y  to dampojq my pirj 
but also hurting th pubjj interest, 

I hope 018 t.raxisjng my t;1jorL tormro o.0 9 (1no)mth. 
in the present post and all theositi taps tako by me. 

for* the development of the department in the public intarent;thcs 
 

Govt,wiU allow me to continua in my preant pont by 
CUjfj my troncft3z orcer. 

Yours faith,uliy , 

( Ch8odra£1han6Ip ) 
Conservator of Forents 

Ctntrcij Southern Assam Socj5l 
• 	 Circle s GUwahatj.l 

Advance copy to the Principi Secretary to the Govt. 
ss3m,Forest Department.Djspur for his infottjo of ssary action, 	 ) and neca- 

( 

( Charida Mohar, .LF: 
Concrvcjtor of 

CnLrl SOuthern Asscm .oc:tui. 
Cjrcle;Us.,)u ti...J. 

to 
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29/ 01 / 2001 

I 	 ) 	
Princpa1 Chr Cosorvtor or Forests, • 	 • 	 ,.. 	

l 	 • 	 ; 	 • 	 I 	 I 	 . 	 - 	 . . 	
•4 •1 r 38m, Rohabdj  : 	.••. 	. 	r' ' r 	GuwUhtj8 .: 	'•; 	• . . 	• 	. jI• 	 , j. 	.;I:• 

: :L4 •. 	 Yç.'1; 	
; Trans 	of •$hr,is C .'i. Sharm, I VS. , p 	'i •: 	

' 	I , 	J1\ 	o 	I 	 •I 	
,• 	I 	 • p p 	

Govt 8 No. FR 51/6/14QC,dtd0 121112001 VV 	
• 	 • 	 ' p 	 • I 	 ., 	

I 	 •. 	
• 	 I I 	I 	• 	• 	I 	 I 	 V4 	• 	I 

p 	•, 	f p 	'q 	it 	I 	•' 	 - 	• 	I V 	• 	 • 	I 11)111 	I 	VIJ 	 • 	 4 	 • •, 	 • I 	I 	 I 	- lr''•r J 4 	4VJV 	•' VI 	• -fLj 	V 	1 	
• 	 V 	• 	• 	 V 

V1 	 :irivitjrig 	Vreflc 	to the Govrnrnnt V  

	

•i.p4 Y 	• 	1 	4 	I 	 I 	• 	I 	 I 
" tz'4 nafer order No,quoted abov,, 	to 3 oncJ hnrewjt1 • 	V 	4 	• I i 	• 	• 1 	/ 	 I 	I 

of 	 Shvrma ,IFS, Cansrtor 

Qthern h83m5Qaj Forestry Circle, I 	
P-,• 	)pi 	I 	 Il 	

i  tt1K4 YTI 14  

119 tho Gu ve r n me'n to mod 

	

4 * 'W" - 	 i-  ry t his said 
rn$reri'QJd,rHj3 petition ,. daservBo conziicmraton 

you kindly movn to Govt 0  for redre- 
V p 	• 	

• 	 • • 	• 	
• I 	' 	I 	•1 SV 	I 	• 1eorncj fit. 4 prpo 

\ 	kf 	 i4 ,A41 	 I., 

-10 
• I 	V: 	• 	 •l'our8 rthrl1, 

I VVV•4 	I>,j 	V 	4V4V 	- 	4 	IVV • 4.• 	.•, 	I 	• 	, 	
;•' 	V 	 I 	• 	• 	 V  

V'• 	••*1;;. V 	•• V 	• 1 	 •• 	' 	
•Chjf, C Onse r a oc, or Forn3t, I 	 ' 	
i 

V  I4V 	. 	 V 	•• 	 V 	I 	•1 	• 	 • 	 V 	 - 
Lopy t.o 	 k jI I 	 I to  • 	V 	• 	PII 11:11 Zr • 	, 	

h1 	 j . 	• 	V 	• 	V 	 • 	 V 
• 	• •j•V•V • 	 •The i •. I u tho Guvt u r ,  Ausa m, rorBt, LhpLL 1  

	

1 	
L)ipur fur nndfj, V 	I p 	••VV• 	p 	 • 	 •V 	 I 	•. 	

V V 	I 	• V 	•,• 	••. 	• 	• V 	• 	• 	V• 	V,I JIV V 	 I 	• 
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BEFORE THE CENTRAL ADtINISTRATIvE TRIBUNAL, GUWAHATI 

BENCH 

IN THE MATTER OF 	 - 

O.A. No. &/2001 

Sri C. Mohan 

Applicant. 

Versus 

Union of India & Others. 

Respondents. 

-AND- 

IN THE MATTER OF 

The 	written statement on 	behalf 	of 

Respondent Nos. 2 and 3. 

The 	humble written statement of 	the 

• 	 Respondent Nos. 2 and 3• as follows:- 

1. 	That, I am the 	Joint Secretary to the 

Government of Assam, Forest Department. Copy of the 

petition has been served upon me. I perused the same and 

A 



.1 

-2- 

understood the contents thereof. I do not admit any of 

the .allegations/averments which is -  not borne out by 

the records. The averments/allegations which are not 

specifically admitted hereinafter are to be deemed as 

den iéd, 

That, with reards to the statement made in 

paragraph 4.1 of the original application, the deponent 

do not have any comment. 

That, with regards to the statement made in 

paragraph 4.2 of the original application, the deponent 

states that the applicant is presently holding the post 

of Conservator of Forests, Central and Southern Assam 

Social Forestry Circle, Guwahati since 313.2000 (A..N.) 

Due to administrative exigency some other officers along 

with the applicant have been trasferred vide Govt.. 

Notification. No.FRE..51/96/140 dtd. 12..01..2001... It' is 

mentioned that the applicant had held the following 

posts in Guwahati continuously including the present 

post 

Contd. .7- 
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Conservator of Forests Central 	31,3.2000t111 date 
and Southern Assam, Social Forestry 
Circle, Guwahati. 

ii, Conservator of Forests (Border) 	from 24.12.98 to 
Office of the Principal Chief 	31.3.2000 
Conservator of Forests, Assam, 
Rehabari, Guwahati, 

iii. Planning Officer-II, Office of the 	from 16.198 to 
Principal Chief Conservator of 	24.12.98 
Forests, Assam, Rehabari, Guwahati. 

From the above, it appears that the applicant completed 

about 3 years in different posts at Guwahati at the time 

of issue of his transfer order dtd, 12.01.2001. The 

representation dtd. 25.1.2001 of Sri C. Mohan, the appli-

cant received through Principal Chief Conservator of 

Forests vide No. PG. 283 dtd, 2.2.2001 has been disposed 

of by the Government as rejected. 

	

4. 	That, with regards to the statement made in 

paragraph 4.3 of the original application, the deponent 

admit6 the same, 

	

5, 	That, with regards to the statement made jr 

paragraph 4.4 of the original application, the deponent 

states that the applicant was transferred from Karimganj 

Division in 1995 and posted as Deputy Director, attached 

to the Field Director, Tiger Project, Barpeta Road. But, 

instead of joining to the post, the applicant filed case 

before the Hon'ble.Central Administrative Tribunal on the 

ground that the post of Deputy Director, attached Tiger' 

Contd...  

4 
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Project is not a cadre post. Though the State Govt.. not 

identified by name the cadre post in Wildlife and Tern-

tonal, however, his posting was modified and posted as 

Planning Oficer-II in the office of the Principal Chief 

Conservator of forests, Assam, Guwahati which is a cadre 

post. The applicant did not join as Planning Officer-Il 

and went on leave. In view of this, his transfer order 

was further modified and posted as D..F,.O,,. Hailakandi 

Division vice Shri D.K..Das. But, due to stay order of 
() 

Hon'ble Gauhati High Court in the matter of transfer, the 

applicant could not tmokk  over charge of Hailakandi Divi-

sion and ultimately he was posted as D..F..O., Central 

Assam Afforestation Division, Hojai, From the fact stat-

ed, it is evident that there were no harassment made by 

the Government to the applicant.. 

Thereafter, the applicant was transferred and 

posted as Planning Officer-IT in the office of the Prin-

cipal Chief Conservator of Forests, Asam, Guwahati from 

which he was promoted and posted as Conservator of For-

ests (Border) in the office of the Principal Chief Con-

servator of Forests, Assam vide No..FRE. 51/96/116, dated 

24. 12.98. 

5, 	This respondent submits that during the incum- 

bency of the applicant as Conservator of Forests (Border) 

attached to Principal Chief Conservator of Forests, 

Contd. 
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Assam, he was also functioning as Nodal Officer for 

compensatory .Afforestation. However, for better manage 

rnent the duties of Nodal Officer was. reallocated to the 

Conservator of Forests (HQ) attached to the Principal 

Chief Conservator of Forests and Office of the Conserva- 

• tor of Forests (Border) was shifted to Ch:ief' Conservator 

of Fo -ests (Territorial). The incumbent of the post has 

now prima'rily to assist the Chief Conservator of Forests 

(Territorial) in the discharge of his duties. One Sri 

R.M.Dubey, IFS, was considered best suited for this 

role. Hence Sri C.Mohan was shifted as Conservator of 

Forests, Central and Southern Assam Social Forestry 

Circle, Guwahati. Thefact is that all the above, posts 

have the HQs at Guwahati and as such the grievance of 

dislocation as projected by the Applicant carries no 

merit.' On the other hand as stated above the applicant 

has completed approximately 3 years with H.Q. atGuwahati 

and he, is due for transfer to a different station. 

That 	with regard to the statement made in 

paragraph 4.5 of the original application, the deponent 

states that though the applicant cornple.ted .9 months in 

the preent post at Guwahati, but he has completed about 

3 years at Guwahati in different posts as stated against 

para 4.2. 	• 

That, with regards to the statement made in 

paragraph 4.6 of the original application, the deponent 

doenot have any comment. 

Contd. .1'- 
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.9. 	That, with regard to the statement made in 

paragraph 4,.7 of the original application, the deponent 

states that the contention of the petition is his as-

sumption and not based on facts and records and hence 

liable to be rejected.. 

Copy of the Govt.order dtd.902-2001 is at 
flnex1.ire-1. 
9. 	That, with regards to the statement made in 

paragraph 4.8 of the original application, the deponent 

states that as stated against para 4.4 due non-joining by 

the applicant to the posts, the periods betweer handing 

over of the chargeof Karimganj Division to the date of 

joinihg in the post of D..F..O., Central Assam Afforesta-

tion :Divisjon, Hojai and another period are required to Le 

regularized either by granting leave or by granting 

joining time, which is under consideration of the Govt.. 
e 

• 	The matter of his promotion to Conservator of Forests 

with retrospective effect is also under consideration of 

the State Govt. 

10, 	That, with regards to the statement made in 

paragraph 4.9 of the original application, the deponent 

states that there has no relevancy with the matter of 

transfer and posting of the applicant, hence no comment. 

11. 	That, with regards to the statement made in. 

paragraph 4.10 of the original application, the deponent 

states that the applicant submitted a representation vide 

Contd,. 
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letter 	No. P..G..21/C Mohan/2000/1536 dtd. 	25.1,2001 

through proper channel. The representation has been - 

disposed of as rejected 

12, 	That, with regards to the statement made in 

paragraph 4.11 of the original applicat,ion, the deponent 

states that though normal tenure of posting is 3 years, 

Government may transfer an employee befOre completion of 

the aforesaid period on the ground of administratie 

exigency. 

That, with regards to the statement made in 

paragraph 4,12 of the original application, the deponent 

states that the applicant submitted a representation: vide 

letter 	No. P.G.21/C Mohan/2000/1536 dtd. 	25.1.2001 

through prOper channel. The representation has been 

disposed of as rejected. 

That, with regards to the statement made in 

paragraph 4.13 of the original application, the deponent 

states that the transfer and posting orders issued vide 

Govt. Notification dtd. 1201,2001 in respect of the 

applicant and other office -s was issued due to adminis" 

trative exigency and in the interest of public interest.. 

That the deponent/answering respondents state 

that transfer and posting of govt. official is within the 

Contd. :.- 
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prerogative of the State Government. The transfer order 

dtd, 12..12001 has been issued in view of administrative 

exigency and in the interest of public service. The 

applicant has been as Conservator of Forests, Eastern 

Assam Circle since 136.97 and was due for transfer. 

16. 	That under the facts and circumstances of the 

case, the interim order dtd, 2.2.2001 passed by the 

Hon'ble Tribunal in O.A. 52/2000 is liable to be dis-

missed in the interest of justice. 

GROUNDS 

As stated against the foregoing paras the 

transfer orders of the applicant along with other offic-

es was issued in the interest of public service and due 

to administrative exigencies, there was 410 malafide and 
401,- arbitrary exercise 	-s on the part of State Govt. 

Hence, the application is liable to be rejected. 

Contd ... - 
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VERIFITION 

::[, Shri Abul Baser Mahammad Eunus, Joint Secretary to the 

Govt. of Assam, Department of Forests, Dispur, Guwahati-6 

do hereby solemnly declare that the statements made in 

para. 1 and 2 of the written statement are true to my 

knowledge and those made in paragraphs 3, 4, 5, 6, 7, 8, 

9, 10, 11, 12, 13, 14, 15 and 16 are true to my info:rma-

tion being matter of records which I believe to be true 

and the rest are my humble submissions before this 

Hon'ble Tribunal, 

And I sign this verification on this the 9th 

day of February, 2001 at Guwahati,, 

Decla rant 
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F13RE31 OCPARTflENT :::::::: DISPUR. 	 7 

rJO.FRE.. 5119 5/pt/ 	 Dated Oiapur,tho 9th FebrUary,2001& 

ORDER5 BY THE GOVERNOR. 

Iharaa Shri 'Chondra#lthan,IrS haa submitted a 

representation A d'oi 25901.2001 throghproper channel which 

has been rOcelved from Principl Chief' COnservator of Forests 
vida-hie letter No,PG. 283 9  dtd. 2o!2.2001. 

Arid ,heraaa Shri (andra Mohan, Conservator a? 

Foat. Central 6-Sputhorn Aesala Social Forestry Circle has 

preyed for allowing Kid to continua as Lansn?rator of Forests, 

Central 6 Southern Aawa Social FUrastry Circ3,o,Guuahati as 
he has completndonly9 monthstho poet Øf'  Conser,atox"oP 

S Forests, Central &Suuthern Aaaam5aciarioraetry Circle, 

Guwahatt at the time Of isuo of his transfer ordat 

And uhoreas it appears from records' that Shri 

ji chandra flohan, IFS, has completed almost 3 years of aervico 

tat Cuwahati in ??erant posts as shoufl balai. 

1) 'Coneervator 

 

	

of Foreats, 	From 31. 2000 (AN) 
Cantre3. & Southaxn Assan 	to 	dato., 
Social Forestry' Circle,  
Guwahati. 	- 

• 	 2) Quiservator of Forests 	'From 24,12.1998 
(aorder).o?pica of the 	to 31.3.20OO 
Principal Chief' Canas:- 
vator of Foraata,Asa, 

V  Guhtj. 

3) Planning Officer-fl, 	From 16, I  1993 
• office of the Principàl 

Chief' Conservator of 	 u.0 24*120998. 
Foreots,Assam,Guwahati.' 

V 

• And moraar, he is being continued in the area of 
Social Forestry on transfer. I 

: 	IJiaraas the transfer Order iseud vide Govt. Notifi- 
• 	 ctian No.ERE. 5i/96/140C, dtd. 12I02001 La in the confor- 

• 	mity with the •gwi'del.jnas issued by 66 Govtil on tranefar of 
Cut, employees wide O.fl.PJo,RBp. 40/91/11?, dtd. 19C9.1992. 

V 

•The rapreaanttjan dtd 5.1.2Oo1 of Shri C flohan, 

• 	 Consorvator of Forests in therefore dtspuaad Of as, rejactad.' \ 

• 'V 	

V 	 ,. 	

y Order etc. and in the 

	

• 	 name of Governor. 

	

- 	
- 	'*'- kol 3am, 	V 

• 	 Principal Secretary' ttthe Govt. of' 1ccm, 

	

- 	 V 	 V 	

•' - - Forest Dnpurtraunt, Dipur 

cafltdp42... 	 -. V 

	

• 	 -' , 	

V 

VV V 
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no fla.FRk, 51/96/Pt/ 	"A, 	Dated Diipur,tho 9th 
fobury ,200 1. 

Copy to I.  

The Pz'incipal chief Consiarv4ltor of Forests, 
Aaeaia, Rehabari • Guuabati-8. 

Shxi Chandra Mohan4FS, 
Cons'uvator of Voroate, Cantral & iauthcrn 
Aaaam Social Forestry frc1o, Guuahati. 

By order etc., 

30int Sacrotar 	he Govt. of Assom, 
prtmant, Qiapur. 
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chandrn Ncir 

VersWl- 

Jnicrr; ot in d ia & 

Rejoinder 	

RponrJit. 

t o the wri tten cLicnt filed 	cc 

behalf of R?rinden tNo E and 3 

!:.i:ft 

foll ows  

That the App licant has gone throuTh thm copy of 	the 

f of t h e Resp on d eDt v  

has 	 t ooc the cont ents tr E-c:f 

E Matements  which are SOPKDOWI V AHM U N7  

Mrexnbelow. ot.hr  stat ements Madp i n 

cAtegarical ly denied. 	FIt.hFr 

t 	criif? 	on redords, are also deni ed,, -  

That 	wi th rjrd to 	the 	statementm 	made 	:i.r 21 

W. 1 a nd E. 	of the WS the /pp I .:''i 	d5 	Ot 

almit an ything contr ary ....o 	the 	rel eva n t 

t$..th - erd to the 	 .'tcJe in ::r - ph 
• 

	

	
p -f th WS it Q 5tated that there W no denial of  

t h e i- ni ic: mt. has b een subj ected tor 

-

tlnsfers.' He hal. ~ 

LOW 

hrii1y Ompl et ed 9 months only 

hd 	t her e fore ciubi. t1 

at inn dated 25.1.2001 and his control l ing H 

Iffli 



L 	 lo 

Sthori ties u:rh'r 	whose d i rect v:L 1:J 

im to work 	v.'L;. t h e C:C 	R) 

is the head of 	t h e thprtmn: 	J' 

nd: 	the case of the Applicant stating I ntr 	I 

I SIF th of 	the f:pIi.c', 	i. £ 	ConLine I 

not disc l os ed any reason as to why tb 

I ,c.jtit: 	wi thin a period of less than 2 y.hd  been 

cLff?r:n: positions a nd as to 	how 

[;CF 	F) 	and P[:C:F 	were j aken  

jiji ~to Occut by th o Commims ioner a nd Sc:r of ory 

Wbar tmen -I  

H 	f 	r:rdo 	the pLr'p;;.?c 	di sp osa l 	Of 

r e resentation £ubb.t. t:.J by the Ipp  1.ic: a nt, 	If, 07.  

£ted th a t the cppI:icnt has cono to Inw about. tho 

:ob 922001 only on rcpI: of the cop' 

He 	 serveo with the copy of the or rI er d nted 

9 	2001. DAy on 20 2 2001 It .1. e unhe ard of t: ht: order 

rio to di aposa l of repreenL: t :1 rip is eric 1 cied I, 

WE and t.hereff or only copy of the sao is serve d 

hn: the rproserit et ion I et 	Tb ie speaks vol ee 	o 

ef lb c• 	on 	t. ho p:rt: 	of 	t.:be, 	Rpcindent 

ye tic n1r 1 y the R::onde'nf No 

;]That with ieird to the otetocfenLe made in prec1rph 

4OT t:' WS i:.he Ap pl icant does not rm:t anything 

con ery to the relevont roc:c:'rbo 

w.I't:h rega rd to the st a tements m ade In  paragraplri 

OT t5e 	it is e±:e±ed th at the 

ioc from Ka r img a nj DIvi.ion in 1 995 eftrn 



0' 

i'ic: 	tJar 

ir etr tr- 	 put: tD huff.i. 3. J. t. i n byw ay cf  

Deputy Lic,:'r 	 Prc sc.: t. , 	 FcJ 

n 	 r 	 r 

. 	 E 

3 	fcm 	th 	F'C;:F 	t:: 	 :curcLi 

Sc:rE:r y Foreet Dep:it, rr)t may he refer ed to ie per 

t'e (r:v. .:. 	!S oF .here).eytF:3ee a cadre oLcer 

cannot be porLed caror:rJre posL • be c:c:tet.ion ef 

t. 	t 	3t:a t:e 	 rm:'rL 	ii 	not. 

r3ent: If I ed by name the cadre 'or:t:i n Wi .1. d Li fe and 

Tarr3'.t0r1. a3, 	1io the Core t:r it: Thich 

bOrne on :he fa:e of t:he letter tO No,, FRS /2IX:'/i33 

t: ed 29 	s000 	2_i:: t tin :: y the rerDrdent: Nn3 and 

add eeaed 	to the Pri.n:.i,pa I SeL retary 	c: 	F4ile 

Prui:: i: omcu e Di. etr i :t E:o_inc: 1 1 Haf 1 	er e ha h I meal f 

a; mani: I ore(: t at t he poet: of DF C Tar r ± t: or a3. 	:ii g 

I 	r eerveri for c:acira cit 1 :3. car 	E:r t:he Sovar oment of 

r 	dated 9 iL. b I 	 er No 

I,(:':i 	 J. S 	I I I 	bee identi. f 	the pcer:: of 

Li. fp and jf: 	 St:ai::e Y. 	c ca post 

3H. II 95 Shr i(F 	£ S ame char a at F(ar :.j an 

wi i.:houi: any Cii 1 corn u 	r - en t do 

not. 	effect: 	vihen t:ha irt tar iee br::iht: to the' not: ice 

he S Lat.e ovarffr7p,L ::be 	L i.t 	•d vised 	1r 

a 	 1 'ck 	daLed C.1 1 95 n:;nc: 	im 

Dpu ry t:'Irec !:.or T.:rer Pro el: 	Car pet:a  

mod I F led . 	Thai aa f t 	the /po b.c ant. cas ti a -ne fe ad to 

and .i :r nt.ha meant: .me the 	cum ant ei: Ha i 1 kand 1 

hE:id cnckv1ao. be Hon L:i r Cuahat::i, Hiri 	 the 	said 



'Hc 'bl 	::ArL entertaining th 	rjt: poti tion A led by 

: 	di.r 	:. d 	ioyr'nmrt. :y i L 	c rr ci.d 2C' I E  

of the 	
filed by h.i.m 

FcwcyI• 	f t:r 	the r enE best 	kifl} 	Up 	t:h 

I  F 
	pT:TiiEflt 	th rpr 	t: ion 	not d :i 	Of and 

 

the p: .:nt w; kept hanging Jormaye hn 

Thc. ft crth & 	;pp i:c:.nt .ao pT:t d L o 	Ho.,i i 

T)ic3Y dtec:i 	 alrea d y stated
3.  

bov 	ri oc JL\rtn{) vh.i:h the (p: 1:rrL 

I 	 irtiy k 	Out CY 	& 	 Ha 	nt Well  

nmularlsed 	o ir c:ii1ig f,n'Tc:i.iJ loss to 	Tho 

iani: i s  yTt to r?CE'if. his  Sa IRr y and uthstr 

ic7:€' 	'fcTr ±ft 	i:joo '1 	Ii 9i to 339 

r the above nCeFtainty Oitfd in f:hOrV3f 

un:omi ihd service career of the Applicant, 

Ti transferred wMin one 	
from Ho j e.t 	to 

j v.j on 	 kri bY an order 

 hi,h h 	ic 	pn':. ..C3 tLu"}. hr h!ui:ri3.:.Ofl 

byway of making himto t:Trk .iii"hisjuni or Shi:i i 

3FS1 	in such a SiHTtion  the poLi::nt had no 

othi 	3t ntiv than to irrd' ny 	 to 	:: t  hc 

1 	wbr 	Tn R: 	et: 	 k1piTi€ the 	spo3 .1.c:Enit. 
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I 1  

r 	 The Respondents are Yet 	
I 

pr:iod 	- rom 	1 iO..97 to 	I 	II4oltTEib3Y 	d:L'Ti'3 

a l sr y to tb i Appl ican t for the 	i d perioK  

above flfl" TXt3'I of 	Oct 	is 	c; 	ytoi. 
From thV 

c l ear  the pp 	:ont had all 	along 	been 	b 



mihr 1y attitude ond has i:)f.n subjected 

fr , ccu?r L i.r c::.f -'c and consequent 	 ;L.Et..cn) of 

periods of service. I i:. will be pertinent to mrvi:, 

here that unlike I  the transfers I 

PI PPlicant ci id nOt h have any sanction and i r proposal 

from the Hcl of the Department i.e. the FCCF 

Applicant F 

'itthpy'c Assam CiT 

f:.i:' 1 	Fc'ei.try, 	Buwahsti 	tith.ii 	one year 	hiT 

Ponting as CF ir :iTr-  wi t:tt any prop m%al /muggestjon  

hom the PCEF, Assam. Even the off ite 6f the [:FDorde y -

ias 

 

	

h:i.ftr3 	10 CCF 	Trr itc.iiJ.) 	without 	any 

JuggeEtioniproposal from 	F'CCF. Assam. When the 

ic:.i about such shifting ,  

fqu:?;td the Government not to shift the CF Border  

	

C:CF ( Tc'rritcn 	1) vide his letter No 	rE- 

i/E'4/4./9.5 citd31 	Thus it is evidont that 

sponcft:mt:are not acting bonafide and not adhering to 

the 	established 	procedure 	: 

Proposal/suggestion from the POCF,Assam who is theH ea d  

of ItIIT? 1)oprtsiF?nt. 	The stIIfILs that th e  ipp I i.snt is 

due for his transfer to different ot. t :1 on im not 

on rwc:ords and this m. 1, ii.y , Itici 	Ther s are 

II 

st s:. scn 1 or ysrr s. t::icst.her bsycII' 1:1 three years snd 	they 

I 	 i 	r 

3ftic?S in I..IIe rtiflj:: of CF who nvn e 1: sr 1.:omp Let Ian 	of 

10 9 years h ed noL been oiu. fLed In this oor iec:t 1,011 

his 	i::ess of Sir .1. S. K . Sen 	IFS. CF i.Fin.i and 	Shri 	L.Y, 



al 
C 	

\1  

3 FS 	CF • E:ntr 	i 	Assam Ci rc:i 	Curht j.may 

rirrU to, This examPIP is only i l l ustr a tive 	nd 

ex haust i ve. The 	 r ,nt c raves 	leave 	of 	th 

b i 	Tribun.i for 	. 	rc:tion 	to the H-spo 	 to - Hon 

0 3 	
r 

t h l  Appl imant an the grou n d o fhav i n g 4 4j 4 

t1 	 .i. 	ih:i. 1 	.1 ?V3flgasi d e 	oth e r s 	wh o 
y3Mr• 

roldered even 9 	years 	mfr/.i.C? 	is 	arbitr a ry ,  

mi nt.:vy c 	•i i ,yst an d opposed 	to 	dw.in 	r 	i 

f?J.rp1y 

Rules, 	c 	4Ufl 	c: 	t:ioii 	d 
of the  

31 3. ?Q a nd ittr ct: 1 J 29.60000 rF?  annexed 

rz;pe.V i 't 

61 That with rjr d t o  the st atements i.io 	to p 	r o h 

t.h 	WSwile of 	 , cjanyinp 	the 	con t:n 	.i.or 	ri I 

3f) :trnt 	r,iU,srt:.?S and 	realfir m s 	thp 

t 	 ma de 	herein crn'ts abovv. 	Th e 	Ripndfl Lwhi! Et  

no 	Jmp 3 	t. :on of about 3 yvar5 by 	 ipp I 	 t. 

have not Stated anything about thoseof ft c:iro 

h ave complet ed 5 to 9 yea rs of 	servic e a t 	fL,:i 
',U"o 

cYLhci 	sL.c:h . 	nci ff : 	crs 	in 	ot h.rs'L 	t Ions  

? ~,-,!spondents 	ouqhL to h a ve prsp'ni  a 	poI 	of 	s.rh 

~Iff icer s 	nd 	ought t.: o 	i 	fsc: td 	t.ransfer 	on 

cntI 	of thr:r 5n" os in aps't iu1 	sLst Ion 	I nsi: rai 

EP 	flU) 	00 	the 	½pp 3.3.r 	nt 	f ov' 	di. f f;r so Li 	3. 	t rcttmsfl 
nf 

p.3L,j:Le 	14 	of 	the 	Cc:nsLi. 'Lotion 	of 
is violative 

Indi. 	-. 

Th at irith rEpaid to ths St a toments n4the in par agr akh  



of hhe WS 	the Applicant att;s that the contentimns  

raist3 by the fpp  1 il4nt in pas'a 4.6. 	f the DA çj 

unrefuted 

8 . Thai: with rec.ar d to th a statements madm I. n paragraph  

8 of the WS, while r:i yi. cj the conten tions  

therein the Appl icant reiterates and rea f'fi 'm 	the 

,aanta rtde herein a:va f3a.tnn by thy a' 

!ida by the Respondonts, the contentions raised by the 

I 
Applicant in pala 47 r ft th e L5i t:a Lyy!utd In this 

connect ion the rai e\faflL records may be d .. reated to be 

On the f ac:e of the a ance 13. at . 	at 

nrtj, f ical: inn dated 25.7.2000 by a notif ication :aa 

I:L9 8000 was in::t. in public inter eat but was in pri.ate 

iteesi: with the ad..istin, the 

Rasp ar3danL No. 5 :1 a p 1 a::a of t: he Applicant.  

9. That with regard to the at:atea'ni..s made in p aragrapht 

9 of the W3 the 	 I±l::ant :atas that it in at:1:ai 	of 

eat raret that the question at regularif8tion of 

r i id a mentioned aboya a auJ.d t aPe so much -L :Ha it 1: he 

rc.:}s at the R:'apo?rcta. 	it c: as not lie on t, 

of the St ate {va!r mc: 1: be I nq a m od e l amp 3. arar to maP a 

a s:a:emei: that i:.her rlai:Ler ralaLiog to i agu I ri.ant. ion 

o f thesaid periods and retrospective :icrrL,icn Is 

.knciar ccoar at ion a i )ufh Year a have 90ne  rfy 

process. 1 Li a Re'o adent a ii ave not e'cn' car ad to ar a 

to the time limit fixed by this Han b I a Tv ibuna]. 

i: award a ccnsideraL :ian of the pramat i on a :F t: vain 1 1 cant: 

as [:F with c- etiospvact.i..va cat teaL 	As c eqc:ia 	tina 

regu larisation 	of 	o:icci rp 'Lime 	the 	a-ie 	ve 



L 

Renpondents could regularize si cd. n.i nq t,: 

1 9p*c:t of others i.nnc t: :Lruf 	Even pr :Lo2E Wto 

months have been regularised F otJr 	ml. I r 1 y 

- .jl:Ltted of'i:er. r  but 	in case oft the 	Ap p l icant  

exception hE been made and the matter has been t: 

pending for yE:rt:DqfthEY on the qrr..wd of being .snds:r 

consideration.  

I n above coriL:t. :i::'_:; ofth letters dtJ 

2 	2. 9? 2.709 ordr :k€d 8.1-99 pSE?fJ 

52/95 are a>cec1 mr,ir V V 

to the statements  

paragraph 10 oft he WS the Applicant states that the' 

a v erments 	made in paragraph 4.9 of the DA 	no 

The .et.temenTt.he:r. the averments have no 

r'e3.evnne 	is 	 eiy fr.ii: 	 E 

pp1 ,ic:ent by placing the fnt u I matrix of the watter 

by of proj ecti ng hie case a5 t:3  how  'fe  Wugned order 

of transfer is found ed on Mal a fide and ECj,Ctt3:l. 

exercise of power haa fedE the Statementm at pe 

of the DA. st ati ng  them to be not rel e't 

', '•- 	erc 	'' • 	he 	statements 1cie 	On  

paragraphs 	1 to 1 4 of the WS 	e /.ip I. jc:ent:  

:iy.nc) the contentions Y'.EEC ther ein, rem Ler rtf? and 

r ef Frre. 	the E.ttement e made h er ein 

r epre entet .ion of the Applicant has not been ri :i. 

of I n its t. rue per epec:t .1. ye and has been disposed In 



CL__ 	•-.---------- 	 - 

:rn:Jinic 	L manner on lywith 	the purpose of enclosin g  

c:or.y 	of 	thp same al ong with the WS wi. t::u: 	howwver 6  

f the 	on t'n 

3. irg 	of the Wk.  

I 2, 	That with 	rc - b to 	the statements maoe 	.n 

pr:iroh 15 of the WS,the 	ppiicL it W stated thiL 

the 	Applic ant wa s nver 	pr.:: 	ted as CF Eetern 	2 se,n 

Circ Ic since 13 7 as M a ted by the Respndentc 

statements h es been made on). y  w. t)j t he purpose r I 

Misleading the HOn b,t E ft.LbL.jniJ. 

13 	That w.. t:.h rrc - ii 	to the et t ceen T: sm:cc 	:i n 

pn e:jrph 16 of the W13 the Applicant states that We 

ir}r.im r::ydcr ci'tEd 2.2.2001 is renuired:o be mcic 

.bsc,iute and the DA li. len by hin dcscves tc: be 

I cwec} qrant, nq the pr eyc -  s inede therein 

4 	That the Applicant submiW that the 	ieooi'd 

f:ter ti.n m c) to the transfers of the ipp U. c nt are.very 

to be çod_n:: eb before this Hun b 3. c 

Iribunal for its ,:erL;e1 which will thc.unh 1.1gb 4: on 

tho y) statp n o AfiAi r 

ivy be d.rcc::tcc-J to Produce the rd 

:: - 'rie for e pcper ad,urJIt:ct.:un of the rici:tci 

I 5 Thel.: the Applicant subn3.i. 1.. t:he'l: in view of the fi:'ts 

and circumstances involved In the case the C3f:L). cii by 

h.ini deserveH to be allowed.  

Verificati on  
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1971 1990 
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1973 
1995 

1990 
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1972 
 1997 

1991 
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1997 

1991 

1973 
1997 

jQ9j 

1991 

- 	-- 

" 	 /:.'•- 

(fi (fl 	
1)1- -i i(F; 	' l ilt; I' ItlN(•ljA 1

. (lI1l:a.Nl.l\, 	
I(fl 

'1• 

No 1"1-.2I/36,99 	0 	
lit Juw From  P 	 3 Ist 	ar99 L:lf);ln I I S 	 M  

11fflc1paI 	('uu., ';iIm 
iii 

• 

 

To 

'1 lie 	ug1111111011 	
SCCICI'i1yi 	lli (; 	0fAcc110 C( 1)i'iiii lulL Ill, I 

6 

Sl, 	

JOi 	
c 	 or\.;1j,1 

fur 

I 	

eiII uI';iJJufl,uIC,II 
ill 	lie I 

Sir,

I 	;'. _, •, ,_ 

I aiii 	
Iitte.,jg1 

lli 	
;uhllIjfld ln(1ivjdl 	by 

• 1 	

thc
Iie(:r selcteui ju thi: 	 t,i 	es 	

ClVfC 60111 th State Forest Service 

l• . 	'• 	, 
Cadic with 

IIJCII PJIIiCtjlai,; 	
1•p1 heluw I Z 	- 

t' I 

Ir1 

•- 

• 	0 

ate I);Itd on It 	
o Ilw (;oct Wilcuut 01 

'3 	hittIl 	Iii tire Mirii.- 	iii Nu, li011iliepil 	ioU lU'Cs(c 	d 	No 	
IOIt/O7/95.irsIL 	Dt. 

0 	 27 2 I 997. 
WIIICIIO, tallied o tCVICW 

of the ear OUahIotIlletlt ol 
the State Fr5i Set 'jCc 

Officers of Jaruniu c 	nShii,lr .Sl,ft asid tCfi\j,11i tlit (ICCIIII'1I year 	aIIotiij1'111 Oil hhic 

basis Of UCCIIICII Ca(J:e l)Ut 	aiiii,1" ('Ill nI 	
of I)t1:tc 

CIcaIe(1 to tile C:lifrc 

COIçj 	vibl' leliWli oh 	
(lIJP). 'Iohl,'a'J 1'Ii 

I i:iiI 	I 	
1 hoc, a j'nt tac 

V 
	

olcl~ 



4, 

b---' : 

'I.. 

II 1 	
R'III 	

. 	
' 	4!! 

I,, 

H. • 	 Ir 

I 	:iil 	
1, 
	

. 	'•: ii 	III 
1 1' III;.  

'III 	 It 	Iliitii1 	
• 	 •' 	'' I'}' 	Ill 

iIIt4,lç 	
tfI()lh,f'" \i,:l 

	 I' 

	
ii! 	ll 

I  I' ' , 	
(14)14 

I • 	 l:i . • 	
. 	çlu1t 'III 

if4 	j 
iS II8I' 	•- 	) !'.t'Iii 	flit 	

1 

IS no dii ILl 	

L 	iid hi  

;lli)1) '(V 	

IlI 	IIHIII 	"I4;if 	 : 	i 	

II. 	
, 	

(li:if 

	

• 
	

I 	 I1I4 
44(4)4 	;li 	j 	• 	

I 	'('ii I:I44H 	. 	 (":4 .p 44 	 lIlt. 	'f 

I 	U! 14(4 	
il 	

1(1 	
HUll 	

1111 	444444, 
\ ( 

	

lii 1114,. 	IlIli 	I 	
JPI* 	liiI il 	i,l 	 I III*PIIJ 	

)ii 	1 	iiij 	Ilic it 

III(j 	
I 	V(l4iI( 	

, 	 4 	
I.:s(444i 	:;i:Ik. 	

H 	I 
IIIH Mtiii:111y 

(Jl'i. 	i"I'IIV 	"'l ii I  

	

)ii 	

h 	
II(*g 	

': ::U ' 

	
lj  

II((l4f.' 	
l' 	

lii' 

	

e;itj . • ,. • 	• 	
'' l An 

	

) 	''' 	
'4,'lle:;Icci 	• 	 . 	 I •Ill: 	SlIIC1I 	 • 

I;Ij 	
'i!I 

iJ4 	i11:j ('Ij4.j 	
I .:I1I;ItI) ,  

A"•.1141 	
( 	' II'I 

(. lu 
• 	 • 	• I li 	

IH 	
. ' H ( (':IIHf4f;,• 

it 

	

11QuI((C ;l4: 

i:)c(,,ffl ill 	 HI;I:);L\ 	
Idl, 	

I)tIl 	

(1111(4, 

(Iuj IIJI • 44,44 
1lltlt44,J 	If  ' 	I 	lels 	( 	• 	

. 	1 
H 	

1'1C'\' l)(:(Iij 	1 1()
'I Ill(jl 	j,  

0.1 
t' (:ivuiii uI 11N 	j,(. 	

" IIII:;(..4,4 	
)•M1.,14, 	

(11  
I 	I4iI4(4j 	

f 	
(IiIijl1(.,, 

	

I 	 .41• Iiiu 

•': 	•i 	-: 	. 
.,•t•- -. ,, 0,3*. 

C, 



p  

f 	 - 	- 

c.  

at:he 	

1978 	
1966 - - - - 

362/66/6, 
W. 	

197 	
1967 

W 	

- 	 1967 CQso4da43r1 	

1967 Sta tz Zoi 	
1978 	

1967 

dt.23.9_66  

	

1978 	
0 

dt.27.1.67 C.. 	(the V.' 	 W 	 R.281/66/7, 	
19Th 	

1963 	

1 4

1-268 
- 	

C.. Dev.) 	
dt.7.2.67 

- 	- 	

1c6 -  9- 	 dt.7.267 
DCtor,A.F._cll 	 - 	

11 

dt.12.3.67 	 19 ____ 	- 	

0 

D,Kjg1 	

R.28/6771 	 l97 	
1969 	 - 	

- 
dt.23.,5 	 - •11 19 	

R.28/67/71, 	 1979 	 1959 d • 12 1969 	 t.23.5 68 
R.5/6ó/93, 	

- 	1978
1970 - 	 dt.3Q.99 	

* 

13 	97 	
.A. W.L._1 	

- 19 - 	 - 	

- 

\ 	' 
-í 	t,v--- 	 - 	-** 

- 	-. 	- 	 --. - --- -.-. 	
- 	 4 *- 
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Uzi 

	 Alf 
- - 

-2- 
. 	. 

! :i: :2: = :i:  : 
14. 1971 

R.28/67/260, 1962 1972 
15 	1971 D,WO,Kokraj1a.r_l 

dt.7.9.71 	•. 

R.28/67/262 
dt.7.9.71 

1982 1972 Re n a as 	FO,-a 
16 	1972 c., 	(flow CF 

E & 	C ) 
FRP.12/71/85, 197 3 1973 

- 	- 
ct.9.11.72 

, ,17 	1272 
Fp.12/71/e5 1982 
dt.9.11.72

- 

1973  
1973 D,D000a_1 .257/66/11, ..1974 

dt.9.11.73 1974 .C. 
19 	1974 F.D.70p. (CF Ra) FW50/72/115, 1937 

tzj dt.30.3.74 
1975 - 

1274 Dy. Necta, pp_ 
. 

FW.50/72/115, 
dt.30.3.74 

- 1975 -. 
•7 W.P.O. Hills 

FFP.54/75/16, - 
222 z; 	;-o 

r;lo; (w) 
dt.25.9.75 
P.7/71/pt/1o3; 

- 	- 1276 

176 DFO,Kaz,j 
dt.13.2.76 - 1977 

Arl; (E) FRP.7/71/pt/163, - 
1276 

p.j115 
dt.13.2.76 177 

?.7/71//16 

25 	177 dt13.2.76 
•_.:-; 

.. 	 . 1977 . 
Addj. C.C.FW.L. p.2-4/74/7- 

26 
- 	- dt. 19 • I • 77 - 1978 e.e_asC.:..(s.F. 

1973 C.F. H.Q. 
E.7/77/pt, 	• 1957 1979 - 	- 	- - dt.6.1.73 - 

-• 	
C.F. Re-orga±s3tjo 	 FE.26,'78/12,- 	 - 	-1979 	 1Lsad dt.2.9.78 

28 1279 DISO 	
RP.22/78/26, 	

- 	 1950 - 	dt.6.10.79 

- 	 - 	
- - Cont../C.. 

- 

0 
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C 

1 

c 	
- 

- 

- 

- 

2; 
P.2o/78/2, 

dt.4..79 
- 

- 1980 
Aff:e$tat4on Fp.30/73/25 

.4.S.79 19  
3• 	• A 

FP.18/74/pt/ 19 198C 
C.F.,A.. 

.18/74/231 
- 	 ct.9.1.80 1982 1931 

FE.13/74/231 , 1982 193 
.F. S.F. Gwaa2 

?.22/178/p_1/3, 1987 dt.9. 1.80 31  1 
ct- 

FF7.21/74/p-r/4, 
198 

Ale—Valley_i 
FR9.18/74/231 - 

192 1931 
DF, Golaat 

7RP.13/74/231 
dt.4.l.CQ 

1932 1981 

- 	 - 
D, K2p ?est FRP.18/74/21, 

- 

(s), Guwaht 
dt.4.1.8 0 1982 1981  

- 
- - 

dt.27.2.51 1982  
- D, Kalzganj 

P.52/80/42, 1987 
, 

41 	

iE2 
- 	 - 	 - 	

- 1982 

- 

DFJ,(sF)g. Chajaj.. FRP.54/80/363, 
11 

42 	1=zn dt.15.9.82 - 

- 1983  .1 DFO,(SF) DTh:uga...i PRP.54/8O/33 

43 	133 DFO,(SF) Golaghat_1 
dt.15.9.82 - ([ 1983 

PRP.54/O/3ó3, 
dt•28.2e83 - 1984 

ij t - 94 dt.28 2.83 T8- 
- - 	

- Contd..p/4 
- 

1 
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f. u iJ  

•1 

1 
3 .  

5-3 

54 

55 

56 

57 

58 

• 	 59 

6 0  

OW 

-.4-. 

! ± 	:: : 4 : L1:T::j::--------- - - 	1983 	DFo,s,. W.L. Wai-er,,...1 	 F?J'.66182117, 	
984 — 	 dt.24.6.83 4-5 1964 	Di.octor,K..p. (c 	k) 	F3P.27/81/61, 	 1987 	 195 * 	

dt. 15.3.34 	 3 
47 1934 	C.C.F. S.F. 	 PBP.54/ao/565, 

 dt.31 .3.84. 	 - 	 - 4 	1934 	C.c.p. (.L.) 	 .50/79/51, 	 1937 	 195 dt.77 • 84 
9 1934 	C.F. E.A. S.F. C. ?:acaofl 	F?.54/30/573, 	 1937 
o 	1984 10. 1. 54 

(Mot±. & Ext.) attac 	FF.E.44/84/53, 
 to P.C.C.F. 

134 
PIanr.ig eff1ce 

dt.23.6.84 - 
attaed to C.C.F. (SF) FRP.54/8O/578, 1937 1935 

1984 
 Iangaldo±_j 

dt.16.7.34 

FRP.54/6/573 
*.. 	6. .8. — 	c 1935 

DF, CSF) La  7,P.54/30/573,  
1984 DD,(SF) S1_i 

dt.16.7.34 - 
FRP.54/80/573, 	-. • 

98 D,($F)Nacacn 
dt,16.7.54 	- — 
FRP.54/80/57S, - 	- 1985 

C.F.C. SSC. 

d4C.16.7.84 - 
P.54/8O/pt/133 

1985 
(SF) 8ta 

• dt.28.2.S5. 1986 

FBP.54/80//133, 1285 
1955 	

• D,(SF)ok_ai_i 
dt.28.2.35 

P.54/8O/pt/133, — 	sC 1986 
1955 dt.28.2_c5 

z-7-IP. 5 418 O/pt/ 1,3 — 1986 
985 fl, 	(SF) 	-i;à2j_1 

dt23.2.5 	- 

FRP.54/8O/pt/i2 - 
1935 

- 
s 	 - 

0 C' 

-- - * - 

Ir 

0 
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•6 

si 	;5 D':1-1 5/8O/Pt/'Z, 196 
- de.5.2.85 

2 	5 , 	p2iity, 	C.C.. FaP,31/8O/144, - 
ct.12.35 

, 	
1ity,P— p.31/8c/l44, 

- 1995 
1.2-E5 - 

t 	-- , •o:i, 	 2/30/9_5,  

- • dt.22.2.5 

52/S/2i3, • 17 1935 4 . 

c t .22.35  
3413C/P7/2, 1937 1935 - 

FFL?.42/35/13, .1295 	- 1987 

?.22//24, _( 1937 	 a s  

7 	
• of Fe; :-i1 FR?.63//2O, - ç 1987 

• dt.20.2.86 

7 JFO, 	S, $!lls FRE.53/85/27, - - 1957 
dt.4.2.86 	- - 

: Si1vi Hills Fp.59/85/24, 	I  - 	ç ,- 
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lYlflj varnnL for :nnii 	iIii(. Wi I

H Liii' rc'ur 	of a 	 of 

	

H 	Pci 	IsV' 	I 	(ilpilt it Oil 	wi Lii 	Govt. 	of india, 	' 	11()W hive a; many uLl tct 	u posjt' ion as pOsts. 
It 	has 	LhIJ('j 	e, 	 'n;ar' 	LlaL 	Line 	Pont 	of 

orial ) , 1LIfIOJRJ bet I led tip 1 ri fiwitli. Further, 
as you at e pe . :; nip w.n-e , P0SL)  ot UFO('') alureserved for 
cadre off icorn. An officer of he IFS cadre 

Will thus have 
to be he ven t.h I s post. Otherw isa, the Accountatit 

General, Assam has ilitorme(j that it 
will not: be possible 

for the (fficers conceirled to receive their salaries. 
Poc LLIy, the (iauhat i. ii iijh Court 1 	din 	ed that 

Jhri P jn Van, ( Jl Ji:enentiy UF(j Kariiity 1 j be given 
aitot tier ('Jdre po.nt: . P esently ,the only vacant cudre post is 

of DFO('l) hong. A noLif icri! ion for Liis POsting has therefore hun issued (copy enc1osd) .Shri 
Nagen Das has 

been dire'-ted to join irnmediatcjy. 
in vi 	of t c ci rculnstances '.:pia med dboVe , it is 

re(1ue3te(l I hit Sh, 
NajoH I 'as may lilease be a  liowed to join 

at flat 1.oi;. .1 n I in fuLa e, of course, a panel of officers 
will be mad Vjluhi in .cordance with tue normal 
pL OCLI i ri 

•,</'/ 	- 	 L 

F4rs.L.S.Cliai, 	at 
PriIl( ipal Secr ta ry 
North Cactni -  Ili11 
DISLtCt AUW"omouS Counci .. 

Yours SCerely, 

Ak ) 
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APplicant(s) 
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Respondent(s) 	0 

Advocate for Applicant(s) j, 	? 

t ,  Advocate for Respondent(s) t .  
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8.1.99 	In this appUctj0 
the applicant h as  promotionto the 
post of COnser_ V at or nf }'w 'tiin. 

At. tlic material time th-, appjj 	
was  DlVjSlOfl5l Forest 

Officer. He was a direct 
rectI to the 

Indian Forest Servlce.(lFSfoh 
and he submitted a 

	

' 	

tre8entatlon 	no of. iththat.eepreeentatj.. 
1alIprornot!jon with 

effect. XrOM the 

As 

ate wjjbn hi8 I 
JuiUora ha4beefl'promotd 

this Was •flOtdOflChfild tMs appli... atio . 	 . 	ri 	 • •- 	. 

Heard Mr S.Sarma learnj cnse1 for 

he applicant Dr Yl(.Phukafl1ead Sr. 
.'overnment Advocate# Assam for respon_ 
ents Nc .2. 3 and 4 and Hr 

A.Deb Roy, 
earned Sr.C.G.SC for reapont No.1. 
r Phukan informs this 

Trjba1 that the 
:'ppljcant has already been temporarily 

Jromoted to the Selectjcn Grade. But Mr 

-arma submits that his Other clajm viz. 

promotion should be effective from 
the date When his juniors had been promoted Was not Considered As the 
representation 

Was not disposed of and 
the Lactere lacking, it i not 

 Possible 
for this TribunSl to come to a proper 
decisj0 We feei. that the matter may 
go back to the Corrlflj.asjofler & Secret.y 
Forest Department# Government of Aae5 

COntd.. 

-'-' a 

I 

Q­  ~00_r_ 
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8.1.99 	
to Consider that aspect of the matter. 

The pplIcant may also file an additional 

representation to the authority giving 

detajj; of his grievance8 within 15 days from today. If such representation is 
filed the respondents shall Consider the 

same and dispose it of by a reasoned order 
The application is disposed of With 

the above order. No order as to costs. 

Sd/_ VI CE D.IBMAN 

-, — 

22.1 	 Dated ' 
PY for infuuaatj.n and necessary action to S 

/1 	.j 
Ciandr Pith5n TFS Plcnriinq flfflciir, 0/0 the Principal chief 

Cni*rvQtj 	if FT,' Ute, 	 i huri, Cuwajatj 

2 fxA.Det Rey, SzC SC, fir t 
a Secretary to the C.vt,of Indi5, Ministry, ErIVjranmant & FOr* te, New 0 lhi 

3 The Coeuii.siensr & Socrtary, Dep.arthient if Feraet, Cavt.f AeBc, D.tqur, Cuwohstj,.. 	 I  
401  The Princlpei. Chi, Conservator ef Fereate, Aosem, Reh4arj,GuheU8 

5 O.Y.KFhJ<an, Sr4  ovt.s.o La Aseam,QT, Guwahiti Bench. 

c 
SECTION 0FFICCR(, 
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T:bunal 

rrr -rra 

IT I 
(U7a2ati Brich 

IN THE CENTRAL 	 JWAHATI BENCH 

AT GUWN-IATI. 

?44~1 

. 

ORIGINAL APPLICATION NO. 51J 2001 

Shri Chandra Mohaxi 	 ,•• Applicant. 

- Versus 

union of India & others. 	.... 	Respondents. 

The Respondent No • 6 begs to file the Written 

Statement as follows :- 

That the answering respondent No. 6 deny all 

the statements me in the Original Application save and 

except those which are matters of records of the case and 

those which are specifically admitted hereinafter. 

That before dealing with the parawise reply the 

answering respondent begs to state that he was posted at 

Tezpur consequent upon his promotion as Conservator of 

Forest vide Notification dated 12-1-2001. The order of 

promotion and posting of respondent No. 6 dated 12.1.2001 

is specified in as much as, the promotion of respondent 

No. 6 will be effective from the date of taking over charge. 

In other words if the respondent No. 6 cannot take charge, 

his promotion as Conservator will not be effective • There-

fore, the interim orders passed in the original Application 

contd... p  24 



2. 

needs to be vacated to give effect to the promotion of 

Respondent No. 6. 

That the answering respondent p( states that 

he is an IPS Officer and belongs to 1985 batch of the 

Assam.-Meghalaya Joint Cadre. The answering Respondent is 

posted to the Assn Wing of the said Joint Cadre. Presently 

the Respondent No. 6 is working as Conservator of Forest, 

N, Tezpur. Prior to this he served as DFO, Nagaon. In 

this connection it would be pertinent to state that vide 

Notification No, FRE,51/96/140-A dated 12 .1.2001 issued 

by the Respondent No. 3, the Respondent NO. 6 has been 

promoted to SupErtime Scale of IFS in the rank of Conser-

vator of Forest in Pay Scale of Rs. 16,400 - 450 - 20,000/- 

per month. By the said order dated 12 .1.2001 the respondent 

No • 6 has also been posted as Conservator of ForeSts, NC, 

Tezpur w.e.f. the date of taking over charge vice Shri 

H 

	

	B.N. Pathak, IFS, Conservator of Forest, respondent No. 5, 

who stands transferred. 

That the answering respondent states that by 

Notification No. FRS .51/96/140-B dated 12 .1.2001 issued 

by the Respondent No • 3 Shri B .N • Pathak, IFS, Conservator 

of Forest, NC, ezpur, respondent No. 5 has been trans-s 

f erred and posted as Conservator of Forest, Central 

Southern Assam, S.F. Circle, Guwahati w.e.f. the date 

of taking over charge vice Shri Chandra Mohan, IFS, Conser-

vator of Forest, the Applicant. Similarly, Shri Chandra 

contd... 



3. 

Mohan, IFS, the Applicant has been transferred .ad posted 

as Conservator, of Forest, Iwer Assfl S F Circle w .e .f. 

the date of taking over charge vice Shri M.M. ShaXTt%a, IFS 

vide Notification NO. FRB.51/96/140..0 dated 12,1.2001 

issued by the Respondent No • 3 • The applicant has challenged 

the validity and legality of,the Notification No, FRE.51/ 

96/140-C dated 12 .1.2001 issued by the Respondent No. 3 

by which the applicant has been transferred and posted as. 

Conservator of Forests, Lower Assam S F Circle, Bongaigaofl. 

1 	5) 	That. the answering respondent states that the 

applicant filed the instant original Application challenging 

the # legality and validity of the Notification dated 

12 .1 .2 001 in so far as it relates to the applicant on,. the 	t 
ground that the impugned transfer order has been issued 

before completion of the tenure posting of 3 years • It has. 

been contented in the original Application that the applicant 

has completed only 9 months in his present place of posting. 

It has also been contented that the impugned transfer order 

is founded on arbitrary and colourable exercise of power 

in as much as, the sajne has not been issued in public 

interest, but to accomodate the respondent No. S. Further 

the representation filed by the applicant is pending. This 

Hon'ble Tribunal by Order dated 2.2 .2001 was p1e1ed to 

admit the original Application. Further as an interim 

measure the impugned transfer order was suspended till 

12.2.2001, Thereafter by order dated 12.2 .2001 the interim 

order dated 2.2 .2991 was extended upto 23.2 .2001. 

contd • . 
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4. 

A copy of the said orders dated 2 .2.2001 and 

12 .2 .2 001 are annexed hereto and are marked 

as Annexures - Ri and R2 respectively. 

6) 	That the answering respondenti states that on 

12 .2 .2001 the respondent No • 5 also moved a MiscellaAeOus 

Application which has been registered as M P Mo. 45/2001. 

In the said M P the Respondent No. 5 has sontested that 

since this Honble Tribunal has stayed the transfer order of 

the applicant vide order dated 2 .2 .2001 and since the said 

order dated 2.2 .2001 relates to the post from which the 

respondent No. 5 was to be posted, he continued as Conser-

vator of Forest, Northern Assam Circle in terms of the order 

dated 2.2.2001.  It has also been contented that as soon 

as he came to know about the interim order dated 2 .2.2001, 

he procured a copy of the same and immediately informed the 

overnrnent vide WT Message dated 3.2 .2001 with copy to the 

respondent No. 4 and the answering respondent. It has further 

been alleged that inspite of the said order of this Hon ble 

Tribunal the answering respondent assumed the charge of 

Conservator of, Forest, NAC, Tezpur on 3.2.2001 in presence 

of Magistrate. However, neither in the Original Application 

nor in the M P No. 45/2001 the answering respondent has been 

made a party. This Honble Tribunal.by  order dated 12.2 .2001 

was pleased to issue Notice on the M P and further as in 

interim measure it Was ordered that the respondent NO • 5 

will continue as Conservator of Forests, NAC, Tezpur till 

23.2 .2001. 

contd.... 
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A copy of the said order dated 12 .2 .2001 

passed in M P No. 45/2001 is annexed hereto 

and is marked as Annexure - R3. 

7) That the answering respondent states that 

a1thogh he assumed charge unilaterally on 3.2 .2001 in 

the mariner indicated above but in view of the order dtd, 

2 • 2 • 2001 and 12 .2 • 2001 referred to above, the an swring 

respondent did nt discharge any function of Lonserv ator 

of Forest s  N, Tezpur. In this connection It would be 

pertinent to state that the answering respondent came to 

know about the order dated 2.2.2001 after assuming charge. 

In any case the answering respondent had no occasion to 

know about the said order dated 2 .2 .2001 as admittedly he 

is not a party to said proceedings • Therefore, in all 

fairness the anse-ering respondent ought to have been made 

a party respondent in the said proceeding before he can 

be made liable for alleged violation of the order dated 

2.2.2001. That apt, if the respondent No. S is aggrieved 

by his transfer order, he ought to have initiated an 

independent proceeding for redressal of his alleged grie- 

1 vances. As a respondent it is not open to the respondent 

No. 5 to put forzard a claim against a third party • Be that 

11 as it may, the answering respondent after coming to know 

about the subsequent order dated 12 .2 .200 1 also did not 

make any attempt to discharge the functions of Conservator 

of Forests, NJ, Tezpur. Therefore, it is not known as to 

on what basis the respondent No. 5 has stated in the wr 

contd... 
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6. 

Message dated 3.2.2001 that the transfer of the applicant 

and respondent No • 5 has been temporarily stayed in Original 

Application No. 51/2001. Interestingly the allegation of 

the applicant in the Original Application is that the 

applicant has been transferred to acccmodate the Respondent 

No. 5. Therefore, the applicant and the Respondent No. 5 

are not entitled to reliefs prayed for in their respective 

petition. 

Tht the answering respondent$ states that On 

receipt of the Notification dated 12.1.2001 by which the 

answering respondent has been promoted and posted at Tepur 

in place of the respondent No • 5, the answering respondent 

vide his communication dated 17 • 1.2001 requested the 

respondent No • 5 to make it convenient to hand over charge 

to the answering respondent by 24.1.2001. 

A copy of the said communication dated 17 .1.2001 

is annexed hereto and marked as Annexure - R4. 

That as the respondent No. 5 did not pay any 

heed to his communication dated 17.1.2001, the answering 

respondent on 29.1.2001 again requested the respondent 

No • 5 to intimate the date of handing over charge vide 

W.T. Message dated 29.1.2001. A copy of the said W.T. 

Message was also endorsed to Respondent No • 3. 

4. 

contd 
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7. 

A copy of the said W.T. Message dated 29 .1 .20011.  

is annexed hereto and is marked as Annexure-R5. 

	

1:0) 	That the ansering respondent states that there- 

after the respondent No. 5 vide his communication dated 

29.1.2001 informed the answering respondent that he will 

indicate the proba)Dle date of handing over charge on 

receiving intimation from the applicant in the aforesaid 

regard. 

A copy of the said communication dated 29.1.2001 

is annexed hereto and marked as Annexure ., R6. 

	

11) 	That thereafter the respondent No. 4 conveyed 

to the answering respondent a 0.0. letter dated 30.1.2001 

issued by the respondent No • 3 vide letter dated 1.2 .2001. 

In the said D.O. letter dated 30.1.2001 the respondent No. 

3 has noted that none of the officers who have been promoted/ 

transferred have joined their new place of posting. There-

fare the respondent No • 3 conveyed the anxiety of the 

Hon'ble Minister, Forest in the aforesaid regard. In the 

said 0.0, letter the respondent No. 3 also conveyed the 

desire of the }ion'ble Minister, Forest, Assam that the 

transfer orders may be implemented forthwith, n ot latter 

than 3 .2 .200 1, if necessary the concerned officers may be 

' : allowed to take over charge unilaterally. The Hon'ble 

Minister, Forest, ASSSIn rightly expressed his displeasure 

on the state of affairs as the transfer orders were issued 

contd, . 
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as far back as on 12.1.2001 in public interest. That apart 

in view of OM No. AAP-34166/93/10 dated 27.10.93 transfer 

orders should be carried out within 10 days of receipt 

of the order. 

Copies of the D.O. Letter dated 30,1.2001, 

letter dated 1.2.2001 and 27.10.93 are annexed 

hereto and are marked as Annexures- I7 and R8 

respectively. 

in 
That the answering respondent states that/the 

meantime he handed over charge of D.F.O,, Nagaon Division 

to Shri Suman Mahapatra, IFS on 2 .2 .2001 pursuant to the 

afuresaid government instruction. 

A copy of the said certificate of handing 

over and taking over charge of Nagaon Division 

is annexed hereto and marked as Annexure- R9. 

That after handing over charge of Nagaon Division 

as indicated above,, the answering respondent vide D .0. 

1 letter dated 2.2.2001,  informed the Respondent No • 5 that 

:he would report for duties as Conservator of Forest.. NAC, 

1Tezpur in the forenoon of 3.2 .2001. Therefore, the answering 

respondent requested the Respondent No • 5 to hand over 

Icharge of the office of the Conservator of Forests, NN, 

T ezpur by 3 .2 .2 001 as desired by the State Government • It 

Was also indicated that the answering respondent would assume 

contd.... 



charge unilaterally in terms of the Government letter if 

the Respondent No • 5 £ ailed to hand over charge. 

A copy of the said D.O. Letter dated 2 .2.2001 

is annexed hereto and marked as Annexure - R10 

14) 	That the answering respondent states that 

pursuant thereto be reported for duty at Tezpur on 3.2.2001, 

but for some inexplicable reason, the respondent No • 5 was 

not found available in the office. 'inding no alternative 

and keeping in view the Government direction he had to 

request the eputy Commissioner, Sonitpur to depute a 

Magistrate vide his D.O. letter dat(id 3.2 .2001 to conduct 

the assumption of the charge of ihe office of the Conse,ator 

of Forest, N, Tezpur in pursuance of letters dated 

30.1.2001 and 1.2.2001 issued by respondent No. 3 and 4.. 

Accordingly the answering respondent assumed the charge 

of the office on afternoon of 3 .2 .2001 in presence of Shri 

Sazzad Alu, ACS, Executive Magistrate and Shri P.J. 

Vij aykar, IFS. 

Copies of D.O. letter dtd. 3.2.2001, certificate 

of taking over charge dated 3.2 .2001 and Magis-

terial Report dated 3.2 .2001 are annexed 

hereto and are marked as Arinexures - Ru. R12 

and R13 respectively. 

15) 
	

That the answering respondent states that after 

contd. 
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assumption of charge as noted above, he vide his letter 

dated 3.2 .2001 informed the respondent No. 3 about unika-

teral taking over the charge. A copy of certificate of 

transfer of charge Was also enclosed therewith. 

A copy of the said letter dated 3.2.2001 is 

annexed herewith and marked as Annexure - R14 0  

That on 5.2 .2001 the answering respondent 

attended the office of the respondent No. 3 and 4 in connec-

tion with his official duty. On 6.2 .2001 when the answering 

respondent went to attend the office of Conservator of 

Forest, N1C, Tezpur, to his utter shock found the respondent 

No. 5 sitting in the office chamber and the respondent No. 

5 even obstructed him from attending office and also misbe-

haved him uttering four language. To his utter surprise 

the answering respondent found that the respondent No, 5 

was not only attending off ctce, he Was even found issuing 

Government Cheques. In the meanwhile the respondent No. 5 

vide his letter dated informed the answering respondent 

not to attend office as this Hon'ble Tribunal vide order 

dated 2 .2 .200 1 has stayed the order of the applicant as 

well as respondent No. 5. 

A copy of the said letter dated 5.2 .2001 is 

annexed herewith and marked as Amexure - Ri 5. 

That the answering respondent states that on 

contd.... 
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7.2.2001 the Deputy Comrnissioner, SOflitpUr vide his W.T. 

Message dated 7.2 .2001 apprised the respondent No. 3 about 

the State of affairs involving respondent No. 5. 

A copy of the said W.T. Message dated 7.2 .2001 

is annexed herewith and marked as Ann exurewR 16. 

That having found himself in a dilna arising 

out of the peculiar stand of respondent No. 5 not to hand 

over the charge the answering respondent on 9 .2 .2001 

stthmitted a representation before the respondent No. 3 

narrating the whole episode. The answering respondent also 

requested the respondent No • 3 to the appropriate action 

ii the matter and further advise the answering respondent 

to take proper course of action. 

A copy of the said representation dated 

9.2 .2001 is annexed hereto and is marked as 

Annexure - R17. 

That this Honble Tribunal may appreciate the 

IE act that the answering respondent was transferred and 

posted at Tezpur consequent upon his promotion and his 

promotion would be effective from the date of taking over 

charge. Further the answering respondent had to hand over 

charge of Nag aon Divi siori and ç( assume charge uni]. ateral ly 

at Tezpur as Conservator of Forest on promotion pursuant 

to the Government directive contained in D.C. letter 

contd... 
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dated 30.1.2001 of the respondent No. 3 • The plea sought 

to be taken by the respondent No • 5 that in view of this 

Hon'ble Tribunals order dated 2 .2 .2001 the respondent 

No. 5 continued to be the Conservator of Forest, NX, 

Tezpur and in that view of the matter respondent No. 5 

was justified in not handing over charge to the respondent 

No. 6 on 3.2 .2001 is an after thought and the sante cannot 

be encouraged. If the respozent No. 5 was aware of this 

Hon'ble Tribunal's Order dated 2.2.2001, he could have 

been present in the office on 3 .2.2001 when the answering 

:1 respondent went to the office to assume charge and infonned 

the answering respondent about the said order instead of 

ranaining absent • Therefore before passing of the order 

dated 12 .2.2001 in N P No. 45/2001 the answering respondent 

assumed charge. 

20) 	That the answering respondent states that the 

main contention of the applicant in the Original Application 

is that the applicant is yet to complete his tenure and 

that $ the representation subiitted by him is still pending 

for disposal. It is brought to the notice of this Hon'ble 

Tribunal that before passing the interim order dated 

12.2.2001, the representation dated 25.1 .2001 sithnitted 

by the applicant was disposed off and rejected by the 

competent authority vide order dated 9.2.2001, A copy of 

the said order was also endorsed to the applicant. But for 

some obvious reason the said fact was not brought to the 

notice of this Hori'ble Tribunal on 12.2.2001, Therefore, 

contd.... 
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the applicant is guilty of suppression of material fact. 

From the said order dated 9.2.2001 it would also appear 

that the applicant has completed more than 3 years of 

service at Guwahati. from 16.1.1998 till date. That apart 

the guidelines regarding tenure posting is again subject 

to public interest and exigencies of administration. 

A copy of the said order dated 9.2 .2001 issued 

by respondent No. 3 is annexed hereto and is 

marked as Annexure - R 18. 

21) 	That the answering respondent states that there 

is no merit in the Original Application as well as in the 

14 P in as much as, no cause whatsoever has been made out 

for interference in the instant case. It may be pointed 

out herein that the respondent No. 5 took charge of N, 

Tezpur on 24 .6.97. Therefore he has served for more than 

3 years at Tezpur. That apart transfer being an incidence 

of service, a Government servant cannot make any grievance 

against a transfer order made in public interest and in 

exegences of administration. In the instant case it is 

not the case of the applicant and/or the respondent No • 5 

that the transfer order has been issued in malaficle exer- 

ciSe of power. On the other hand the cla.1n of the respondent 

No. 5 is tainted with illegality. The fact that the 

respondent No. 5 did not endorse a copy of the letter dtd. 

29.1.2001 ( Annexure - R6 ) to the applicant itself reflects 

the lack of bonafide of the respondent No • 5. 

contd.... 
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That the Leable attempt sought to be made by 

the applicant and the respondent No. 5 that the impugned 

transfer order has been issued for some oblique purpose 

1 is absolutely baseless • A reference is also sought to be 

mede to the D.O. letter of respondent NO. 3 dated 30.1.2001 

wherein the desire of the .Hon'ble Minister, Forest with 

regard to non-implementation of the orders of transfer/ 

promotion has been expressed. Needless to say that as the 

transfer orders were issued in public interest, the Minister 

concerned has rightly expressed his unhappiness over the 

State of affairs. Moreover, pursuant to the said D.O. 

letter, Shri B .B .Dhar, IFS, who was also transfered assumed 

charge at Karbi-Anglong withut waiting for his reliever 

Shri M.N. Sharma, IFS. Therefore, the petitioner is not 

the only of ficer to have assumed charge pursuant to the 

Government order. 

A copy of the said order dated 6.2 .2001 issued 

by the Principal Secretary, IIC Karbi-Anglong 

Autonomous council is annexed hereto and is 

marked as Ann exure - Rig. 

That the answering respondent states that in 

terms of the guidelines contained in OM dated 19.9.1992, 

transferable officers should normally transferred upon 

completion of 3 years service at one place. In the instant 

case the applicant as well as the respondent No. 5 have 

completed their tenure posting of 3 years at Guwahati and 

ccsntd. 
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Tezpur respectively. Another aspect which needs to be 

appreciattis that the answering respondent has been 

posted at Tezpur consequent upon his promotion as Conser - 

I vator of Forest. The order of promotion and posting of the 

Respondent No. 6 clearly mentions that the promotion would 

be effective from the date of taking over charge. That 

apart in terms of OM dated 27.10.93 transfer orders should 

be carried out by the Officers within 10 days  from the 

date of receipt of order. As pointed out abve the D.O. 

letter dated 30.1.2001 had to be issued as the promotion/ 

transfer orders were not implementdAf within the stipulated 

period 

copies of the Circulars dated 19.9 .1992 and 

27.10.93 are annexed hereto and marked as 

Annexure ., a20 0  

That in view of what has been explained in 

the preceeding paragraphs 4.1 to 4.13 of the Original 

Application and the averments made in paragraphs 1 to B 

of the M P No. 45/2001 are denied and disputed, 

That under the facts and circumstances stated 

above, it is respectfully submitted that the challenge 

in the Original Application as well as in M.P. No. 45/2001 

are devoid of any merit and the same deserves to be 

dismissed with cost. 

VERIFICATION. 

LI 

1f 



16 

16. 

VERIFICATION 

I, Shri Shashi Kant srivastava, Søn of Shri 

Snbhu Nath rivastava, aged about 42 years presently 

working as Conservator of Forest, NC, Tezpur do hereby 

so1nly affirm and verify that the statements madein 

paragraphs 1, 2, 3, 4, 7, 19, 21 and 23 of the accomp-

anying application are true to my knowledge and those 

made in paragraphs 5, 6, 7 0  8 0  9, 10 0  11, 12, 13, 14, 15, 

16, 17, 18, 20, 22 and 23 being matters of records of 

the case are tri.te to my information derived therefrom 

which I believe to be true and the rest are my humble 

submission. I have not suppressed any material fact 

before this Honble Tribunal.. 

Date 	: , Oof 

P1 ace : 

StcLM lco Snra,w4 

SIGNATURE 

I - 



ANNfxu'c' 
fj T 	FORM NO. 4 , 	 I 

- 	-- (Sce Rule 42) 	 - 

eiitra1 
 

AuMMI 	taive jfibunaI'°  
j GUWALiATh BENCI-I: GUWAIATI 

• ( ? 
ORDER SHEET 

. APPLICATION NO 	 OF199 

	

A'/1I 	IFS 
V 	 I 	 - 

CI / cw4 

Licant(S). /L/1 

4- 	 P;1r UK Qta.h)QZr11' 	 O 

pondent(s) 	 1 

• 	 •. 	. 

c 

• 
)1 l. 1LY 	'r 	 I 

.......................... 
'I . 	• 	 • 17 	 • 

V 	... 

- 	 _ 

, 	
Date 

2,2.01 
HI (1hhbong 

•vc 4  
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p'esent The Hon'ble Mr Justice D.N. 
Chawdhury, Vice—Chairman. 

' .1• - 
Heazd Mr S.Saa-le.rned counsel 

fpr the ap1icant, and also MTh4C.Phk, 

learned icdl.C.GS.0 for the respondent 

App]4cation is admitted. Issue 

I.n3u51 noftcejteturnable by four weeks. 

List on 8.3.2001 for written and 

further oders. 
Mx SarmA prays for an interim order. 

Issue notice to shov. cue as to why thp 

impugned order dated 12.1.2001 pertain1rc 

to the transfer of tie applicant Shri 

Chandra Mohan from Centr-al Southern 

A5sam Soolal Forestry C;ircle,Guwahati 

to Lower Assam S..CircBongigaon 

ha1l not be suspended. 9eburnable by 

12,2.2001. In the meantime, the order 

of transfer of the app1jcnt Shcfl 
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Order of the Tribunal 

This petition has been filed by 

rospondont No.5 in .O.A.51/2001 praying 

for a direction to allow thepetjtjoner 

to continue as Conseator of Fore 

Northern A8saxn Circle,Tezpur till 

disposal of O.A.  

Issue notice onthe respondents to 

show cause as to why the interim order 

as prayed for shall not be granted. 
Returnable by 23.2.2001. 

List on 23.2.2001 for show Cause 

and further order. In the meantime the Aq 
peiti.oner(ro8pofldeit No.5 in C.A.) 18 

ordered to continue a6 Conservator of 

,Northér AssanlClrcle,Tezpur 
till 23.2.2001. 

- 

. 

Dated 

12.2.01 
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$ AZSM 

Noe 4/ 

To 

Ik 
Subt 

-7. 	 DoJ 

sri BN, Pathak, 
Cceevatot 
iethe rn Ma am j 
Tezptir (ASsam). 	 / 

kWAding and t ajjnç over c*arça Q& cs€i r1ator 

Govt, Mmo NO, FE 51/96/140... H, dt. 12.1.2001 6  

:
Kindly Xef or to t ha Gove map. nt 	 catien  

• RE,51/96/14 	ded 121-2O01( Photo copf encose4) 

throagh which • I have been promoted and posted in tie 

city of C ois £vatoc ai Forest,, sortie rn ,ssam Ci rcie, 
•, with efiect ironi my takin V over CkIaXe furn vOir honour. 

Kindly make it cowenient to nand ova r charga to us within 
4. 1. 2001, 

yours iaithtul.y, 	. 

( S,K, sriwastava 

Ltvisional 2oxast Oficer 

• ___ 

1) sri ?Lok Jam 1  I.P,s. •  PinciPaL 	ctar, tothe Got 
of ASam, 'orst AePartm8ut, 1ispur. 

( s.K.sriv atava ) 
 i r.'iollal ronBst 0 Lf ica r, 

1) sd. P • Lalxn, I,2..,PrircipI1 Chief ConsevItor of Zoxest, 
ASS am , £ nab at i, uw ahat j'.t. 8. 

) 3ri H.(, Malakr 1.2.5, Chief Conservatcr of 2crest(T) 
ZS Sam • P anba alt, (tawa 1-iatj.. 2. • 

• 	 ( 	j,rjvastava ) 
L)ivisiorlai iost 0fioer9  

• 	 Naaon. 

••. . 
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VERNJ4ENT OF zSSIM 
OFFICE OF THE CONSERJzOR OF FORESTS :NORTHERN A3SPM CIRCLE;::::: 

• T E Z P U R 

No. p (7 4/B .NP ath /CF/ 	20j 	Dated. 29 /0 V200 1. 

Fromz 	 The Conservator of Forests, 
Northern A9S am Circle, T0  ur0  

To 

Shrj S.K.Srjvstav, I.F.S., 
Divisional Forest Officer, 
Nagaon Division :; NagaPfl 

Suj. 	 Transfer of charge of C.IF.N.A.C,TCUr. 

0c,vt 0 Notification No 0  FRE51/96/140FI, 
dtd Q  12_.O120O1. 	

\•- 

• 	 Your No ?/78, dt. 17-01-2301 

• 	 With reference to your ove Memo, I em to 

state that I have becn transferred & C.F.,Southern tLnd Central 

Ass'n Social Forestry circle, aiwziiati in plC of Sri C.Nohe.n, 

I.F.S. transferred. After qetting the proble date of handing 

over charq3 by him to me.. I will let you know the proble 

date of handing over charge of the C.F.N.A,C.,Tcur0 

B.. N9IK 

4 	 CONSERV'OR OF FORESTS 
NORTHERN A36PYI CIRCLE; ;TE a)UR. 

Copy to :- 

Thb Princtp al Secret ary, Forest p artrtnt, 

vt, of 	Dispur, O.iwahati for favour of inforrnatiorlQ 

The Princp&. Chief Conservator of Forests, 

sam, flehdDari, O.iwehati8 for fiour of information. 

The Chief Conservator of Forests (T), 

Kacharighat, iwziati-1 for favour of information0 

B. N. PATIIAK 
CONSELWATOR OF FORESTS 

NORTHERN pSSzM CIPCLE::TEUR 

A. A/// 
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Nu,YRE , 51/9G/ptl 

I.)nted _ 39.LL200I 

- 

LA Ld///4 P 
0ovcr0rnu1 ol' Aismn 

01 wRJuIti-781 (06 

Daa, Shri4ahan, 

!lease 	refer 	to 	Government 	Notification 
No.'RF,51/96/140 dated 12,1,2001 (copy enclosed) on the 

promotion / transfer of Conservator of Forest level 
officers. I am informed that none of these officers have 

joined their new places Of posting so far. Two officers 
who were to move on promotion have also been held up as 
a Consequence. 

Chief Mintaer desires that these transfer 

orders may please be implemented forthwith )  not later 
then 3rd February 1 200tjn any ca'sle.,and if neceBuary, 
the off icera maybe allowed to takeover charge of their 
postings Unilaterally, 1 am to request you to ensure 

that the tranef are effected forthwith. I may kindly 
also be informed of the action taken, 

Wih reard, 

oura 

- 

• 	(Alok tin) 	( 

Bhri P,Lahn, 

K'S'Sh"FRefiaJarla", (Uwariatu 

/ 
-. 	

- -: 

1 

• 	": 
7, 



PRIORITY 
GOVERNMENT OF ASAM 

OFFICE OF THE PRINCIPAL Ct1IJ,F C(7N2H0fAT0 OF I"UM] SIS : zASSAM* : 
GUWAI-JATI-8. 

NO.FE.22/II/98, 	 Dated Guwahati,the Olst 	/200 	 H 

To, 	

Sri 	. • .. 

• • • 

.................... 

Sub :- 	Handing over and taking over charge of 
Conservator of Forests. 

ErlcJ.osod,kindly find herewith a copy of D.O. letter No. 
FR51/96/PT_I,dtd. 30.1.2001 from the Principal Secretary Forest 

Govt of Assam,the contents of which are self explanatory 4 . 

A s  desired by Hon'hle C.M. Assam please hand over the 
charge of your circle and preceed,on transfer/promotiir to your 
new place of posting accordingly failing which unhlateralytaking 

over the charqe of the circle will be effctd as desired by (ovt 

The receipt of the communication may kindly be 

acknowl edg ed. 

? -< 
Principal Ciief Conservator of Forest 

Assarn :: Guwahati.-8 

Memo No.FE.22/II/98-A, 	Dated Guwahati,the Olst Feb/2001. 

Copy to the Principal Socretary to the Govt.of Assam, 
Forest Depaxtrnent,Dhspur for information with reference to his D.O. 
letter cited above. 

Principal Ch.ef Conservator of For"sts 
Assam :: Guwahati-8. 

p::c 
010201 
	 ++++++ 
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Cr.TIpIc;TT.OF Tr1T 1 r.. OF CWRC OF TN' OrFrcr OF -11r, D/v/SfON/fl/.EST 

U S7RVATC)A OF F3RST3 . . . 	. ... . . . . . . . . . . 	 •..••. . tYtVIiOj1. 

I crt1fy tht I rC'?iVe di.rcje o f the O,t,IeE O/ TR 9 -  
/v;sf,,pL 	,.oesr 	 from .Shri  

______ On thçk - noon oft thi cy 
_e 

I receiv1 the cum of R  

)only the cash balance a c hon by the 
flook On thj 	I 	 Pill tho 0 Cfice }3oOc 	fo,n1 them 

I)Octe2. urt.o  .iat e. 

I recivec1 the neefu1 vouchers belonging to all th 	ccOunt 
of currnt mnth iqnO, have rnde myr1fjunt1 with 1l th 
1iabj1jtj 	on aca.unt of the ceprtment 0  

I have eymiyed all. the live an cle1 CtOck, an wi1l 	the 
bOOks, maps. GffiC3 recz1.c arri fuznjture t He-1 qu 	e tr an( have 
exrninec1 the cpot register, which I have t)Ote Ut) tO (tc- 0  

.1 recive 	I (0e) 	 cli -)4-,que iook 13o,______ a)ntining 
cheque iio _ 	 - to 	. The 	unt't L)j1 Of the 
prviou, cheques have b'en written u 0  

)Unt erciced 

1* 

r. . 
LIv OFIcR 
£ t<. flfQjtWQ 

•:1j:c 
Date : 

• • • •. •.. • •• . ••. • • 

MITSFRVATC)II OF PRSTS 

RT'vI; CFFtca 

tt 	: 

- 



.1 	
olc 	 ANNXurI3,4Li 	

-- I 
To 
hri 1.E'thk, Ti, 

COn qrV4tO O 	rect,Ac, 

kir 	nt t' 	ovrr th c, 	'Y oc' o ort 	e 
ortr,orth"rn )•-rr CirC,UL. 

P.f - I. PCC'r, 	1"tt,r ro,r- . 72/iI/'Jr dtd. i/1/.2OO&. 
!o.*/70 C.t<. 17//001 

29.1.20)1. 

With 	 t th' 	I hv t1le kta-nOuy to  ct6tow bht 1 
havr 	ovr th ,t chmrçe of Djvjicnl 	re 	 DIvifflon 
to Ehri. 	 CF m th 	t'rnoon of 	 mnd I 
rportthgij dut j43 C  in the officq of th 	C C.'.1L?, Tjur in th !orq-noon of 
3/2/7001. 

iu are thcr,forn, 	 to h•,dOvbt tF 	 of  
of 

 
tho, c,crvator of Forct,%Ac, 	ZpUr to 4hQ 	4r'iie y  3rd c,b/2001 

v 4acirod by Covt. of 	1jjjr1 ich th' 	o tho Offic, of 
c.c., 1AC T,pur will b 	 unjjtcsuly ty 	 Co that 

0 f; & 	1 't t r I 	oo t h ly COMP11 ,6d 

?ourr C%Ithfully, 

( 

O,pyto3 
. 'rhi I rincii1 	crtry, ovt. of ccn, 	rAt 'çptt. 

tirpur,Cty-6 ft,r favour of hi- Mnel inhoLr:tIon. 
, 2. Tho tuty 	rnirc1'jnr, oiitpur fr 	vvur of hir. kind 

infrmtion. 

vk 

The 
oz,yfto 	_ 

rinctp'%i c1if onrv'tor of Tort - ,r,hhmrj, 
Cuw'htj-O for Iiw our of hir kinc initjn. 

i'?. 
Thq thiqf Con tcrvator of i:orc t tc. (r) • 	Cty-1 for 
fi sour o I hic k i.n 1 in fo ri t ion • 

4 1 
( 

• 	• 

	

p.- 	 • 

• 	•:.. 
I. 	 . 	.-• 	•. 

	

4 	 - 



ANNI3XUPP R 1/ 
-- 

_iL1ttEL?L 7 12 i;t,:c 

Tb n tty Comm.icz-ionpr. 

ub - teputntion of a mitrt. 

	

Sf -C'ovt, 170tifivitiCn ITo, 	E1/%/14C)-,; c, t(i. 17/2/2O1. 
.C.C.1t N c ram o. 	27/1 A'/'  

()Cot. 	 !'. £ 	, 51/)(/ t-I c't, 3D/1/2))l. 

, 

flClOf 	fine 	r'- ith 	c' of ovt. !:otifi-tio, 
in nbovt 	 111 o,1, herin I hv b"n pxot 	cnrv'tor of Fort 4  
1orthrn 	Circl, Tezur, which v.111 efct cnly iftfr tling ovr th 
dr 	thrc, ?crnly tb' nriçn 	 tb- rttr to 'hri 
.mthk, i, Cnnrvtor. 	cf ior-t, orthrnrn 'irc1', 	ut it hm flat 

tri,lj 	till 

,l:o fjrc' hr'witl tr.- Cu; y of  
1ttr 	ctta' in th 	ovm r'f':nc (2) ni (), 	rthich I hv 

rct 	to t*kot ov'r th chr' of th cf1.c 0  of th Con r'rvtor of ort 
U.CS  Tzpur. 

Thfor 4  I :çurt yu k;n1 i,ut ; m i-trtn fr iooth 
tinç ovr t hiv chrç of i'is of.c' of r,rvtor o' 	!\C, T.z'ur 
nilmt4r.11y by not lt"r than th' 3r*;i 	/111 PC 	 ly th' Covt. of 

'.ur 	ith1 

I :• .l. •r1vtw,rz) 

	

 r o rc r o f t r 	f r r Ci 
I _iza r. 

Copy tr) i 

Th I rinci7'l 	crtry, •o't o! 	, Orrt 	prtr- nt,i:iriur, 

	

fçr fvour of lc k1n( in fur t1n. Tbi- rfr- ' to hi 170. 	tin 

Th Princil Cif Cnrvrtur of 
fr 	vo;r of hic }c1nc i1 r:tiOri. 'ir h 	r'fr 	to hi 

uir-' 1 'r of 1'rrr 	• 
iipur, '-.'. 

I 
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AS3i1 UL 	L (P,\RT) ror ITO . 22 
• 	

-- 	 - 	 - 
/ 	

OF arnc OF Tj OFFC OF TIIF 

WUS T RVTO OF FOisT 	• 	. • • • • ... . . . . . . . . . . .J.-DtVISIOU. 

- T Z PU 

FJoô 

I certIfy that, I received charge of the OFF1c OF THF 

Acs'ti 	zp& from Shri  
N1ArgRLL' 	On the 	 noon oft this CIAY 

_t 
I recejvet the Dum of P. 	(Rupe 	- 

- 	 _)only the cei balance ac Chourl by the 
flook Qnthj'ci&e, I e>m.tne 	11 th Officc oolcD an o. foun1 them 

poctec untO 't.te, 6 	 U 

I receive4the needful iucher belongi'gto-l1 the ccOunt 
of current month an hvLe rnye1f auntec1 with 1l the outt,nci1j 

-.1jabjlitje on' aca.unt of the Ceprtrnent 0  
cL bem abLe 4• • , 	I 4h 	Aevminea all. the liV' an:1 dead Dtock, an well A D  the 

tOO, 	 Cffic3 rexcl an(I furnIture at Hpvl qu -ter i3n0l have i,oI-bct 
24t) examineç' the dpinot register, which I hav t1ate 0  

I reciveci ________________ c1'eque 1ook 110. 	 _Wntining 
chqueo. 	 to - 	-. - 	. The 	nter foil of the 

cheques hve been written up. 	 ' 

cbuntercicjned 

a. • .54....... • S. 	 * ...... a .• • 	 . . * a .....•.. •. . . S 

z:::::::;; a11sRvATOR OF PORF'STS 

LArjRiL 
RLIVZ OFICR 

iq\ ps& 
Date s

1KAa2AD 

ci  

COT7SRVATOF OF RRgTS 

RT'VITG OFFICtt 
• 	 Ck. 	YAv,J 

3 1 242001. 
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'ANNj TPR- / 

GOVT. OF /3A 0  
OE;IiC 	-ri- 	 C)i R)RTT.3? 	)rrFI.sTT 	

3S?\fl Cl R CL7,  T;: 	TZrUfl 

To 
The Pri. cip;i Secrct:. y, CvL , of \rcru, 

J e,, 	EtLivflt 	D.r-pUi, (ui1 1: i-( • 

•Sui) - 	urnption of charge of the Ofic of con ervator ofret,tJAC, Tep zur. 

PCC 	Arn flo, F27JII/98 cTh, 1/217001, 

With refcrc to the above, I have the honour to tate that I 
have 14-- r)kejj Over the charge of th o ff cc of the ct cc:vator of For t,nor-
thc 	arn Circle, Tezur unilatera)ly On thIs clay vhe 3l eb/2001 in 
reccce of ioagitratp A apy of the certificate of tran fer of darge i 

	

c1oe herewjth ir fvur of your )ci.i 	in foLriiatic and 1eccary actIon. 

Th Cl  

ur 	tLitJl Liii ly, 
c I- - 

S. •va 17 4k, va) 
noervtor of Foreotrorin 
A am Ci. rcl, Tzpi.r, 

Gy aiong;ith a 	;) of 	arge recr i tort rc1e 	o the Acwuntt General, GE Cell, eltoia. (uJahatj-79 or f;\)ur of i)o 
kiri .in-forntic and necerary Cin 

Gin -:rvat- or of Fo.tert: o,orthcy -
7 arn Circl-' Tezpur. 

Ciy a loncjw.LLli 	cYipy. c f. cha rCe report I forwarelecl to ;  
'Ife Pri 1  cipal dief 	n. Cervtur of For'0t o, n'ii, Relari, Gty-O for fEvoui: Of r7,  ) i n 01 In fontiaj 	rfl(1 fl ECv 	t\T 	C ion 
Thth.ef Gm nrvator of 	 (T), Aom, GLy-1 for fnvui of 
hi kin cl in roation 	n ec e 	rv a cL ion, 

	

)n 	rv;tur ii f 1l)ret, 	Q.1 h?)1 
Cir1, Tcz:ur 
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VEflNMENTOp3 	. 	 , .• ; 
r • 	 •• - i OFFICE OP TFIE.CONSERVATOR OF 

TE 2 P U R 
 No 	G.74.NoPathCF/ 	 Dated 0 	/02/2001 9 - 

L. 	:rm:- 	.. The Conservator of Forests '. 	.. . 	. 
Northern 	Circle, Tour.4'• 	 . 

ro  

Shri S.K.Srjvtav, I.F.S, 	
1 - Dejuty Conservor of Forests, 

' 	 I  

'- Division1 Forest Officer,, .; 
Nagn Djvisi0 .: Nagn. 

Sub:.... 	Stay of the trjsfer orderdt 12O12OO1 
f 	 by the Hon'ble CX1?' s order, cit. 02-O2-2001. 

I - 	 Jof;... 	This office No. PG.74/13.N.P/CF/305...310, 
dt •  O3-O22Oo1 

1 	

. 	
.• 

" .Sjnc the
' 
 kove trerisfer• order dt12Q12QOI 

involving 	 I.F.S•,C,F 	dB.N.pthç, 

HoflbleC1T.I3.vjcieorcicr 	'.. 

1td. 02.-022oo1, ou arercqueste t to attend ,his 
- for eny"functjonjng.. 	your any 	 a5Srion of 

wit
- 	 -'- 	 - 

 • 	nh1aterai charge'after 02-.02..2001 wi,ll not be v&.id.' 

..... ........ .......... 

	

.5. 	 • 1 ' 	 •' 

	

4 	 .5 	

5• 	
5 	 5 	 . 	S, 	 • 	

•! • 	 r--- 	
%- 	' - 	 - 	 . 	. 	.. 	 ,. 	 ., 	

• 

t 	

( 	 "1H,A( ) ' 	I 
CONbRV ?TOR -OF FORESTSI 

• 	
H ,- 	 ' ',• . NORTHERN 'ASS}1 CIRCLE$:TEUR:. 

Cop y to :- 

1) The Princip 	Scy. to the (3vt. of • . 
	Forest DePrtmt Dispur, 	wiatj6 for favour of ;infriatio 

• 	 ' 	

5, 	

-, .2) The Princip al Chief 

A3isn, Rehdri,' aiwJiati for favour of information and 
necessy action. 	 / 	

I 3) The Chief Conservator of Forests 	 2 
Icacharighat, Giwatj._j for favour of information a necess 

ry 
action. This h e.P. reference t this'offic0 W.T.Mo$3a ge 

dtc1 3-22OOl.from this office &id post copy vicle No. PGo74/1 
- 	BNP/CF/305_310; cit. 3 -2-2OO1ndlctter. No.'PG074/CF/ 1 

- 	13, cIt. 5-.2..2001 Q 	 •• 	
- 	 ': 	- 1 	• 	 • 	' '5 	 - 

.5 ' 	 S 	- 	 - 	 • 	 . 	

• 	• 	• 5S• i 	 5 	 -• 	

-5 	
-, 

- 	• 	 • 	

- 	/ 	, 	. 	 , 	:. 

• 	 - 	- - CONSERVOR OF FORESTS 
S • - 	 NORTHERN 'j$3SAM CIRCLE; :TEUR0 
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ANNEXURP 

iJ.TJ'153,GE 

TO 	 TI1 L PIUt4 L i1AL Jc:u:T 
FIJREST L)pAHr1ENT OISPUH (.) 

FRC1 	 DEPCOM SONITPUR TEZPUR (.) 

ND.PE,57/g5/ 	
: 	

DATE. 7.2.2001' 

REFERENCE. 0.0. Li.TI 	c0.1/78/4 DT. 7,2.2001 FROM SHRI 

S. . SRIVASTAVA, IFS, CFNAC, TPUfl  (.) SRI s.K.SRLVASTAVA, 

C:fVATOR.OF FOREST, N.A.C., TEZPUR HAS ALREADY TAKEN OVER 

CHAfF.3.2.2001 UNL1UL1ALLY IN PRLSENCE OF MAGISTRATE AND 

H 	 RESUNED HIS DUTIES TILL. DATE (.) BUT SRI B. N. PATHAK,I.F.3. 

STILL CONTINUING TO HOLD THE OFFICE OF CONSERVATOR OF FOREST, , 

N .A.C., TEZPUR PJ 0 ASKED 5I S. K. SRIVASTAVA,C.F., N.T.C. NOT 

• T0 ATiN0 THE OFFICE OF C.F., N.A.C.,  TEZPUR ON THE PLEA THAT 

TRANSFER ORDER HAS BEEN STAYED (.) AS SRI S.K. $RIVASTAVA HA5 

y;. .ALRAOY BEEN O1NE0 AS C.., N..C.,  TEZPUR AD 	 iis 

DUTIES TILL DATE NECEAHY AdTE1'NATIVE jRAN CEMENT IN CASE OF 

SRI O.N. PATHPtK MAY KI0LY BE [lADE kY Tfl13FER AND PQTIiGIIIr1 

IN ALTERNATE PLACE OF POSTING ir CONSLOERED IT (.) THIS IS FOR 	' 

FAVOUR OF YOUR KIND CON61DERATION (.) 

Mamo No. 5PE.57/)5/ / 	C/) 	f)3t0. 7.2.2301. 

Copy to - 

• The 0/C, A.P.R.O., Tozour for imrnociioto trrnniao1on 
of. tho above nine:nngap1ooao. 

Post  S°°C  19 coLrrtion 1rrftr 	to j- 

• 	1 Tho Pr1ncipr1 Occrctnry to tho Govt. of Ananm o  
• 	 Fcroot Doptrtrnont, Diapur. 

2 The Prini.ipol, C.C.F., Assarn, Roh0biri, Guwnhrti-8. 

3. Tho Chief 1  Cc.noorvter oP Vorot, A38m, Giiutihiti.1. 

• 	
0 

Deputy CornmisBionor, 

f 
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4C\ 

OOVT.OF ASSZ'M 
OFFICE, 017 T111I CONSERVATC)R OF 	 W ?'SSAM CIRCLE TZZPURa 

Letter ho.PV7315 	 Date- 9/2/2001 

To 
The Principal Secretary 
Govt.of Assn, 
Poret Department, 
Dis,ur,Guwahatj. 

Psurnption of charge of the office of Conservator of 
Forests,torthe rn \szm Circle, Tezpur. 

h.T.Message ron Sri. U.i,Pathak,IFS vide Io.(1)1.74/ 
fl.N.Pathak/F/305_310,dt. .3/2/2001 
(2) 	74/3.L.?ath,CF/423..29,dt. 7/2/200.1. 

Sir, 

I have the honour to su1it' herewith the factual con-
equencss in brief since the issue of Gov.Uotification vide  

96/140..dt. 12/1/2001 as detailed below 

On receipt of Oovt.oti1:icrtjon aS re1:erred bovo through 
which 2; have been promoted and posted as 	.NjyC I conveyed the se 
to Mr.B,patak,IF3 Coflservator if rorets,to make it convenient to 
handover the charge to me itiitri 24/1/200LiPide letter tJ/78,tit. 
17/1/2001(1nnex-I). But no response ' - s rec.ved twm hii in this 

'rejard, thoujh I have tried several times to contact him over phone hoth 
at Tezpqr as well as ac Cu;ahati, TheforeI delivered at W.T.Messago 
on 29/1/2001 to him with a copy to your honour vide o.M20/138-139, 
dt. 29/1/2001(Annex-.II) 'ith 	ec.ju3t to intimate the date of hcidinj 
over the charge of C.L'.NC to uri...Lersignd. 

r 	Therfo-re on 1/2/2001 I reçei.red a L.tcer frou Sri. D.l, 
Pat1iak U'S Conservator of Forestsvideio.PC.74/0.1l.Pathc/CF/198_201, 

dt. 29/1/2001(Aniex.III)uhere he is founc riot. intening to hin.iover 
charge. But in the meantime I received. a .iotter 1: rom P,C.C.F.Assamvide. 
No.FC.22/II/?3,dt. 1 2/20O1(Arrn.Iv)e lsi.ri a D.O.lctter from your 	; 

0 

honour vie NO.3.R.51/9G/pt-I,dt.. 30/1/20Y)1\rinex.V)for .jhich I have 

haridd over tn charge of the office of Divi.sion to Sri 

Sumanj4ahapatra,11P5 on efeaoon of 2/2/2001. \ certificbt to this 

effecti'encloeed herc•ith for favour ofyour nedfuI(Annex.VI). 

Thereafter I icitirtated 	ri .N.i?atha.,Coriservator 

Forests vicie D.9.L,tter 11o.A/70 '1 dt, 2/2/2001(J\nnex-ViI)that i au .  
rao.ortil§ my duties at the office of C.F.NAC, in the forenoon of 3/2/20014 
with arquest to handover the charge to undersigned by forenon of. 

3/2/2001. 

Cont./2 

Sub:-. 

Re f: - 

) 



• 	Accordingly I reported my duties at C.F.Office Tezpur on 
3/2/2001,but Sri ).i,Pathak,IFS Conservator oE forest: was not found 

4 
avt1ab1c in the office. FthJinj no option I had to request to Deputy 
Commissioner Sonitpur to deputE? a Magistrate vide D.0.letter 1.?/7e/ 
dt. 3/2/2001(Annez-VIII)to conduc.t the assumption of thu cge of the 
office of C.F.1rC Tezpur in persuance of the P.C.C.F.Assam's to.Fi.22 
II/9,dt, 1/2/2001 and D.O.letter io.frm your honour wide D.0.No.FR. 
96/pt.I,dt. 30/1/2001 as referrd abo.c arid the charje of the office c 
the Conservator of forests,iorthern Assau Circle was assumed unilater-
ally on aftetnoon of 3/2/2001 in presence of Mr. Sazzad Alao,AC3 and 
Sri P.J.Vijaykar,IFS. The copy of certificate of transfer of charge at 
the copy of Magisterial report in this regard are enclosed(Annex.IX & 
herewith for favour of your ready reiEcrence of your honour which was 
duly reported to your honour wide No.S.2/0- .K.$rivastava,IFS/302-04 
dt.3/2/2001(Annex-XI). 

Further on 5/2/2001 I atterved th2 office of your honour and 
office of C4C.P.(T)Assarn. On 6/2/2001 1 attended the office of C.P.A( 
epur but found that Sri 9..Patha3,IFS,C.onservator of Forests is 

sitiñg in the office chnber. of CFNAc and obstructing me to attend ti 
offie and misbehaved me by utteringthè sentences of humiliation. I 
learnt that 8ri B.U.pztthak,IFS is not.'on).y attending office from chai 
ofCFAC but also issued the Govt.chequs. meant for the account of thi 
office..But I aim very sorry to inti:nate'your honour that Sri 13.14.Path 
IFS,Cnservator of forests,stiil continues to held office of CFN!C an 

• 	thugi a letter vide o..74/i3.L.Path,CF/31417,dt. 5/2/2001 
me not to attend th office without any authority3wh 

was duly intimated to your honour vide 14/78/4,at. 7/2/2001(Annex. 
3ea1so delivered two W.T.Mess'4e of suh type aS if issued frotn 

whichwere receivsd by undersigned on 6/2/2001 and 8/2/2001 respectiv 
wherein Sri 13.I.Pathak, IF• Conservatr of Forests has wrongly quoted 
that his transfer order is stayed by FLonbla .A.T. Further it is not 

'a fact as mentioned in the copy of said.N.T.Message dt. 7/2/2001 forw 
de befor your honour vide No.FG.74/i3.I.Pathak,CF/423-423,dt. 7/2/2001 
th.t I. have refused to give any intimation of unilateral ta)Un.j over 
chargoof the C.F,IrC,because the copy of the iagistrial report in 
this regard was left on the table of CFAC cpies of which are also 

• forwaried herewith before your honour. fr favour of your ncessary 
action(Annex.XIV & XV). 

• 

on 7/2/2001 when I ardved to at.end the oflice of the CFA 
in the aftorno'n 1 after at..ndinj office of the Deputy Commissioners, 
Sonitpur curing forenoon, I found tha the offico chanbor of the CFITh 
was locked by Sri .!.Pathak, IF Conservator of Forests and thereby 
obstructing me to function in the office. 

ContV3 



~ el 

In th'. 	lijht of tne &bove facts, 	I rque3L 	t2ore your 

•' 	honour to take 	 acti on to advine mi the 	r)Or  c3urso of 

action and hV.flCC a1ieviat 	my di3tr333. 

pours £aithul1y, 

V: 
V 	 (S.K.SRWz3TAVA,I.F.S.) 

V 	 V 	CON•EiVAi') 	OF FOiT3 
NQRTH'RN r3M CLCLE V. 

V 	 : 	
TPUR 	 V 01 

Copy to: 	 V 
V 

1, Tha Principal Chief Conservator of Forests,ASSn, 
ehJri,Guwhati-3 for favour of his kind infozmation and necsary.4 

V aCttr)fl 

The Chief Conservator of Forets, (T)1sarn,Guwahati1 V 

7r favour of his kind infouition and necessary action. 

.4'athak,IFS,Conservator of Forests,Forest 1 , 13 0 

n:ar COlO prk, 1,'.httra1e1:ha Udyan,Tepur for favour of his kind infor. :  

V 

COERV1T3 	OF £OSTS V 

LOTUiW' J.SSJM LILC 
'V 	

V 	VV 	
ThVPUi 

V 	•VVV' 

Copy to the Deputy C mi ionr,3oriitpur,Tezpur for 
favour Vof his kind information. 	; • 	

V 	
V 

• V (S,K.SIVATAVA,I.F.3.) 
• 

 

CO11--3ERVAT3,-R OF FJRESTS 
ITOi.TIii1R.N 3.31 CIRCL 
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• V 

-i 

0• 
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ANNEXUgf!,?_ ,sJ 

Gt.)VCRNPILNT LW A1IU1 	
V Ei)A3T XPARTMNT :s*z:;z DLaPUR, 

N0.F1E,, 51/96/Pt/ 	 Qatud Diapux,tha 9th Fbruary,2uU1 

,nJ?ERs DY TH1LDVLN01 

Wharaa Shri Chandra Muhan,1r.:ha 	boittad a 

representation dtd.; 25.01.2001 throbpropnr channa3, uhich 

has bean racaivod from Principal Chief Conservator al' roruta 

vida-hia luttr.No,PG.; 283 0  dtd. Z2.20()1 9  

And.j4ar1Ja3 Shri Chandra Moh.n,Cunsurvgjtor of' 	• 

roaets, Central & 5autharn Assam Social roroatry Circis has 

prayed for allowing him to continua as Ccinaor.wutor or roroatq, 
Central 1 3outhern Aaa Social Eornatry Circla,Ouwahati an 

he has complatad only montha the post of Consexvator of 

Forest, Cantral £. Southern Aaeasa 3aciai'oruatry CLrclo, 
Cthati at the time of isua of his triansl'sr ordur. 

And uheruas it appears from racords'that ihri 

	

Chandra P'ahan, IF, has complatad almost 3 yuara of aurvica 	'I 
at Cuwehati in c1it'ferant poets as shown below. 

Cunservator of Foruate, 	From 31•3.20OO (AN) 
Cantra). & South axn Assam 	to t3ii date. - 
Social Forestry Circle, 
Guwahatj. 

Conservator of Forests 	From 24,12.199fl 
(Uordar),ofPice of the 	to 31.'302000.T 	 H Principal Chief Canaar 
vator of Farata,Assi, 
Guwahati. 

Planning Officur..11, 	
From 16 11998 office of the Principal 	- 	4 Chiuf' Conservator of 	 0 	•l4I.ØI 	 • 

Fore3ta,A83aM,1uwahatj. 	 0 

And moreover, he is being continued in the area of 
Social Foreatry on transfer. 

Whereas the transfer order iasud 4du Cuvt, Ntif'jim 
cation No,EREa 51/96/140.C, dtd. iz.iaooi is in tho conf'or. 
mity 4th the guidelines issued by the Govti.l on trenal'oz' of 
Govto ompluyvss vida U.M.No.Af3P. 40/91/117, dtd. 1091992. 

Th.a rapraauntjun dtd5, O20L31 of Shri .C. flohan, 

Conaarvtar of Forests is therefaro disposed UP as. rajsctud.F ' 

By otdaj ste: wdin the  
0 	 0 	 name of Gove Qrfoi . . • 1 

5- 	 •. 	S 

Prin4pe). Secretary to thu Guv. of Ais, 
- 	 Forest OOpartSaOflt,DptJr 

cafltdP.%2 'S..,' 	 0 -, 

• 0 

H 



' IAna  

2 

Memo Nofl 	51/91/pt/ 	"1, 	Itud L3itipur,the Uth 

Copy to * 	, 
 

The Principai Chia? Cntr of 
A8saca, Rahabari, Guuahiti.S 

2) 	Shri Chandra Moha,IJ, 
Cona2zvtor of Forcist, Cntra1 ,& Southarn 
Assam Social Forestry Circla (uwahati.": 

By arcjax otc,, 

VWJ 

3oint S8Ctatryta- ho Gavt of Assam t  

	

For 	epartigç, 	api4, 

	

• 	y• • 
H 

	

• 	 •-•• 
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'I 



S 	 ANWXUEI" 	i"1' ic, 

OF2IC OF Th1 
KJLIBt ANGLONG hUTON0MOU5 C0LTCU1 SCRET1113AT8 t1)XIW 3 i s 

Dtd.____ 

0R 	D  

In purvuanco Of GoVt' n 

140-i Dtd, 12/01/200i, the auth6rity of Karbi 

Council .la, pleased to cccopt the joining of 

Conservator of Forest unrer the clthposal of 

Council with effect from the date, of taking 

- 

RI 

p 
Dtif.tcation NO0)4LE0 1/96/ 

Anglong Autonoxous 

Shr 3.B. Dhar,!XV, aa i  

Karbi. Anglong AutonoU1S 

over charge, 

His joining report &ubnitted to the Karbi 

Ang].ong Autoriomoua Council an Con3orvator, of Foret 1 Karbi Anglong, 

Diphu on 03/02/2001 ja also accepted,, 

Principal Secretary i/o 
KarbiAnglong AutonomousCounciil 1, 

D 	I 	P 	R 
-S 	_- 

?1ecNoo(AC/ttM.41/Pt/p(fl)/98.-9O/( 	1) (/o) _Dtd,/_(')/2OOl 
Copy to g1 , Th, Commissioner & Secretary to the Govt. of Aceam, 

J?oreat Department, Dizpur, Guwahat.i-2E, 

24 The Accountant Genera1(A&E) Asriaiu, )eltoli, GuW?Xhatl-2-91 1  

3', The Prjncipj Socrtary to the Covt, of Awacm, )'orrt 
Department, Diepur, 

4,, The Principal. Chief Conservator of Poret Anran, 
Guwahatj-43, 

5! The Chief Zonervator of 'oromt(a11) Anam. 
PJi. to }lon'ble Chief Executive Member, 1<hAC, Diphu, 

7 P.A. to Hon ° ble Executive Mebr i/c Foreet,KPAC 0DiphU0 
8 The Deputy Secretary i/c Forest,K1\C,t)iphu 
9v,A11 Divisional Forest Of ficer umicler Karbi 1ng1onq 

Autonomous Councile 
10. The Treasury Officer, Karb.t Anglong,Diphu 
ll The Sr. Finance'& Account Off  
12, Sri SS, gao, IFS a  i/c Conservator of Forent,Karbi 

• 	 Anglong,Diphu He is to hand over the ch8.rge Of 
C.F, Karbi Anglong,Diphu to Sr± B.B. Dhar, IFS, 

- Lmmedi.ately, 	S 	

S 	 S 

13/Sri 1, Dhar, IF3 He is to take over the charge of 
• 	Conservator of 'orest,KarhiAnglong,DiphU from ri BoSo  

S 	 Rac, I3 	ri'j. 
14. Office fiLe. 	 S 

(2' 

Princip&i Secretary, i/c 
Karbi nglong'Mitonomous Council, 

P 	H 	Ut 
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o/DpS1f)-JransferofIcey ofjicc. I)earers ofSerkeAsoc/(J(jo,z 	)\ 
2611 66 dated  L237b06 	In continuation of this Department 0. M; ' No'. .. AI3P. 232/78/72l" dated '' 

24/05/79 on the above noted subject, I am directed to say that.confusion"j 
may aiise about the meaning of key office bcaicis of a iecogniscd service Associationn 

COmcetjon with transfer of such Government servants by the authoriiy concerned. .li' is 
.claficd for the guidance of mill concerned that key office bearers means and includes oiilyT 

thc President, Vice-President, General Sccretaiy, 'Joint Secretary and ,Treas'urcr of.  
rec gnised Association  

• 	
: 	•,, 	. cNc; mlly such office bearers may not be transferred as' long as tile)' hold office,1.,But 

the transfer of such office bearers becomes necessaiy in the interest of pubIic ; servjce,soinc.. 
rer onable time should be given to the Association to arrange for. replacements 1 bfore 
:eff ctiiig such transfer. it is also i'eiteimitcd that it may be ensured by, all co1ieeriiedthatL,. 
tra sfcr of key office bearers is not in any case resorted to as a penal measure. 

 r O. M. PlO. A/if'. . I •. :.,. ,.iUItt iii /i5'ul):- GIzi(Iefi/IesJr I/ic' trwi,sfer of (lo i'c'r,z,,,c,,/ ef,tpIoycs. ' 

V 

r. 

- 

Government have exam ned afresh the instructions issued from time to.timc 
- .; , regarding tiansfer and postings of Coveinment employees Afici caieful consideiation of 

i 

	

	
pry ii I cons of the matter, the following guide! ines ai c cii culaled anew' in tlu' i egni ds in 

supersession of all previous guidelines for strict compliance by all conccriied.' - 

(1) Transferable officers and mci
I should normally be trnnsfcrrcd onIy:,pon,1 

coniplction of 3 years of scrvic at 701 1L.7'iflace  Non-Lmaiisferrttblo staff sliou Id iiorw nIly' be " 
lianferred on completion of 3 yoiietablc But an oflicci need not flCCCIS iily be * 
trnsfcrrcd when he completes 3 ycai s in one station/table if the interest of public seice 
does not demand so. 	 '. 	a.'' 	 •. I. 	)":t/. : 

it dii '(2) Whenever public interest demands that an officer should be tiansfcired floin his place of 
posting even Lfore completion of 3 yerrs in the place, properjustificatioii and grounds m 

be recorded in writing for the transfer iic! orders issued only aftei gettiiig appi oval of the 
ChiclMinh;tcr fr ;ucli a  

Transfer orders should on normal occasions, be cfftctccl in such a manner that the.: . ... .:', 
acadci ic ses ion of the cli ildi en of the Ii in fei ied employee Is not distut bed, hilS' far ns 
po,siblc and ubj it toe, i'eneie of public ci VII 	 I 	 II' 

	

.................................... .. ........... 	
:'i:,:''  (4) Rcpresentations/rcquests \\ritten  or vei bal asking for cancellation of transfer ordei for 	' 

posting or for any service mattem of a paiticuLir offlcei/cmployee received thiough othci than 	 'I 
normi nfíirki 	 ..: ii 	 ,. 	 - 	 . . 	 . 	 -. 

. 	 ue tnKcn into cogilismince mind will be stiiiiiiiitrily icjccId: 1  
1 	— 	 I 

Jr(z1i(r600rofcciie,arci,ciirars 
0 	 . 

•.l 

	

0 	 .....
•,,• 	

.' 

0 	•,'/'•'f0,•'. 
/ 	),1: . 	'; 	•:'''. 	a  

	

S. • 	 .. I 	'., 
I 	 •., 	 • 	,' 

	

....... 1': /..;.,', ,A.. , 	 ..:;', 	, •• ,s 
/ 	• 	5/_ I 	r 	 I 

	

•, 1 (.-'.y : ,? 	,).k'IV'2. , 
' 	

A I •'t' 	
* ' 	

I' ' 1.4' 

...............-
' •u'C' 

I 

	

r 	 /  

S 	
I'(  

I: 

C 	441, 

/5 

•, 

) 	
i•j 	

•••s 

.* i.:.0 , t I .,•,  

• 	: 

I 	
" 

•.'I 	 I 

':'i 	
I•' 	

•: 	* 

fl _\.• 	• . • j 'A. 

	

•t.;. 	Ic,;.,:M •"• 

C 	 j 	
, 

I, 	
I' 

'4 • ;•:'C •  

	

•1. 	C  

• a 



Vt 

• 	-.. 	 ,- 
• 	 '. 	'• 	

. 	-; 	 - 	- 
- ... 

• 	- 
-• 

- 	;I ,)i 	• 	' , 

374 	crsonne(Cfrcurs 	 (OrJfl1cI 

Whenever such a representation/request is received, it would be presumed that the same has 
been prompted by the concerned officer/employee himself and unless the contrary is proved 
by him, disciplinary action will be taken under the Government Servants' Conduct Rules.. 

5.[9q4B 	
Sub :- Transfer of Grade-IY employees with officers to whom they are 

9210711968 	 attached. 	
.1 

1, It has come to the notice of the Government that some officers on transfer take with them 
the Grade-IV employees attached to them to their new place of posting thus involving a 
considerable expenditure in the form of T. A. ID. A. etc. Finance Department in their 0. M. 

No. FC(I)2716517, dated 28/6/65 have made clear that all Class-IY staff are exclusively 
meant for Government work and the appellation "Personal Orderly" has been discoinued. 
The stoppage of the practice of transferring the Grade IV staff is also imperative on 
administrative ground. All departments of the Government and the Heads of Departments 
arc, therefore, requested to finalise the relevant service rules without any further delay. For 
this purpose, the following principles are laid down as guidelines- 

(l)According to Rule 5 read with Schedule appended to the Assam Service (Discipline and 
Appeal) Rules, 1964, as amended the 'licad of the Office' has been made the appointing 
authority in respect of all the non-gazetted siaff including the Grade-1V employees. The 
ministerial assistants in a district should, therefore, be constituted into a district cadre and 
the respective I-lead of Office should be the appointing authority in respect of those stnff 
except the post of Head Assistant, the power of appointment of which should vest with the 
next higher authority, i, e. the Head of Department. This is to be strictly complied with. 

(2)According to the Assam Ministerial District Establishment Service Rules, 1967, the 
1-lead of the Office (Deputy Coinmisioner)is the appointing authority in respect of the (a) L. 
D. A., (b) U. D. A. /Subdivisional Nazir, (c) Sadar Nazir, and (d) Supervisory Assistant. 
Likewise, the appointing authority in respect of the said grades in other offices/ 
establishments should be the respective I-lead of the District Office.. 

(3)Similarly, the power of making appointment is to be vested in ,the regional officers such 

as the Joint Director of 1-Icaith, Inspector of Schools, etc, in rpeCt of Ministerial staff and 
Grade IV employees of their respective Offices, as indicated in the (1) and (2) above. 

2. It is, therefore, directed to organ ise the cadres and delegate financial powers down wards 
accordingly as expeditiously as possible and in any case within three months from the date of 
issue of this circular. 

31 The instructions contained herein will not, however, be operative in respect of the staff of,  

those offices where there are already up-to-date service rules. 

11ar:t1600Iofçenera(Circu(ars 
: 
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it surname) under their signatures, within brackets, while signing the certicatc of transfer 
1chargc. 

2. Revenue and Appointment Departments should be kept informed in all cases of transfer, 
sting and leave of Sub-Deputy Collectors. 

Need to ensure that the cliare is Izanderl 01cr n'ithiiz (cii days - 
rcpre.VenIaIi() 1/S against transfer. 

eferéncc is invited to Govcrnment 0. M. 	No. 	AAA, 12/51/2 dated 	28.06.1951 wherein it 
been clearly' laid down that a Government se'ant must arrange to hand over charge 

ldthin 10 (ten) days of the receipt of the orders of transfer and proceed to his/her new place I :fposting aftcr availing of the admissible joining time, 	Atiy delay iii complying with orders 
jcliransfer without specific permission of the authority who issued the order of the tiansi'cr 

till be punishable as an act of gross indiscipline. 

also bcn ntndc clear in 0. M. 	No, 	I IMJ 67/72/99 dated 	13.10.1972 thaI violation ni 
'dcrs of lransft'r and posting sometimes put the Government in a very embarrassing position 
nmpelling the Government to alter, cancel or 	modify the orders. 	Since orders of transfer 1 5 posting arc issued in the interest of public seivice, 	if the orders ate not conipl:iecl with 
tc very idea behind such action of Government gets ticleatcd. 	'Iherciore, 	such orders 
ould be complied with without any loss of time. 	Government \VI II We a serious view of 

ases of violation of the orders. 

ibtitis connection, 	Government instructions 'iidc No. 	A131 1 , 	 66/92/73 	dated 	15.06.1992, 

S.  

o. AUP. 	91 /8'l/i, 	dated 	03.12.1 9$d and No. 	AAA. 	102/89/73 tInted 	15.12.1992 may 
be referred to. 	l-iowcver, inspite of clear instruct ion issued by the Government from 

e to lime, 	a good number of officers keep Snisun itting representations repeatedly. 	It is 
:o observed that many officers aflcr receipt of the transfer orders instead of proceed ing to 

their new place of posting approach verbally or in writing directly Mm 	islets and oIlier S  

vlltical personalities, non-officials and even the Cli ci Minister and II)' to get their transfer 
sders canceflcd/staycd/niodiflcd. 	'I his practice out the pail n! the otOcers 01' 	tot to currying 
sttite 01 JetS uNIte (.;overnnteutt tuittl addt'esiuut 	reptcuetutatiouu to the atuhioritics who are not 
ancdiatcly 	superior or not 	at 	all 	concerned 	with 	he 	transftr, 	are 	against 	all 	tornis 	of 
tipiine and in vinl;t ion ol the (1ovcrtumeuut. it;s[rucliott:; and provisions o f the Assarn Civil 
tt'iices 	(COn(uct) 	Ru los, 	1 965 	. 	 Sotne 	very 	.i un iou , 	olOcers 	have 	been 	suhtui itling 
rescntations 	dtrectly 	to 	the 	Secretary, 	Personnel 	Department 	or 	Chief Secretary 	in 

I tntection 	with. his/her 	service 	matters 	by-passing 	It is/her 	Controlling 	Authorities 	in 
Iation of the instructions of the Govertniicnt and 	of the pi ,o\'isions of the Assittu 	Civil 

2rviccs (Conduct) Rules, 	1965, 	Governuuucitt have taken a serious View on the matter. 

'I 	' 
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It is seen that cvcn wives, fathers, mothers and other rclativcs of the officers sonictimcs 

submit rcprcscntations conccrning service matters of the particular officers to We bdiniswa,:• 

non-officials and cven to the Chief Miii istcr and Her political personahtics (with the ho1x Q
: 

of getting the representation wli icli the officer had himself made and which had been turned 10,  
clown) rcconsiclercd. This practice again is obviously undesirable and should be strongly 
cIi:;c)LIl'agcd. All oIhcers are duty bound to work in any pull of the Slate as pur cio'erimciit 
oidcrs. 

In such cases the claim of the officer that he himself did not seek the intervention of a 

M inkier, or M. P. or M. L. A, or any other person on his behalf will not be accepted and 

Were will be a presumption of the officer's involvement in the matter unless the contrary is 

pl'O\'cd by him. 

Whenever, in any matter connected with his/her scrvicc rights or conditions, an officer 
wishes to prefer a claim or to seek redress of grievances, the proper course for him is to 
address his imined ate official superior or I-lead of his office, or such authority at the lowest 
level as is conlpctcn Ito deal wi [Ii the matter. 

Whenever 	a 	rcprCscntatioii/rcquesl 	(written 	or 	\'crba I) 	asking 	for 	the 
cancellation/modification of transfer and posing orders of a particular ol'ficcr is received in 

violation of the Government instructions/Circulars, it will be presumed that the olflcil 

affected by it, has in fact, prompted such political personahiics/non-ot'hicinls/outsidis to 

make such a request and will invite disciplinary action including Suspension against sticli 
officials aulomntically. 

it is again nnpressed upon Al concerned to strictly follow the Govcrnmcni instructions and t 

join their new place of posting within I 0(tcn) days ol' the rcccipi of' the transfer orders alter 

availing admissible joining time. For any violation of the Government instrnciions, 

disciplinary action including suspension will be inilatcd against them. An adverse entry will, 

also be recorded in their ACR, if Government/Controlling officcrs feel thai an M. P., M. L' 
A, M inkier oi' any other outside Person has approached Government on his behalf and scld 

entry will act as a negative factor for the purpose of promotion, confirmation, ci'ossingof. 
efficiency bai', etc. . 

'I. /\'ti,i,iJ'. 	, 	 . 	 . 	 . 
/60/92/SS, (/(IIL'(I 	S trb :- Coii!i'olliiig ofceis to ei:siire coi;ipliuiicc oJ ti'aIi.sje,' wile/N b 
25/OS/9.I. 	 Suf)Oui'Ii/la!e.s'. 	 . 	 :' Wo 

Dcta i ccl instinct ions have heeii issued vide Office Menioi'andnin No, A i\P, 160311  
Dated 27. 10. 93 in the matter of I -landing over and taking over of charge on transl'er md 
representations in Service matters. It has come to the notice of the Government that not onl 

arc the officers mmiicict' transfer violating the Government instructions as a foresaid but thm6 

)faimrI600ffçjctteraCcii'cufai's 
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